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PARLIAMENT OF INDIA
Monday, 18th DRecember, 1950

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chairl

ORAL ANSWERS TO QUESTIONS
CENTRAL INTELLIGENCE DEPARTMENT

*985. Shri Kesava Rao: (a) Will
the Minister of Home Affairs be pleas-
ed to state what is the strength of the
Central Intelligence Department?

(b) What was the strength of this
Department before August, 19477

The Minister Without Portfolio (Shri
Rajagopalachari): (a) and (b). I am
sorry to have to say that Government
feel in present circumstances it is not
in the public interest to expose our
Central Intelligence arrangements to
public view.

Shri Kamath: Are any arrangements
made to have the officers of this Cri-
minal Intelligence Bureau trained in
Scotland Yard in England and the
F.B.I. Department in U.S.A.?

Shri Rajagopalachari: If the hon.
Member is referring to criminal intelli-
gence, I may say that this question
deals with the Central Intelligence

Department.
Shri Kamath: No, Sir, I mean
“Central”.
Mr. Speaker: hen. Member
means “Central”. .

A separate

Shri  Rajagopalachart:
Question may be put, Sir.

Shri Kesavy Rao: I know if it
fon. BB Tt
being lm:rexlgg'all ec:ery yoar?

Shri I!Jlisq-.hd.ul. I have already
sald that it t in-
to explain the:;leo thmin?npe public interest
246PSD
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RECOMMENDATIONS OF UNIVERSITY
ComMmMISSION

*986. Shri Kesava Rao: (a) Will the
Minister of Education be pleased to
state what are the recommendations
of the University Commission?

(b) Which of these are progosed to
be implemented?

(c) Of those proposed to be imple-
mented, how many have been actually
taken up for implementation?
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[The Minister of Education
(Maulana Azad): (a) The attention of
the hon. Member is invited to the
Report of the University Education
Commission which has already been
published and copies of which are
available in the Library of the House.
(b) and (c¢). The matter is under
examination.]
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[Seth Govind Das. Since nothing has
yet been done in the matter although
it has been under consideration for
such a long time. when, we should

hope, will some sort of decision be
taken?]
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[Maulana Azad: The recommenda-
tions made by the University Com-
mission are of three kinds. Some of
them are such as relate to the uni-
versities. some relate to the State
Governments while some others con-
cern the Central Government. So t:ar
as the first two are concerned we are in
correspondence with the universities
and the State Governments. The views
of some of the universities have been
received while those of:others have
not yet been received. Some of the
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State Governments have sent in their
views while others have not done so;
their views are being awaited.

for the recommendations which con-
cern the Central Government there are
some which do not involve financial
considerations, and these are being
considered, while there are others
which call for a special provision of
finances; but in view of the existi
financial stringency, it is not expect
that we would be able to act upon
&h?ee] recommendations at an early
ate.
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[Seth Govind Das: In so far as the
universities and the State Govern-
ments are concerned have the govern-
ment fixed any date by which they are
required to express whatever views
they wish to express in the matter and

send the same to the Central Govern-
ment?])
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[Maulana Azad: No particular date
was fixed but it was expected that they
would be sending their views at their
earliest. They have also repeatedly
been reminded. Renewed efforts will
now be made to obtain their replies as
early as possible.]

Mr. Speaker: Order, order.

Shri Brajeshwar Prased:. Do’ Govern-
ment propose to secure the approval of
the House on the rec ations of
the University Commission? -
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(Maulana Azad: The House has the
fullest right to consider any matter it
likes but according to past practice
these matters are not required to be
brought direct before the House.
Representatives of the House are there
on the Central Advisory Board which
has already considered the matter. The
views of the Inter Universities Board
have also been ascertained.]

ANTI-MALARIAL DRUGS

*987. Shri S. C. Samanta: (a) Will
the Minister of Health be pleased to
state what are the new anti-malarial
drugs that have been experimented
and put to use in the treatment of
malarial infections?

(b) Which of those drugs are more
economical and convenient?

(c) What are the institutes that are
engaged in the research of anti-
malarial drugs except the Malaria
Institute of India and what sort of
help are they receiving from the
Malaria Institute of India?

The Minister of Health (Rajkumari
Amrit Kaur): (a) So far as Govern-
ment of India are aware. the new anti-
malarial drugs developed during and
after World War II are:

(i) Paludrine.

(ii) Chloroquine, and

{iii) Pentaquine.

{b) Paludrine,

(c) Such institutes are:—

(i) Haffkine Institute, Bombay,

(i) Indian Institute of Science,

Bangalore,

(iii) School of
Caicutta, and

(iv) Bengal Im i Re h
Institute, Calcutta. munity searc

Tropical Medicine,
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The Malaria Institute of India
supplies them blood infected with bird
and monkey malaria parasites. It also
carries out biological assays of the
various synthetic compounds sprepared
%\; the Indian Institute of Science,

ngalore, and supplies anti-malarial
drugs to the School of Tropical Medi-
cine, Calcutta, for conducting hospital
trials on human malaria.

Shri 8. C. Samanata: Have Avurvedic
medicines been experimented upon and
put to use in the treatment of malarial
infections?

Rajkumari Amrit Kaur: Not in Gov-
ernment institutions.

Shri 'S. C. Samanta: Is Government
aware that Homeopathic and Ayurvedic
medicines give good results in regard
to malarial infections?

Rajkumari Amrit Kaur: A certain
amount of experiment has been made.
But so far as I am aware, the results
of our enquiry have been that the
synthetic drugs that are employed by
modern medicine yield much quicker
and more satisfactory results.

Shri B. K. Das: What drug has been
generally used by W.H.O. in their anti-
malarial campaign?

Rajkumari Amrit Kaur: The W.H.O,
anti-malarial campaign is a campai
to prevent and abolish malaria from
certain regions. Drugs are not used
there but spraying is done by D.D.T.
but all cases that are treated in those
regions are treated by means of
quinine and synthetic drugs.

TERRITORIAL ARMY

*988. Prof. S. N. Mishra: Wili the
Minister of Defemce be pleased to
state whether the target fixed for the
first raisings for the Territorial Army
has been reached?

The Deputy Minister of Defence
(Major-General Himatsinhji): Not yet.

Prof. S. N. Mishra: May 1 know what
is the target strength for if?

Major-General Himatsinhji: The ulti-
mate strength, as already publicly
announced. is 130,000 troops fpr the
Territorial Army. However, even in
the first stage, we have reached 70 per
cent.

Prof: S. N. Mishra: May I know
what steps have been taken so far to
keep up the targe:? If not, may I
know the reasons for it?

Major-General Himatsinhji: The re-
sponse from the public has been
poor. Therefore the Defence Ministry
has started a field propaganda fillip.
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These propaganda activities ‘will be
in full swing very soon. The response is
poor on two accounts. One is the
lack of public response and secondly it
s my own opinion that the Home
Guards are more popular because they
are paid all the year round and have
security of service while the Terri-
torial Army is only paid two months in
a year.

Prof. S. N. Mishra: Are Government
aware of the public feelings with
regard to not keeping up the target in
the present international situation?

Major-General i: I should
like to read what should be the policy
of the Government and the people
from a paragraph of a statement in a
paper some time ago. “The defence
and security of a country depends not
merely upon its professional army but
aiso upon the capacity and willingness
of the nation as a whole to ight for the
country. Modern wars are fought not
between professional armies but entire
nations. For this reason all advanced
nations raise citizen armies.” If I am
allowed to quote a few lines from a
speech in 1942 of some one now sitting
in the House, it reads: “His conception
of defence was different from that of
the Government, that it was not keep-
ing a regiment here and a regiment
there. He wanted, he said, to mobilize
hundreds of millions of Indians.” That
person is now the leader of the Gov-
ernment and therefore the pplicy of
the Government is according to that
conception of defence. It is up to the
Members of the House to instil that
conception into the 'people whom they
represent.

Shri Frank Anthony: In view of the
urgent need of building up a second
line defence, is Government consider-
ing any steps to disband the Home
Guards, curtail recruitment and con-
centrate all efforts on the building up
of an adequate territorial force?

Major-General Himatsinhji: That is
a question to be addressed to the

provinces.

Shri Tyagi: Has any appeal or
request been made to the Home
Guards or isation to volunt them-
selves for emergency service in the
Army?

Major-General Himatsinhji: Pro-
paganda is going on by showing films,
by having talks with them, by having
recruitment melas, etc. But as I said,
they are employed for 12 months in a
year, while territorials are employed
only for two months in a year.
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Shri B. K. Das: Is any special
machinery set up for recruitment or
is it’ gone by the provincial Govern-
ments?

Major-General Himatsinhji: A special
recruiting machinery is set up by the:
ﬁeﬁq&gﬂers of the Territorial Army
in i

Shri Kamath: Something was said
about the popularity of Home Guards.
Is that the personal opinion of the
Minister or is it Government’s view?

Major-General Himatsinhji: 1 said it
was my persenal opinion, Sir.

Prof. Ranga: May I know whether
all the States are developing their
Home Guards and whether tne train-
ing given to the HHome Guards is of the
same standard as hat for the
Territorials?

Major-General Himatsinhji: No,
Sir; that can never be comparable to
the standard of the Territorials. That
is not run by the Defence Depart-
ment.

Prof. Ranga: Are all the States
developing their Home Guards?

Major-General Himatsinhji: As best.
they can, they are doing so.

INDUSTRIAL ENTERPRISES

*991. Shri Kishorimohan Tripathis:
Will the Minister of Finance be pleas-
ed to state the total investments made
by the Government of India in
Industrial enterprises either wholly or
partly owned by Government during
the period August, 1947 to August,
1950?

The Minister of Finance (Shri C. .
Deshmukh): The total investment
made by the Government of India in
such industrial enterprises between:
the period August, 1947 and August,
1950 is Rs. 27.45 crores.

Shri Kishorimehan Tripathi: May
I know the names of the h'nportant
industries in which this investment
has been made?

Shri C. D. Deshmukh: The more
important industries are:

The Fertiliser 'Project Sindhri;, 165
crores.

Chittaranjan Locomotive
7'87 crores.

Government Housing Pactory;. 53
lakhs.

Works,
Indian Telephone  industries, 92

The Indian Rare Earths Ltd., 36
lakhs,
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The Hindustan Aircrafts Ltd., 1
crore.

The Indjan Mining and Construction
Co., 22 lakhs.

Shri Kishorimohan Tripathi: Have
‘these investments been made out of

public borrowings or in part from
the Central revenues?

Shri C. D. Deshmukh: There is no
distinction possible. They have been
out of the total resources available
to Government.

Shri Jhunjhunwala: How much of
this investment has been in fully
Government-owned  industries and
how much in partly owned industries?

Shri C. D. Deshmukh: Most of them
are Government-owned. There may
be a small share in the Hindustan
Aircraft Ltd.,, but the bulk of it is
Government-owned.

Shri A. C. Guha: How many of
these are of the type of Corporations,
and how many limited companies?

Shri C. D. Deshmukh: There is no
private limited company.

Shri A. C. Guha: I said limited
<company.
Shri C. D. Deshmukh: The

Hindustan Aircraft Ltd. is a limited
company. The Indian Rare Earths
Limited is a limited company. The
rest of them are neither companies
wnor corporations. The questicn of the
type of organisation which should be
adopted in their case has recently
‘been decided by Government and the
decision is going to be implemented
soon.

Shri T. N. Singh: May I know in
which of these concerns Government
has taken less than a 50 per cent
share?

Shri C. D. Deshmukh: None, Sir.

8 Mfe 1 w7 w18 ad@y o
T § far wedw ez
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. , [Seth Govind Das: Are there any
industries that were started by State
Governments and the Central Govern-
ment had promised to help them but

it has not been possible to give that
help sp tar?]
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[Shri C. D. Deshmukh: So far as I
know there are no such industries.]
Mr. Speaker: I am going to the
next question.

TECHNICAL SCHOOLS FOR DISABLED
SOLDIERS

*992. Dr. R. S. Singh: (a) Will the
Minister of Defence be pleased to
state whether there are any technical
schools in India for disabled Indian
soldiers?

(b) If so, what is the number »f such
schools at present?

(¢) How many disabled Indian
soldiers have been admitted in these
schools?

The Deputy Minister of Defence
(Major-General Himatginhji): (a)
Yes.

(b) Three.

(i) Services Convalescent Rehabili-
tation Centre, Bareilly,

(ii) Training Centre for the Adult
Blind, Dehra Dun, and

(iii) Queen
School, Kirkee.

(c) 161.

These ace:

Mary’s Technical

(i) Actual number under training
at Services Convalescent Rehabilita-
tion Centre is 58.

(ii) Actual number of disabled ex-
servicemen under training at Training
z?entre for Adult Blind, Dehra Dun is

3.

(iii) Actual number of disabled ex~
servicemen under training at Queen
Mary’s Technical School, Kirkee is 80.

Dr. R. S. Singh: May I know how
this Technical School is maintained,
whether by donations. or from funds
earmarked for that purpose?

Major-General Himatsinhji: Which
particular one of these three?

Dr. R. S. Singh: The Technical
School which is in existence

Major-General Himatsinhji: The
Queen Mary'’s Tzchnical  School,
Kirkee is a private institution and it
receives grants from the Armed
Forces Reconstruction Fund. It is
designed to train 100 men.  The
following trades are taught in that
school and the period of training
varies from six months to 1} years
according to the trades, which are
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taught: hand and power loom weav-
ing, hosiery knitting, carpentry,
tailoring, electricity, oil engine driv-
ing. and milling. The disabled ex-
servicemen are given free boarding
and lodging and clothing. They are
also given Rs. 12 a month as pocket
money and wages for the work done.
On completion of the training, the
Institution assists the ex-servicemen
in securing employment through the
Employment Exchange organisation.

Dr. R. S. Singh: May I know
whether ar:y aid is given to the Queen
Mary’s Technical School from the
Armed Forces Reconstruction Fund?

Major-General Himatsinhji: I said
so; they are given a grant from the
Armed Forces Reconstruction Fund.

Dr. R. 8. Singh: Since how long is
this School in existence?

Major-General Himatsinhji: I have
not got that information with me.

Dr. R. 8. Singh: May I know
whether any vocational training. is
given to the disabied Indian soidiers?

Major-General Himatsinhji: I have
read out a list of trades in which
training is given.

Pandit Munishwar Datt Upadhyay:
May I know if any of the trained
soldiers have been employed, and if
s0, how many?

Major-General Himatsinhji: I said
they are helped to get employment
and they are given employment. I
cannot give their actual number at
present. as 1 do not have the informa-
tion with me.

TRAVANCORE COINS

*993. Shri Lakshmanan: Will the
Minister »f Finance be pleased to
state:

(a) whether Government have taken
any decision regarding the thhdra_wal
of Travancore Coins from circulation;

(b) whether any date line has been
fixed for the withdrawal; and
(c) what is the net loss that the

Travancore-Cochin Government are
likely to incur on account of this?

The Minister of Finance (Shri C.
D. Deshmukh): (a) Yes, Sir. It has
been decided to withdraw the coins.

(b) No, Sir.

(c) The Government of Travancove-
Cochin will mot incur any loss on
account of this, as the loss wit be
borm¢ by the Government of India.

wﬁ%ém-oumrommﬂ
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Shri C. D. Deshmukh: The total
valuie of the Travancore coins in
circulation on 14th August 1949 has
been estimated to be 60:74 lakh
Travancore Rupees. The loss is de-
fined as the difference between the
nominal value of the coins and their
bullion value. I do not quite know
what their bullion value will be; but
it will be comparatively small and the
difference will be the loss.

Shri Tyagi: I did not want a defl-
nition of the loss. I wanted to know
what loss is anticipated.

Mr. Speaker: He has said that he
cannot give the amount because he is
not aware of the real bullion value of
the rupees,

Shri Tyagi: May I know whether
Government has taken over the
liability without approximately know-
ing as to what would be the loss on
that account?

Shri C. D. Deshmukh: Yes. Sir,
because there will be a profit when
we issue our currency.

DocuMENTARY FILMs

*994. Shri Lakshmanan: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether any documentary films
have been sent to the United Kingdom
by the Films Division;

(b) if so, what for they were sent
and with what result; and

(c) what is the. total expenditure
incurred on the Films Division during
the current financial year till the end
of September? '

The Minister of State for Informa-
tion and  Broadcasting (Shrl
Diwakar): (a) Yes, Sir. A list of
documentary films sent is laid on the
Table of the House. [See Appendix
VII, annexure No. 25.]

(b) The films are sent with a view
to project India to the people of that
country. They are at present being
utilised for non-commercial exhibition
and reports received indicate that
they are appreciated.

(c) Rs. 13,18,647.

Shrl Lakshmsnan: Sir, may I know
it any of these films have come under
the review of the film m: s in
the United Kingdom?

i Diwakar: Which magazine?

Shet i; Pilm magazines
in the Unitéd Kifigdom.

Shri Diwakar: I am not aware.
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[Seth Govind Das: Has the Guvern-
ment received any intimation from
any country to the effect that people
there are even prepared to see these
films on a ticket, and, if so, is the
Government making any such arrange-
ments and increasing the number of
films?]

ot feamee: 39 9 i e
9@ @ &)

[Shri Diwakar: This is still under
consideration.]

Shri M. L. Gupta: Sir, are there
any schemes under contemplation of
the Government to popularise the
results of research institutes through
the means of these films?

Mr. Speaker: I could not catch the
question.

Shri Diwakar: Neither could I, Sir.

Shri M. L. Gupta: I wanted to know,
Sir. if there is any scheme before the
Government to popularise the results
of research institutions through these
documentary films, and has the Agri-
cultural Department approached Gov-
ernment for this purpose?

Mr. Speaker: What research insti-
tution?

i M. L. Gupta: The Pusa
Research Institute.

Mr. Speaker: It is not clear to me
as to what the hon. Member wants.

Shri Diwakar: I could not under-
stand the question.

Shri Lakshmaman: Sir, how many
information films have been produced
during this financial year?

Shri Diwakar: I do not have their
number just now here.

Sh th; Is. there any scheme
for change. of our documentaries
with thosq of othar countries?

i wal There is no such
scheme at t.
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: Is there any under

Shri Kamath
contemplation?

Shri Diwakar: When such a pro-
ptosal comes, we shall gladly consider
it.

Shri M. L. Gupta: May I know, Sir,
if the documentary films will be used
for educative purposes?

Mr. Speaker: The question relates to
films sent to the United Kingdom.

We go to the next question.
CENTRAL COMMITTEE OF CANTONMENTS

*995. Shri Tyagi: (a) Will the
Minister of Defence be »dleased to
state the number of official, and non-
official members appomted by Govern-
ment on the Central Committee of
Cantonments?

(b) Is it a fact that no non-official
member or resident of any Canton-
ment Board in India has been appoint-
ed a member of this Central Commnittee
on Cantonments?

(c) When was the Committee
appointed and what progress in the
work has the Committee so far made?

(d) Has any witness been examined
or has any Cantonment been visited
by this Committee?

(e) What are the terms of referenca
of this Committee?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a)
Official members—S5.

Non-Official members—3 (including
the Chairman).

(b) No.

(c) 28th May, 1949. Considerable
progress has been made and the Com-
mittee hopes to complete its work
within the next three or four months.

(d) No.

(e) The terms of reference of this:
Committee are stated in Government
of India. Ministry of Defence, letter
No. 6/1/G/D8 (a)/49/394-G, dated the
17th January 1949 and are quite
comprehensive. A copy of this letter
is laid on the Table of the House.
éGSee dix VII, e No.-

.1

Shri Tyagi: Sir. most of the answer
was oblique and I could not under-
stand it.

Mp Speaker: The obligues refer {o

those in. the number o}hﬂ)e X ot
Government of India wl

I on Table, of the House and

g.@gmm%emnnsotnremm

PP
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Skri Tyagi: Sir,, may I know if the
question of transferring the civil
areas in the cantonments to the
various State Governments is also
receiving the consideration of this
Committee or not? '

Major-General Himatsinhji: It is
under the active consideration of this
Committee.

Shri Tyagi: Thank you.

Shri Kamath: Sir. how many meet-
ings of this Committee have been held
since it was constituted?

Major-General Himatsinhji: I have
got the information in my papers and
I can read......

Shri Kamath: I wanted to know the
number of meetings of this Com-
mittee.

Major-General Himatsinhji: There
were more than eight meetings called.
Unfortunately some of the members
of the Committee were not able to
attend the meetings and therefore,
there has been delay in the ‘sub-
mission. of the final report of the
Committee.

Shri Kamth: Is it a fact that the
Committee could not meet oftener
because the Chairman of the Com-
mittee was sometimes away from
India and afterwards

Mr. Speaker: Order, order. I think
this question was answered some time
back, though I do not remember when.

Shri Jajoo: Sir, is it a fact that
because the report of the Committee
has not been finalised. the life of the
cantonment board in Mhow has been
extended from time to time?

Major-General Himatsinhji: That
cantonment is in Class B State and
elections will take place shortly.

Shri Jajoo: Is not that cantonment
governed by the Cantonments Act?

Major-General Himatsinhji: It is
now governed by Cantonment Act II
of 1924, since quite recently.

Shri Gautam: Sir, may I know what
steps the Government are taking to
expedite the submission of the report?

Major-General Himatsinhji: As I
said, the report will be completed in
three or four months, if certain more
important members of the Committee
do not go on foreign tours.

DISPLACED STUDENTS

*997. Shri Balmiki: Will the Minister
of Education be pleased to state:

(a) the number of displaced stu-
dents in the Centrally Administered
Areas in the years 1949 and 1950; and
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(b) what facilities in regard to fees
olarshi

and sch ps are being provided
to them?

(05T Ulge) ytaSymmat O yluie
S VYVPA  yim 9-0e ahe ()

- s olans (Sg L KO
e Sl ()
- 2 LSSy 5 J-M;d—‘

[The Minister of Education
(Maulana Azad): (a) The approxi-
mate number of displaced students in
the Centrally Administered Areas
during the session 1949-50 was 77.738.

(b) A statement is placed on the

Table of the House. (See Appendixr
VII, annexure No. 27.)]

= weHE 0 w7 qEAE HEt
WO A FUWHGE 65T Qe &
=T foedes  w@fed ¥ TG @
foufraar wwar g5z frar man ?
[Shri Balmiki: Will the hon.
Minister be pleased to state what
amount was fined for the award of
scholarships to displaced students for
these years?]
e Edsistal g3 1 olji Ulye
fLJ .,.bnw’ 2 '-QS"IS) é"""é
-& ._f“ O a0 Jrais
[Maulana Azad: All the details
have been set down in the statement

that has been placed before the
House.]

=Y arewtE @A g feecdes
wi¥zw ¥ foi frm zqar v ar
g?
[Shri Balmiki: What is the amount

provided for displaced Harijan stu-
dents?]

¥ ol — e 2ol Ulye
-Ula ) pad Sl (K S
NSV TF3 B SROW IS
L ma e Sooa
[Maulana Azad: No separate acco(\lnl:

of that kiad is maintained. All
placed students are helped]
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s aie . W A F A
and s § fr ot feews giem
faardi gz )@ § 7 3991 B T
A & &l 7 IRy S faer ]

[Shri Balmiki: Cases have come to
notice of displaced Harijan students
who neither have their fees remitted
nor obtain a scholarship.]

S € b e ol e

U e te e & daiyy$ alalas
eE G S ol -2
NSy S Dol S mdiyS

b S S A o

[Maulana Azad: No such case has
been brought to the notice of the
Government. If any such complaint
is brought to the notice of the Gov-
ernment every effort will be made to
have the same redressed.]

gfear wetTaT a0 IAETE 0 w4
¥ feeows faafagi § & a3 gfand
IE A IR § N R =St §
W E DT RNG I § IR T
F& W9z g9

[Pandit Munishwar Datt Upadhyay:
Are these facilities granted to only
such displaced students as are study-
ing in some particular schools or are
they made available to all- of them
wherever they may be studying?]

S s00se S s ol Uy
wdla S g S oz -2
2 pd e S Ly - 2 oS
S Lanls gep ooe Sl &

- A Ja S o

[Maulana Azad: They are all helped
with due regard to their respective
circumstances. Anyone who is found
deserving of help is helped.]

‘TenNaNTs 1IN HiMacEAL PrapesH

«998, Dr. Parmar: (a) Wi'l the
Minister of Health be pleased to state
whether it is a fact that tenants in
Chini Tehsil, District Mahasu, Hima-
chal Pradesh have actually to live in
Caves due to shortage of houses?
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(b) Is it proposed to provide them
with houses and if so, when?

The Minister of Health (Rafkumari
Amrit Kaur): (a) It is not a fact that
tenants in Chini Tehsil live in Caves.

(b) Does not arise.

Dr. Parmar: May I know if it is a
fact that the tenants in this Tehsil,
particularly the Scheduled Castes,
have to live in the most inhuman and
insanitary conditions?

Rajkumari Amrit Kaur: No. I am
not aware that they are living there
in conditions worse than elsewhere.

Dr. Parmar: Is it a fact that a whole
family has to live in one single room
in most cases? :

Mr. Speaker: These are matters of
detail. the hon. Member can get these
details and make suggestions in other
ways. We go to the next question.

FOREIGN SCHOLARSHIPS

*999. Prof. K. K. Bhattacharya: (a)
Will the Minister of Education be
pleased to state how many Indian stu-
dents have obtained Government of
India scholarships for prosecution of
studies abroad in 1949-50?

(b) What
study?

are their subjects for

(c) Does the Union Public Service
Commission select such students and
if not, why not?

(d) What was the amount allotted
for this purpese for the year 1949-50?

2 (O Ulym) ypiaSymed ST yRude
Y e 1IP9-0e de—( )
-0 i o )

ot s @l e w—(2)
o

XS e ety ()
Sl gy giale € ) pan A
e I e Y
@ par da 20 o5 pfy el
K ol = e 2oy 2t Syt O ghS
2 LS Sy kel K 8%l
g5 (e Sy g i
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- AL S e G e 8
- U g lo S @ (B)

[The  Minister of ‘Education
(Maulana Azad): (a) Nil.

(b) Does not arise.

(c) In the case of open scholarships,
the selection is made by the Union
Public Service Commission; in the
case of scholarships awarded to those
already holding posts in India, the
selection is made by a Special Selection
Board.

(d) Nil.]

Prof. K. K. Bhattacharya: Is it the
intention of the Goverament to allot
scholarships during 19%50-51?

E190+-0) D & ol Ulge

RESTUI- L ARV N W | SRV e)

[Maulana Azad: Yes, 23 scholarships
have been awarded during the year
1950-51.]

Prof. K. K. Bhattacharya: What are
the subjects for which scholarships
were awarded?

[CIV R N IC-vo 1 ofjf U
ot e -2 Opage (bl ayae
£ o by o 6 (pgle gl 2 0
- Syady Rigpadm] gedny—
[Maulana Azad: I have the list of
subjects with me but it is very long

and is likely to take much time of the
House. They are radio engineering
etc.]

Prof. K. K. Bhattacharya: In view
of the fact that special course for M.A.
in Diplomacy and Foreign Affairs has
been instituted in the Allahabad Uni-
versity, do Government contemplate
sending students from those who have
passed these subjects to different Uni-
versities in U.K. and U.S.A.?

€ ok ol - ed s ofi Uge
£ oeddpd e aldae S
T PU R R ¥ s R s B8
Ediiyd el alelae € Ruygein
- &) 3 o

[Maulana Aszad: No, no such question
hair yet come up before the Central
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Government. The affairs of the
Allahabad University are the business
of the State Government concerned.]

Shri R. Velayudhan: May I know
whether any scheduled caste students
were also selected among these lists?

gl -2 8 ek S S
-2 Bla S 58 &0 o5 (merit) ©yee

- S e ool & Sl B3l

[Maulana Agzad: In a selection of
that kind it is not considered who
belongs to which caste. The selection
is made on the basis of merit, regard-
less of the fact whether a person be-
longs to a scheduled caste or to any
other caste.]

d Mfaq@: AW q qd

FT e @ g R o &Y fawal
¥ oemmw & fod faamdf agr AR
g #R I SeWE o IE A
agi 9T 7€ 9 9 § ?
[Seth Govind Das: Has
sideration been kept in view that
students should be sent abroad and

scholarships awarded to them only for
such subjects as are not taught here?}

the con-

[ N ,I’*"" o &gz oly Ulye
Al by 2 Jf\g u‘ Erd
Oyo & & M8 S syd S &)
loag b N8 iKamae u'HJ'
it S BN S Ml s
- urd Wl
[Maulana Azad: The new scheme
that has now been initiated has been
brought forward with just that end in
view, viz., that students should
sent abroad only for those subjects
instruction in which cannot otherwise
be provided' for.] R
oy P O ; THARE STE-
fw qe age wror @t ¥ W1 g
firer favrredf wrer o ey A @2

a[md.m@m‘mumm
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on Government scholarships have been
provided employment on their return?]

Mr. Speaker: This has been repeated
a number of times.

st o gao fa3:d 3@ AT
arE § fr fer FTon & @ 13%k-
vo # NE wroduy ad & wfi ?
[Shri T. N. Singh: May I know the

reasons why no scholarship was award-
ed in 1949-507]

r,.c.l e o8 A
Ly’ ¥ d")’ gé”"’f"*ﬂ >
S S S e
el e 4 e S il
2 iyl - g WS pyeme
o bolar ey 50l 6S L5 915 g5
sk apilin - lalg Ugs oy poe
o K gl K0 S sl i
et u-’ W W o a2 K rg‘-—'
ety S yae s)IMG-0e b
- el Lo gy
[Maulana Azad: This was due to
the fact that the former scheme which
had been in force since 1944 suffered
from various defects, which were also
noticed by the Members of this House,
who pressed upon the government
that the matter should be considered
afresh. Accordingly the old scheme
was abandoned and a new one drav/n
up. It was for this reason that no

scholarship could be awarded in the
year 1949-50.]

:- I."si u’-‘

FULBRIGHT AND SMmrTH-MUNDT SCHEME

*1000. Pandit Munishwar Datt

pdhyay: (a) Will the Minister of

ueation be pleased to state wbat
is the significance ot Smith-Mundt
Act?

(b) How many students have al-
ready proceeded to U.S.A. under the
Fulbright and Smith-Mundt scheme?

(c) How many persons are ukelytwtg
countries in 19517

2 (o] Ule) Sapfymd ST SR
S N )
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U b =S gl ple S cymye
- ola Uy ol £ e - g8
PR\ Lr’-u-gﬁ o ‘_rof S Uley
) dole L Sy Sae i e
- o e e S
P - et Syl (1)
T Ry S ke iy
O Loretdny g eyl
- phamagy
Edygd gl eS8 (1)
utr e el e D et
- Sy
I R < (9]
PE PR L S8 i S el
S e S M e S plaee
S e (e g e Sl

WS ekl edan P ()

ot el - el - ey PA

R I LA P U R <N ENPYY)
- il £ eyl ede - gran]

e e O S toe (L)
O gy o e S
Sad cdin Ji 1re - Sifa
D e P T |
- g
Education:

éﬁﬁu b (o Under
H-Mundt Act (Public Law ,%:'
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dollar funds are provided by the U.S.
<Government for exchange of know-
ledge and skills with India, including:

(i) Educational exchange covering
students, research scholars and pro-
fessors both in India and the U.S.A.

(ii) Training of Indian teachers and
Government employees in the U.S.A.

(iii) Visits of leaders of public

opinion specialised in various fields of
national life both in India and the
‘U.S.A.

(b) 38 students have already pro-
ceeded to the U.S.A. under the Ful-
bright Act and 18 under the Smith-
Mundt Act.

(c) About 250 persons—Indians and
Americans—are likely to be exchanged
between the two countries in 1951—
120 under the Fulbright Act and
about 130 persons under the Smith-
Mundt Act.]

Shrimati Velayudhan: Sir, will you
please give a translation?

toML Speaker: Later on we will see
to it.

dfea gAT TW  Sarea : fRw
98 F1 i & foir faremit g0 Gwo wo
AT T ?
[Pandit Munishwar Datt Upadhyay:

For training in which subjects have
.students been sent to the U.S.A.?]

e Lilidn 1 ofif UYya
Syt 8y - & LS LMy 3y L) yas
WA S5 i g @ Uy g
st o3Kele gl 2 Uy pums | e
-a by
[Maulana Asgad: There are various
subjects. “ A Board has been constitut-
-ed which considers these matters,

.determines the subjects and makes the
selection.] .

ifeq gAivaX @ I : g
3 feat g S fa & 7

[Pandit Munishwar Datt Upadhyay:
‘For how long does this training last?]

P A N N
AP Ly - B gap L S
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M S -2 DS

T L

[Maulana Azad: There is no uniform
period for all the subjects. For some
it is one year, for others two.]

Prof. K. K. Bhattacharya: Will the
hon. Minister please lay on the Table
of the House a statement giving the
subjects for which these students have
been sent abroad?

-yt ol UYye
[Maulana Azad: Very well.]

St o @0 fag : oI qAfow
ANAFAT & e F q7om 71 s
fon & 1 5 s e € e g
% el 1 71 qeonq gar § ?

[Shri T. N. Singh: You have
mentioned exchange of leaders of
public opinion. May I know if there
?as?]been any exchange of leaders so
ar?

. [’n
[Maulana Azad: No, not yet.]

ENTERTAINMENT FUXD

*1001. Shri Kishorimohan Tripathi:
(a) Will the Minister of Home Affairs
be pleased to state the total amount
provided for in the entertainment fund
during each of the years 194748,
1948-49, 1949-50 and 1950-517

(b) Was the entire amount in the
case of each year fully spent?

(c) What are the various occasions
for which expenditure is met from
the said fund? -

The Minister Without Portfolio (Shri
Rajagopalachari): (a) - 1947-48—

Rs. 50,000; 1948-49—Rs.  16,000;
1949-50—Rs.  15,000; and 1950-51—
Rs. 8.000.

(b) No.

(c) The Fund is meant for the

entertainment of delegates from States
invited to attend conferences held at
the Headquarters of the Government
of India.

Shri Kishorimohan Tripathi: Wil
the hon. Minister give some indication
of the expenditure incurred in pre-
partition days?
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Shri : The Fund was
set up in 1946 which was a pre-
partition year. but I have not got the
figures here.

PICTURES

*1 Shri Rathnaswamy: ‘a) Will
the “l%finister of Informatiom and
Broadcasting pl d to state how
many pictures produced in India and
foreign countries were censored during
the last two years?

(b) What are the specific efforts
taken by Government to encourage
production of pictures for foreign con-
sumption?

The Minister. of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) Information is being collected and
will be laid on the Table of the House.

(b) The Film Enquiry Committee
set up by Government is looking into
this question and measures necessary
in this regard would be considered on
receipt of the Committee’s report.

Shrimati Durgabai: May I know
whether the Central Censorship Board
that is constituted by the Government
has started functioning? If so, what
is the number of films so far reviewed
since its constitution?

Shl;i Diwakar: It has not yet started
functioning.

Shrimati Durgabai: What are the
reasons for the delay? 1 don’t know
whether the Board has been properly
constituted. If so, who are the
Members?

. Shri Diwakar: The Board has not
yet been constituted and the delay
was only what was absolutely
necessary. Just for the information of
the House I would state that it will
come into being in January, 1951.

Prof. Ranga: When was that Act
passed which empowered the Govern-
ment to establish the Central Film
Censor Board?

Shri Diwakar: It was passed in this
House and everybody knows about it.

Prof. Ranga: I take very strong
objection to that answer. 1 wanted
information and he simply refers to
me and all other Members to the time
when it was passed in this House.
That is not the way in which we arg
accustomed to answers. !

Mr. Speaker: While I appreciate the
rmentm:xft of the hon. Member, he
puts the question on a matter of
record. Information can be asked for
on  matters  within the special
cognizance of the ‘hon. Minister.
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Prof. Ranga: The hon. Minister {s:
expected to give an answer in a.
straight-forward manner.

Mr. Speaker: He need not infer that.
the manner is not straight-forward.

Prof. K. K. Bhattacharya: May I
know why a film called ‘1942' was-
banned in Delhi a short while ago?

Shri Diwakar: I think the Com-
missioner here who censored it thought
it was not proper to show it in Delhi.

Shri Tyagi: Is it not under him?

Mr. Speaker: Order, order. Next
question. .

SUBSIDY FOR RELIEF oF EARTHQUAKE
VICTIMS OF Assam

*1003. Shri J. N. Hazarika: Will the-
I\%utusver of Finance be pleased to
state:

(a) whether a memorandum asking
for a subsidy of about 347 iakhs of
rupees for relief and rehabilitation of
the earthquake victims of Assam has
been received from the Government of
Assam; and

(b) if so, whether Government have -
already sanctioned the grants asked
for; if not when will the subsidy be
granted?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes, Sir.

(b) The matter is under active
consideration and Government expect
to reach a decision shortly.

Shri J. N. Hazarika: May I know
whether this includes a scheme for
training of rivers in Assam? Also,
whether it covers a scheme to put a
stop to erosion at the town of Dibru-
garh and if so, in view of the
urgency of the situation and the short
time at our disposal, whether Govern-
ment intends to implement the anti-
erosion scheme at Digrugarh as early’
as possible? o

Shri C. D. Deshmukh: The schemes
include schemes for the training of
rivers at a cost of Rs. 1 crore. We are-
not quite sure if a scheme of that kind
which will confer a permanent benefit
will come within the scope of assist- -
ance to be extended by the Centre,
but that point is being examined.

Shri J. N. Hazarika: Has not Gov- -
ernment received for sanction a
scheme costing Rs. 40 lakhs for stop-
ping erosion at Dibrugarh?

Shri C. D. Deshmukh: The schemes
scheme which bears that specific title,
There is, “Meéasures for the protection -
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of affected areas—Rs. 64 lakhs”. There
is no scheme which is said to cost Rs.
_40 lakhs, in the list whi¢h I have here.

EDUCATION OF ANGLO-INDIANS

*]1004. Shri Shiv Charan Lalk (a)
Will the Minister of Education be
pleased to state whether the Union
‘Government make special arrange-
ments for education of Anglo-Indians?

(b) If so, what and how much is
spent annually by the Government on
-this education?

2 (oh] Ulye) ptaSymed S ke
iy el Syl —( 2!)
2y B - B Falisispmy (S
sBsesS el SR gl 2 e S
ol e el €l S
- & Sy 3l
R R B e W)
Ll O iy o Sy kel
S W oy e iy S Sl
P e Rkl o Bl - 2
WS o aayy LS N S (yhdl
o o ot ol 2 Ul
2t b S g el
U EYPCIRE S P e
- Rl o6y gy S
(Mamana Amd: (2) *Education, o

cluding that of Anglo-Indians, is the
responsibility of State Governments.

(b) The Government of India give
an annual contribution of about Rs.
4,000 towards the expenses of the
Inter-State Board of Anglo-Indian
Education. Information regarding
expenditure on Anglo-Indian education
in Part ‘C’ States is being collected
and will be laid on the Table of the
House.]

5 f@aw swm: @ T
g & o Trad &7 W
THHE FT F9 I% TR ?

[Shri Shiv Charan Lal: For how
long still do Government intend to
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[Maulana Azad: If the hon. Mem-
mer’s reference is to the sum of
Rs. 4,000 which is paid annually by
the government to the Board I think
this payment will continue to be made

in future as it has been done hereto-
fore.]

= fra T oe - A "W
g ot SRl M I 3 A § ?
[Shri Shiv Charan Lal: Is there

any special reason for the payment
of this money to the Anglo-Indians?]

e layakis W e 0’)? L:y,n
& oS Syt ke - Uk BBy g o3
-2 oyl o olaal

[Manlana Azad: I cannot give full
details but, of course, the Board is
being given this help.]

Shri Frank Anthony: Is it not a fact
that the money given to Anglo-Indian
schools  is not spent exclusively on
Anglo-Indian pupils but in most of the
schools anything from 50 to 70 per
cent are non-Anglo-Indians who bene-
fit equally from these grants?

S @dipnt e 1 ol Uy

b G S ol ol o b

8 o Bl ea ST e

- R &S i)

[Maulana Azad: Nothing of that

kind has come to the knowledge: of

the Central Government, hence I can-

not say anything.] .

N Fwa . fow o@l ¥ awew
de maddz ¥ &, 307 gt ifema ok
o gfegm  Foaw ¥ I T W
™ 5 a1 Faaar g ?
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[Shri Kamath: Is there any special
difference or inequality in the matter
of pay between the Indian and Anglo-
Indian teachers of schools gvhich are
under the control of the Central Gov-
ernment?]

Lepan g gt ¢ Ol Wlye
W 36 A S e e S
- ally

[Maulana Azad: I do not think any
?hartic]ular distinction is made between
em.

REPORTING PROCEEDINGS OF PARLIAMENY
FOR BROADCASTING ON A. I. R.

*1009. Ch. Ranbir Singh: Will the
Minister of Information and Broad-
casting be pleased to state the system
of reporting the proceedings of the
Parliament of India for broadcasting
on the A.LR.?

The Minister of State for Informa-
tion and Brbadoasting (Shri
Diwakar): Broadcast reports of
Parliamentary proceedings are based
on despatches of All India Radio’s
correspondent and messages of news
agencies.

DELHI IMPROVEMENT TRUST

*1010. Shri Kamath: Will the
Minister of Health be pleased to state:

(a) whether the Delhi Improvement
Trust has formulated any re-housing
plan for those persons, who will be
displaced as a result of the execution
of the Delhi-Ajmeri Gate Slum Clear-
ance Scheme; and

(b) how many properties have been
acquired so far for the execution of
the scheme, and how such compensa-
tion has been awarded?

The Minister of Health (Rajkumari
Amrit Kaur): (a) There are always
plans in Improvement Trust schemes
for” the housing of displaced persons.
‘They have not been able to be put into
execution thus far because of un-
foreseen happenings. But they will
be carried out-as soon as circum-
stances permit, -

(b) 527 properties involving a com-
‘pensation ?trﬁe 15,12,815-4-3.

Shri Kamath: Is it a fact that the
owners of the propert{ acquired so
far have been paid only one-fifth, or
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even less, the market value as com-
pensation?

Rajkumari Amrit Kaur: I don't
think that that is accurate. As far as
compensation is concerned, payments
were made for persons who were
present at the time of awards and
who accepted them. For those who
were not present the amount was de-
posited in the Treasury to be paid
whenever they claimed it. For those
also who did not accept the awards,
the amounts have been deposited in
the courts to be paid when the dis-
putes are settled.

Shri Kamath: Have any representa-
tions been made by those owners of
property that the compensation award-
ed to them has been inadequate?

Rajkumari Amrit Kaur: I could not
tell you. but it is possible that there
may have been some complaints.

Shri Deshbandhu Gupta: May 1
know when this Delhi-Ajmeri Gate
slum clearance scheme was prepared
for the first time?

Rajkumari Amrit Kaur: It was first
notified in March, 1938.

Shri Deshbandhu Gupta: May I
know how long these people have been
under notice whose property has now
been acquired?

Rajkumari Amrit Kaur: Well, the
scheme was held up Dbecause of
correspondence from 1941 to 1943
between the Government and the
Chief Commissioner in regard to
various points. Then by the time
these points were settled World War
IT was in full force and, therefore, the
scheme could not be carried on. Since
1947 the Improvement Trust has been
greatly  handicapped by displaced
persons coming and occupying and
building unauthorised constructions in
various places, and also by the cession
of Improvement Trust land to the
extent of 2.000 acres for displaced
persons. :

Shri Deshbandhu Gupta: Is it a fact
that for the last eight years notices
had been served on these people and
they could not sell their property or
do anything with it?

Rajkumari Amrit Kaur: They could
not sell the property that had been
acquired—of course, not. But as a
matter of fact, though the properties
have been acquired no one has actually
been evicted.

Shri Deshbandhu Gupta: May I
know how many of these properties
have been acquired by the Land
Acquisition Officer, and how long did
it take to give the awards?
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Rajkamari Amrit Kaur: I would
have to have notice. I could not say
off-hand.

Shri Kamath: Has the Trust pre-
pared any re-housing scheme for those
persons who will be displaced as a
result of this scheme?

Rajkumari Amrit Kaur: I have al-
ready said that schemes were prepared
but they have not been able to be
carried out because time and again
the land where they were to be put
have had unauthorised structures put
on them, and, therefore, all schemes
have been held up.

SeLtiNG Bonp RoLeEs FOR MATCHES
IN MADRAS

*1011. Shri Ramaswamy Naidu:
Will the Minister of Finance be pleas-
ed to state:

(2) whether the revenue depart-
ment in the Madras State is selling
Bond Roles for Matches on behalf of
the Centre;

(b) whether the Government of
India pay any commission to the State
Government for selling the same:
and

(c) whether the Government of
India propose to open their ocwn
Treasury at Sivakasi which is a
major Match producing Centre?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes, Sir, tut band
rolls, not bond roles.

(b) No, Sir.

(c) The question of opening a
Departmental Treasury at Sivakasi is
receiving attention.

Shri R. Velayudhan: May I know
whether there is a branch of the
Explosives Department in Madras
which could easily distribute these
band rolls?

Shri C. D. Duh;mkh: ¥Ve are con-
sidering the question of opening a
Sub-Treasury at Sivakasi itself, and
if that is decided that would certainly
be more convenient than the other
course suggested by the hon. Member.
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BREWERIES IN VINDHYA PRADESH

[*1012. Shri R. 8. Tewari: Will the
N{utn;ster of States be pleased to
state:

(a) the quantity of liquor manu-
fartured in the breweries of Satna
and Nowgong in the Vindhya Pradesh,
to what places that liquor is exported,
and how much money the Govern-
ment realize annually by way of
excise duty; and

(b) the quantity of Mahua con--
sumed by these breweries annually?]

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) The
quantity of liquor manufactured in the-
breweries of Satna and Nowgong in
the Vindhya Pradesh in 1949-50 was
29493. and 77501 London Proof Gallons.
No liquor was exported during 1949-
50 and a sum of Rs. 5,98,869 was
realised by way of excise duty by
Government from the two distilleries
in that year.

(b) The quantity of Mahua consum--
ed in 1949-50 by the breweries at Satna.
and Ncwgong was 11,042 and 15,384
maunds respectively.

Shri Dwivedi: May I know whether-
any discrimination is made between
these two breweries in regard to the-
terms and conditions of the contract?”

Shri Gopalaswami: I am afraid I
should have notice of the question.

Pandit Munishwar Datt Upadbyay::
What parts of the country supply
Mahua?

Shri Gopalaswami: Notice again.

sTee ww fag : T ¥ w4 A
Twg ¥ feer Rw A o famar
qgaT AT @ WAL IEY WX wWTE
wdh @ oA ¥ g W famr
W W W fowwn wll O d?

[Thakur Lal Sigpgh: P
\ Pradesh eat ‘ ) o,
account of the scarcity of foodgrains,
while Mahua is also used in the manu--
facture of liquor. Does that not cause:
Fardship tc the people in the matter:
of their food?]
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Shri Gopalaswami: Mahua is also
used for food, but the quantity of
Mghua available in this area is so
ample that it can meet the needs of
both liquor manufacture and food
consumption.

Capt. A. P, Singh: Is it the policy of
the Government of India to make
Vindhya Pradesh a dry area?

Shri Gopalaswami: There is mno
such idea at present.

Shri Tyagi: What variety of liquor
is manufactured in Vindhya Pradesh
and what is its alcoholic content?

Mr. Speaker: It is going too much
into details.

Shri Tyagi: May I know whether
the liquor that is manufactured in
Vindhya Pradesh is consumed there
ttself or it'is exported to other States
as well?

_ Shri Gopalaswami: I have not the
information with me at present.

DISPLACED BAHAWALPUR GOVERN-
MENT SERVANTS

*1013. Babu Ramnarayan Singh:
Will the Minister of Home All'airl;.g be
pleased to state:

(a) whether former employees of
Bahawalpur Government arey being
deprived of the privilege of being
registered at the Transfer Bureau of
the Government of India; and

(b) whether it is a fact that a
directive was sent to Rajpura Deve-
lopment Board to employ former
Bahawalpur Government staff alone
to all vacancies and posts in the
Rajpura Camp and township provided
such persons with requisite qualifica-
tions were found available amongst
Bahawalpuri displaced persons?

The Minister Without Portfolio (Shri
Rajagopalachari): (a) The hon. Mem-
ber is referred to the reply given on
the 9th April 1948 to Starred Question
No. 1408 asked by Shri Upendranath
Barman. Such employees have been
eligible for registration at the Employ-
ment Exchanges. The Transfer Bureau
in the Home Ministry was closed
gggntrlaét ye?r. There has been no

stration of any classes of empl
with the Bureau since then. ployees

(b)’The Rajpura Development Board
Bahawatpuri disploneg porcierence to

) uri  displace rsons,
things being equal persons, other

Babu Ramnarayan Singh: W
other displaced persons wereg askedhilg
register with the Transfer Bureau
why was a difference made in the

246PSD
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case of Bahawalpuri displaced persons,
who were asked to register with the
Employment Exchange?

Shri Rajagopalachari: The Home
Ministry felt that they had a moral
obligation to displaced employees of
the Governments of Sind, Baluchistan
and N.W.F.P. and not to the employees
of the other Governments such as
East Bengal, West Punjab, Indian
States or local bodies. As regards
Bahawalpur, since it was in West
Pakistan, like Sind, Baluchistan-~and
N.W.FP. there was a slight considera-
tion in its favcur and therefore, al-
though Bahawalpuri displaced govern-
ment servants were not placed on the
same foating as the Government
servants of Sind, Baluchistan and
N.W.F.P.,, they were given some con-
cession in Development Board of the
Rajpura area which is near to
Bahawalpur.

INVESTMENTS OF INDIANS IN FOREIGN
COUNTRIES

*1015. Shri Kishorimohan Tripathi:
Will the Minister of Finance be pleas-
ed to state:

(a) the value in Indian rupees of
investments made by Indian citizens
in foreign countries; and

(b) what income by way of tax
accrues to the conSolidated fund of
India from the income arising out of
the said investments?

The Minister of Finance (Shri C. D.
Deshmukh): (a) According to  the
Census of India's Foreign Liabilities
and Assets, conducted by the Reserve
Bank, the: total foreign assets owned
by non-official sector in India, com-
prising citizens of Indian nationality,
partnerships, Joint Stock Companies,
Banks, etc. as on 30th June 1948 were
Rs. 182 crores Later information is
not available.

(b) It is not possible to correlate
collections of tax on foreign incomes
with specific foreign assets; but it is
estimated that the revenue derived
from taxation of foreign incomes of
persons residing in India (including
non-Indians) amounted on an average
to about Rs. 330 lakhs a year during
the last two financial years.

Shri Kishorimohan Tripathi: Have
cases come to the notice of Govern-
ment of income-tax evasion on the
incomes accruing from foreign invest-
ments?

Shri C. D. Deshmukh: There may be

cases, but income Is assessed on
remittances when they are made.



961 Oral Answers

ALR. STATIONsS AT TRIVANDRUM AND
CALICUT

*1016. Shri Sivan Pillay: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the Kilowatt power of the A.LR.
‘stations at Trivandrum and Calicut
respectively;

" (b) the total programme hours per
day of the Trivandrum and Calicut
stations respectively; and

(c) the total programme hours per
day of the Trivandrum station before
it was taken over by the A.LR.?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):

(a) Trivandrum: 5 k.w.

Kozhikode (Calicut): 1 k.w.
(b) Trivandrum: 5 hours per day.
Kozhikode (Calicut): 5 hours per
day.

(c) 2% hours per day.

Shri Sivan Pillay: May I know
whether any time is devoted by these
stations to broadcasts in Tamil?

Shri Diwakar: I am not aware.

Short Notice Question and Answer
Foop SITUATION IN MAaDRAS

Shri V. K. Reddy: (a) Will the
Minister of Food be pleased to state
whether the attention of Government
has been drawn to the recent debate
in the Madras Assembly on the food
situation in that State?

(b) If so, do Government propose to
explain the steps they are taking to
meet the situation that is threatening
Madras, as a _result of the partial
failure of the North-East monsoon for
the fourth time?

The Deputy Minister of Food and
Agricultore (Shri Thirumala Rao): (a)
Yes.

(b) The North-East Monsoon, which
till sometime back, threatened to prove
a partial failure this year also, has in
the last few days revived and accord-
ing to the latest reports av.aﬂable it
has strengthened over Tamilnad and
wide-spread rain has been repo!
over the entire area.

Madras has been allotted a quota of
4 lakh tons in 1951.

Shri V. K. Reddy: What were the
total requirements of the Madras
State for the months of November and
December and what was the quantity
actually despatched so far?
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Shri Thirumala Rao: For December
32,000 tons of foodgrains h 2
allotted to Madras. & ave been

Shri Sidhva: But how
been sent? ) © much has

Shri Thirumala Rao: Of which 26,000
tons have been despatched. 0

Shri V. K. Reddy: What is the
present stock position and how long is
it expected to last?

Shri Thirumala Rao: They have got
nearly three weeks' stock in Madras.

_Shrimati Durgabai: May I know,
Sir, whether the Madras State has
recommended removal of rural ration-
ing, and also the removal of procure-
ment in the deficit areas; if so, what
is the reaction of the Government of
India?

Shri Thirumala Rao: I may draw
the attention of hon. Members to the
report of the debate that took place on
the 8th December in the Madras
Assembly, in the course of which the
Food Minister announced that they
were contemplating removal of rural
rationing. During the recent dis-
cussions at the Conference of State
Ministers in Bombay this matter was
brought to the notice of Government
of India Food i A final
decision will be taken by the Madras
Government, in consultation with the
Centre, very soon.

Shrimati Durgabal: May I know
whether the Government of India
have advised the State Governments
to take any steps to ensure a conti-
nuous supply of food-grains in the
event of the removal of rural ration-
ing, and if so, what are they? R

Shri Thirumala Rao: That is ulti-
mately a condition of all rationing
commitments, that so far as State
Governments are concerned, there
should not be any serious hardship to
the people at large when they embark
on any change of policy.

Shri Bharati: The hon. Minister
stated that four lakh tons of grains
have been allotted for the year 1951.
Of this how much is rice, may I know?

Shri Thirumala Rao: I cannot, off-
hand, give the break-up of these
figures. 1 think it will be abopt 2:5
lakh tons of rice.

Shri Bharati: Is it a fact that the
Madras Government wanted about 9
lakh tons of grains for 1951?

Shri Thirumala Rao: No, Sir.

. Shri Bharati: Then what
quantity they asked for?

{s the



963 Written Answers

Mr. Speaker: Order, order.

Shrii Alagesan: Are Government
aware that there has been no rain in
the districts surrounding Madras and

the position continues to be difficult
there?

Shri Thirumala Rao: Yes, Sir. The
rain-fall has been so fickle and unsatis-
factory that no definite forecast can
ebe given about it.

Shri Bharati: I would like you to
permit me to put this question because
this is very important. What is the
_quantity of food-grains that the Madras
Government asked for at Bombay?

Shri Thirumala Rao: Those are de-
tails of discussion which I do not
carry with me now.

Shri Bharati: Surely,
ought to know this.

Shri Thirumala Rae: The total
deficit of Madras with regard to food-
grains is about 15 lakh tons of which
they expect to be able to procure
about 11 lakh tons; we have made pro-
vision for allotment of about 4 lakh
tons of food-grains.

Shri Bharati: I wanted to know
what quantity the Madras Govern-
ment asked for at Bombay; that has
not been answered.

WRITTEN ANSWERS TO QUESTIONS
IMPORTED CEREALS

%939, Shri Sidhva: (a) Will the
Minister of Food be pleased to state
whether any contract had been given

* for the purpose of loading, unloading
and storing cereals imported from
foreign countries at Bombay, Calcutta
and Madras ports during the years
1947-48, 1948-49 and 1949-507

(b) If so, at what rates?

(c) When were the last tenders
invited for this purpose?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) A statement giving names of con-
tractors appointed for loading and un-
loading cereals at Government
godowns at Bombay, Calcutta and
Madras from 1947 to 1950 and for
storing cereals at Calcutta is laid on
the Table of the House. [See Appendix
VI1, annexure No. 28.] There were
no contracts for storing cereals at
Bombay and Madras.

(b) Contracts are given by inviting
tenders. It will not be in public
interests to disclose the rates.

(¢) A statement is laid on the Table
of the House. [See Appendix VII,
annexure No. 29.

‘Government
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AIRCRAFT ACCIDENTS
*940. Shri  Sidhva: (a)- Will the
Minister of Communications be pleased
to state the number of civil aircraff
accidents which took place in India
from 15th April, 1950 upto date?

(b) What were the casualties there-
from and what were the causes of the
accidents?

The Deputy Minister of Communicy-
tions (Shri Khurshed Lal): (a) Apart
trom 15 minor incidents, which called
tor no invesugation. there have been,
tfrom the 15th April, 1950 upto the 7th
December, 1950, 36 notifiable accidentsg
in India that is those involving humap
injury or material damage to aircraft,

(b) The casualties were 37 deathg
and 12 cases of major injuries. Of
the 36 notifiable accidents 12 are under
investigation. In the remaining 24,
the causes of the accidents were as
follows:

(i) Fault of personnel—e.g., error of
pilot, in 18 cases. -

(ii) Material, e.g. engines or other
defects of aircraft, in 6 cases.

New TrigD Crass COACHES

*941. Shri Sidhva: (a) Will the
Minister of Railways be pleased to
refer to the reply to my unstarred
Question No. 89 asked on the 10th
August, 1950 and state whether new
third class coaches supplied by
Hindusthan Aircraft Ltd. have been
put on service?

(b) On what railways have they
been put and what is the carrying
capacity of these coaches?

(c) What was the carrying capacity
of the 450 coaches manufactured ip
railway workshops in India?

(d) Has overcrowding been removed

- by these additional new coaches; if §0,

to what extent?

The Minister of Transport and Rail-

(Shri Gopalaswami): (a) Yes,

107 New 3rd Class Coaches made by

Hindustan Aircraft Ltd., have been

placed in service upto the end of
November, 1950.

(b) These coaches have been put
into service on the following rail-

ways:
G.LP. Railway 36
M.&S.M. Railway lz
E.I. Railway 47
E.I’. Railway. _ 1
- 107
These coaches provide seating

accommodation for 76 passengers each.
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(c) It is regretted that in computing
the figures of carriages built in rail-
way workshops, 87 III class B. G.
Bc_)gle carriages constructed by the
Hindustan Aircraft Ltd. and put into
service by different railways were
wrongly included in the 455 carriages.
368 coaches only were actually con-
structed in railway workshops from
April 1949 to June 1950. These consist
of 51 Non-passenger stock and 317
Passenger carriages of various types.
A statement showing details, with
approximate carrying capacity is plac-
ed on the Table of the House. [see
Appendix VII, annexure No. 30.]

(d) Overcrowding in trains has not
Yyet been completely removed.

CaLcutTA SHIP CANAL SCHEME

#942. Shri S. C. Samanta: Will the
lgrtzéster of Transport be pleased to
s :

(a) how far the ship canal scheme
for Calcutta has progressed; and

(b) what are the other development
efforts of the Calcutta Port Trust?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) In 1946,
the Ports (Technical) Committee re-
commended that the technical, financial
and other relevant aspects of the Ship
Canal Scheme should be fully examined
by experts. This recommendation was
accepted by the Government of India in
the Department of Transport Reso-
lution No. 19-P(46)/46 lated the i6th
April, 1947. Accordingly the Calcutta
Port Commissioners obtained the
expert advice of Sir Claude Inglis,
who recommended that three models
of the river should be constructed and
experiments made to enable a decision
to be made as to whether the upper
reaches between Calcutta and the
Diamond Harbour should be improved
by dredging and/or training works
and if so whether this course was

. preferable to short-circuiting the upper
reaches by means of a ship canal. The
work for the construction of the
models has been entrusted to the
Central Waterways, Irrigation and

Navigation Commission _Research
_Station, Poona, and is making good
progress.

(b) In addition to the purchase of
essential port equipment such as
vessels, locomotives, dredgers, etc. the
Calcutta Port Commissioners have
under execution or under contempla-
tion the following items of develop-
ment work: )

(i) Development of Alipore Aero-
drome area by constructing roads,
railway-sidings, masonry drains,
sewers, etc. .

(11) Purchase and improvement of
Army Storage Depots, Brooklyn and
¥oboken. i
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(iii) Provision of
ware-house for the
storage of tea in docks.

. (iv) Extension of workshop and pro-
viding of modern machinery.

‘(3\35 Construction of two new grain

additional tea
handling and

sh

(vi) Installation of mechanical coal
loading plant.

_ (vii) Reclamation of land surround-
ing King George’s Dock. ¢

JUTE SEEDS

*943. Dr. M. M. Das: (a) Will the
Minister of Agriculture be pleased tc.
state the total quantity of jute seeds
supplied to the Government of West
Bengal by the Government of India
during the current year?

(b) Was any complaint received
from the West Bengal Government
about the low percentage of germina-
tion of those seeds?

(¢) What is the normal percentage
of germination of jute seeds and what
was the percentage of germination
reported by the West Bengal Govern-
ment in their complaint?

(d) Do the Government of India
examine the germinating power of the
seeds before purchasing and supplying
them to the State Governments?

The Deputy Minister of Food and
culture (Shri Thirumala Rao):

(a) 5,106 maunds.

(b) Yes.

(¢) The normal germination per-
centage varies from 40 to 90 per cent.
According to the West Bengal Gov-
ernment certain quantities of seeds
were below 40 per cent. germination.
On account of the acute shortage of
seeds, the minimum germination per- -

‘centage was reduced from 80 to 40 per

cent.

(d) The usual method of testing the
germinating power was adopted, But
this was not invariably followed and
complaints are being investigated.

MoDEL VILLAGES

¢944. Dr. M. M. Das: (a) Will the
Minister _of Agriculture be pleased to
state what are the main features of a
“model village” as distinguished from
an ordinary village in India?

(b) Is it a fact that several model
villages have been established in the
state of Delhi by Government?

(c) If se, what is the average expen-
diture incurred on every model village
set up by Government?
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The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
A village in which living and sanitary
conditions are up to a decent standard,
satisfactory educational facilities for
its residents have been provided, and
agriculture and suitable cottage
industries have been reasonably
Adeveloped may be called a model
village. The ordinary village in India
lacks most of these features.

(b) No model village has been
established in the Delhi State. The
‘Indian Council of Agricultural
Research has undertaken all-round
agricultural development in 10 villages
of the Delhi State.

(c) Does not arise.
‘GRow MoRE Foop’ CAMPAIGN

*945. Shri S. C. Samanta: (a) Will
the Minister of Agriculture be pleased
to state what are the comparative
figures of the results of ‘Grow More
Food' campaign in 1948-49 and 1949-50
obtained

(i) by land reclamation; and

(ii) through increase in yields in
the existing cultivated lands due to
growing of different crops by rotation
and other improved methods of culti-
vation?

(b) Have Government made any
fresh survey of cultivable lands lying
uncultivated in different States?

The Deputy Minister of Food and
.Agriculture (Shri Thirumala Rao):
(a) A statement showing the compara-
tive figures of additional production
of foodgrains as a result of (i)
clearance and reclamation of waste
.land and (ii) by other intensive culti-
vation schemes under the Grow More
Food Campaign during 194849 and
1949-50 is placed on the Table of the
House. [See Appendix VII, annexure
No. 51.) The increase in yields due to
rotation of crops varies considerably
and hence no figures in this respect
are available.

(b) Surveying of culturable waste
lands is normally the function of the
State Governments. The information
received from the State Governments,
indicates that the Governments of
Bihar, Bombay, Madhya Pradesh,
Punjab, Hyderabad, Delhi and Mani-
pur have undertaken such surveys
which are still in progress.

LAND RECLAMATION AND CULTIVATION

*946. Shri S. C. Samanta: (a) Will
the Minister of Agriculture be pleased
to state' how much land has been re-
claimed and brought under cultivation
in 1949-50 (i) by the Central Govern-
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ment in Centrally Administered Areas;
and (ii) by the State Governments?

(b) How much fresh land is pro-
posed to be brought under cultivatian
in 1950-51 (Statewise)?

The Deputy Minister of Food and
Agriculture  (Shri Thirumala Rao):
(a) and (b). The Central Tractor
Organisation reclaimed an area of"
18,509 acres in Bhopal in 1949-50, and
the reclaimed lands are now under
cultivation.

A statement giving information
received from State Gevernments in
regard to lands reclaimed and brought
under cultivation by them in 1949-50,
and fresh lands proposed  to be
brought under cultivation in 1950-51,
is placed' on the Table of the House
[See Appendix VII, annexure No. 32.]
A total area of 5,74,000 acres was
reclaimed and brought under cultiva-
tion in i949-50 by State Governments,
and 6,74,000 acres of fresh land are
proposed to be brought under cultiva-
tion 1n 1950-51. The latter figure in-
cludes targets of work by the Central
Tractor Organisation in the States of
Bhopal, Madhya Pradesh, Madhya
Bharat and Uttar Pradesh.

CENTRAL TRACTOR ORGANISATION

*947. Prof. Ranga: Will the Minister
of Agriculture be pleased to state:

(a) whether Government have re-
viewed their policy regarding the
Central Tractor Organisation; and

(b) whether any efforts are being
made to promote the construction in
India or abroad of cheaper tractors to
be run by Diesel or Kerosene oil as the
main item of fuel?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) Yes. Shri P. M. Kharegat, till lately
Regional Agricultural Production
Commissioner, Bombay, was deputed
to conduct an incuiry into the work-
ing of the Central Tractor Organisa-
tion. and to suggest ways of improve-
ment. Some non-officials were asso-
ciated with him in the work. Shri
Kharegat’'s report has since been
examined by Government, many of
the recommendations made therein are
being implemented.

(b) Yes.

AGRICULTURAL IMPLEMENTS

*948. Prof. Ranga: (a) Will the
Minister of Agriculture be pleased to
state the results of the experiments
with the new plough invented at Pusa
Institute by their Agricultural
Engineering Section?

(b) Is it ready for field-demonstra~
tion?
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(c) Has it been supplied to State
Governments?

(d) What State Governments have
ut out such ploughs for the use of
farmers and with what result?

(e) Are experirnents in connection
With other local agricultural imple-
fients being made at Pusa?

The Deputy Minister of Food and
culture (Shri Thirumala Raoe):
(8) The double Desi plough designed at
the Institute has been tried out in some
Yillages near about Delhi, and in the
light of such experiments, certain modi-
fications have already been effected in
the original design. Further tests and
@emonstrations with the improved
todel have again been undertaken in
e same villages. The Indian Agri-
tultural Research Institute is now
&xamining whether improvements are
heeded, to make it sujtable for general
tdoption.

(b) Yes. Several demonstrations
Have, in fact, been given.

(c) Yes, to some. Supply of sample
gloughs to others, is under correspon-
ence.

(d) We have no definite information
on this point; but before this can be
done, a State Government must sub-
ject the plough to rigid field tests with
a view to ascertaining its suitability
for local conditions, and that is likely
to take some time. Recent trials held
at Jullundur have revealed that the
present model is not fit to undertake
initial breaking up of the soil. though
{’2 may be used for subsequent opera-

ons.

(e) Yes, such experiments include
thése directed to the improvement of
simple seed drills, bullock or power
operated harvesting machines and
water lifts, etc.

CommopiTy COMMITTEES

*949. Shri Poonacha: Will the Minis-
ter of Agriculture be pleased to state:

(a) the names of the commodity
committees funetioning under the Gov-
ernment of India;

(b) the names of the Chairmen of
these committees;

(c) what is the annual financial
grant siven hy the Central Government
to each of these committees; and

(d) whether the accounts of these

committees are audited by the Govern-
ment Auditors?

The Minister of Food and Agicul-

tultare (Shri K. M. Munshi): (a) (1)
The Indian Central Cotton Committee.
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(2) The Indian Lac Cess Committee.
(3) The Indian Centr: -
i, ! entral Jute Com

(4) The Indian
Committee. Central Coconut

(5) The Indian Central :
Committce. Sugarcane

(6) The Indian Centr:
Co ittoe. entral Tobacco

(7) The Indian Central i
c ittes. entr: Oilseeds

(8) The Indian Central
Committee. al  Arecanut

(b) The Deputy Minister for Food
and Agriculture, Government of India,
is the Chairman of the Lac Cess,
Sugarcane and Arecanut Committees
and the Vice-Chairman, Indian Council
of Agricultural Research, of the re-
maining Commodity Committees.

(c) Only four Commodity Com-
mittees, namely, the Sugarcane, Jute,
Tobacco and Arecanut Committees are
financed by grants sanctioned by the
Central Government, as under:

(1) The Sugarcane

Committee . Rs. 12,50,000.
(2) The Jute Com-
mittee Rs. 10.00,000.
(3) The Tobacco
Committee Rs. 10,00,000.
(4) The Arecanut
Committee Actual expen-
diture incur-
red by the

Committee
during a year,
not exceeding
rupees five
lakhs.

The other cornmittees are financed by
cesses levied under the provisions of
the respective Acts wnder which they
are constituted.

(d) The accounts of the Jute,
Tobacco and Sugarcane Committees
will be audited by the Government
Auditors from the year 1050-51, of
Cotton Committee from the year
1951-52, and of the remaining four
Committees, viz.,, Lac Cess, -Coconut,
Arecanut and Oilseeds from the year
1949-50. \
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SUGAR EXPORT TO TIBET

*950. Prof. S. N. Mishra: Will the
l\i(htl:ster of Agriculture be pleased to
state:

(a) whether Government have fixed
any Sugar quota for Tibet;

(b) if so, the quantity fixed for the
current year; and

(¢) whether allotment has been
made through established trade-
channels?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rae):
(a) Yes.

(b) 50 tons every quarter.

(c) No. The quota has been allot-
ted to the Government of Tibet who
arrange to lift it through their
nominees.

LocaL RaiLway ApvIsOorRY COMMITTEES

+951. Shri Ramraj Jajware: (a) Will
the Minister of Railways be pleased to
state whether it is a fact that local
Railway Advisory Committees were
reformed in 1947 at important stations
on the E. 1. Railway with a view to
meet every month for discussing with
the Railway authorities in all matters
relating to the stations concerned?

(b) Was any such Advisory Com-
mittee in existence at Baidyanathdham
in 1948?

(c) If so, where was the same
formed and how many times its meet-
ings have since been convened by the
Divisional Traffic Superintendent,
Assansol?

The Minister of Transport and
Railways (Shri Gopalaswami): (a)
Presumably the hon. Member is refer-
ring to the Local Goods Sheds Advisory
Committees formed.- at certain impor-
tant stations on the E. I. Railway In
1947 to maintain contact with local
merchants. These Committees are
intended to meet quarterly and not
monthly.

(b) Yes.

(c¢) The Advisory Committee was

formed at a meeting of merchants at °

Baidyanathdham on 27-5-1947. Sub-
sequent meetings were convened on
27-5-1947, 24-7-1948, 25-6-1949, and
27-11-1950.

SUGAR AND JAGGERY (PRICES)

*952. Prof. Ranga: Will the Minister
of Agriculture be pleased to state:

(a) the comparative prices—floor and

iling—fixed for sugar and jaggery;
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(b) whether representations
been made by Gur-manufacturers h:x:,g
Gur cane producers to Union Govern-
ment that the prices fixed are too low
and that the areas in which there are
no sugar-mills should not be brought
z,;‘til;m the purl:riew of Government’s
TS, as such cane cann
be converted into sugar; an':t;t anyhow

- (¢) what do Governmen pose
do in the matter? ¢ pro bt

The Deputy Minister of F
Agricnl‘ ture (Shri 'l'hinmﬂ?dlla‘:)‘!
(a) Siatements showing the revise«i
ceiling prices fixed for jaggery and ex-
factory prices of sugar in the various
States are placed on the Table of the

House. [See A i
No. 33.] ppendix VII, ‘annexure

(b) Yes. N

(c) Government have since raised
the ceiling price for gur. The State
Governments are taking suitable
measures to ensure adequate prices to
gur producers.

HospiraLs unper D.V.C.

*953. Shri Jnani Ram: Will the
Minister of Works, Mines and Power
be(pleased to state:

a) the places where hospitals have
been given at different dam sites of
Damodar Valley Corporation;

(b) if so, how many of them are
permanent or temporary; and

(c) the number of beds for indoor
patients?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) Hospital
arrangements are available or have
bgen planned at the following work
stl_tes of the Damodar Valley Corpore
ion:

(1) Tilaiya,
(2) Bokaro,
(3) Maithon, and
(4) Konar.
(b) Except at Bokaro, where a per-
manent hospital with 20 beds has been

planned, such arrangements are tem-
porary.

(c) The number of beds for indoor
patients at these sites is as follows:

(1) Tilaiya. .
For infectious cases .. 10
For emergency cases .. 3
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(2) Bokaro. .
Emergency ward for 10 beds is
under construction.
(3) Maithon and Konar.
A detention room with 3 beds at
each of these sites has been
planned.

LaNDs ACQUIRED For D.V.C.

%954, Shri Jnani Ram: Will the
Minister of Works, Mines and Power
be pleased to state:

(a) the area of lands acquired for
the Damodar Valley Corporation at
different dam sites and at Hazaribagh
and Ranchi up till September 1950; and

(b) the amount of compensation
paid to the owners?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) The area of
land acquired for the Damodar Valley
Corporation is:

Ranchi 31546 acres.
Tilaiya 259-34 acres.
Konar 960-59 acres.
Bokaro 501-23 acres.
Hazaribagh Nil.

Total - ... 2,)36-62 acres.

(b) The amount of compensation
paid to the ownmers at various sites is
shown as under:—

Ranchi ... Rs. 2,24,676-3-0
Tilaiya ... Rs. 29,891-9-6
Konar Rs. 1,33,485-5-3
Bokaro Rs. 2,55,559-9-6

Total ... Rs. 6,43,612-11-3

WORKS DONE AT Terarya Dam

¢955. Shri Jnmani Ram: Will the
Minister of Works, Mines and Power
be pleased to state:

(a) the works done in connection
with the Damodar Valley Project at
Telaiya Dam Site before Damodar
Vacll.ley Corporation came into effect;
an

(b) the expenditure on the work
done?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) Supply of
bricks; construction of Access Road
Part 1. (From Chandwara to Urma);
construction of Access Road Part II,
(From Urma to Dam Site); and con-
struction of Camp water supply.

(b) Supply of bricks ... Rs. 8,425
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Construction of
Access Road Part ,
I ... Rs. 6,560
Construction of
Access Road Part
o ... Rs. 12,189
Construction of
Camp Water
supply ... Rs. 3,016
Total ... Rs. 30,160

Cow SLAUGHTER

*956. Shri Balwant Sinha Mehta:
(a) Will the Minister of Agriculture
be pleased to state whether it is a fact
that some Committee had been set up
to find out ways and means to ban cow
slaughter. in our country?

(b) What were its
tions?

(c) What steps have been taken to
implement them so far?

recommenda-

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) to (c).
The hon. Member’s attention is invited
to a statement made by my predeces-
sor in office on 24th March, 1949 in the
Constituent Assembly. In November
1947 Government appointed an expert
committee to consider and recommend
a comprehensive plan of action for
preserving the cattle wealth of the
country and foér promoting its develop-
ment. The Committee submitted its
report in November 1948. Copies of
the report were circulated to the Mem-
bers of the House. The Committee re-
commended, inter alia, that the slaugh-
ter of cattle was not desirable in India
under any circumstances whatsoever
and that its prohibition should be en-
forced by law. In order to. achieve
this end, the Committee suggested that
the followirrg recommendations should
be given effect to:

(1) Total prohibition of slaughter of
all useful cattle other than as indicat-
ed below:

(a) Animals over 15 years of age
and unfit for work and breed-
ing.

(b) Animals of any age perma-
nently unable to work or
breed owing to age, injury or
deformity.

(2) Unlicensed and unauthorised
slaughter of cattle should be prohibited
immediately and should be made a cog-
nizable offence under law.

(3) The law for prohibiting slaugh-
ter of cattle totally should be enforced
as early as possible but in any case
within two years of enactment of
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legislation, during which period neces-
sary arrangements should be made for
the maintenance and care of unser-
viceable and unproductive animals.

Government have decided to accept
the first two recommendations of the
Committee. The enforcement of the
third recommendation is contingent on
the establishment of Gosadans. This
matter is being further examined.

Foop PROCUREMENT IN HYDERABAD

*957. Shri M. L. Gupta: (a) Will the
Minister of Food be pleased to state
whether it is a fact that the Monopoly
Government procurement Agency,
Hyderabad Co-operative Commercial
Corporation Limited is spending rupees
twenty per pella as handling charges
of procured food grains?

(b) If =o, is there any proposal to
set up a committte of enquiry to look
into the matter to find out ways and
means to reduce the expenses?

(c) If the reply to part (b) above
be in the affirmative, will the Members
of this House be represented on the
Committee?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) No; the total margin between the
procurement price and the wholesale
price has been approved at Rs. 2-8-2
per maund or Rs. 7-8-6 per pella of 3

maunds. The issue prices of all food- -

grains in Hyderabad are fixed on this
basis.

(b) and (c). Do not arise.

DaMAGE T0 Kharif Crors BY Locusts

*958. Kanwar Jaswant Singh: Will
the Minister of Agriculture be pleased
to state the extent of damage done to
the Kharif crops by the locusts in the
State of Rajasthan?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
The information is being collected, and
will be laid on the Table of the House
in due gourse.

LAND RECLAMATION

*959. Shri Deogirikar: (a) Will the
Minister of Agriculture be pleased to
state how many acres of land have
been reclaimed by destroying Kans
grass by tractors purchased from
International Monetary Fund?

(b) Is this land brought under culti-
vation? .

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) 40,363 acres of Kans infested lands
have so far been reclaimed with the
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help of the tractors purchased out of
the loan from the International Bank
for Reconstruction and Development.

(b) Yes.
MINOR IRRIGATION SCHEMES IN MADRAS

*960. Dr. M. V. Gangadhara Siva:
Will the Minister of Agriculture be
pleased to state the number of minor
irrigation schemes of the Grow More
Food Departments which have so far
been completed in Madras?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
70,788 Minor Irrigation Works have so
far been completed in the State of
Madras since 1948-49.

DispLacED PERsoNS’ BiLLs AND Crams
(VERIFICATION)

*961. Thakur Krishna Singh: Will
the Minister of Transport be pleased
to state what measures Government
are adopting for the verification of
bills and claims by Pakistan Govern-
ment in respect of supplies and ser-
vices rendered by persons who are
now displaced to the Government of
India before the 15th August, 1947 as
per Government of India’s Partition
Secretariat Press Communique dated
the 22nd May 1948?

The Minister of Transport anad
Railways (Shri Gopalaswami): Every
effort is made to verify all pre-parti-
tion claims in India, records being
called for from Pakistan where neces-
sary. But if this is not possible,
officers can be deputed to Pakistan to
verify the claims on the spot. Where,

. however, for administrative reasons it

is not possible to do so, reference has
to be made to the Pakistan Government
to verify claims.

NourRrTIVE RESEARCH CENTRES

*962, Shri Rathnaswamy: (a) Wil
the Minister of Food be pleased to
state how many nutritive Research
centres are working in India?

(b) Was any dietary survey for the
whole of India made in recent times?

(¢) How do Government propose to
utilise the knowledge gained by
these researches and survey to im-
prove the food value?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) 13.

(b) No.

(c) The State Nutrition Depart-
ments who have undertaken diet sur-
veys have suggested modifications in
the diets, both to the public as well as
to their Governments, with a view to
improve the diets.
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NaTioNAL HIGAWAYS IN AsSAM

*963. Shri J. N. Hazarika: Will the
Minister of '!'nnslport be pleased to
state the total mileage of National
Highways in the State of Assam?

The Minister of Transport d
Railways (Shri Gopalaswami): At:::xt
800 miles.

Foobp GRAINS FOR MADHYA PRADESH

*964. Shri Kannamwar: (a) Will the
Minister of Food be pleased to state
whether it is'a fact that 10,000 tons
of food grains have been despatched
recently to Madhya Pradesh?

(b) If so, will the quantity be suffi-
cient to meet food situation i
pent to 1 situation in Madhya

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) The State has been allotted 18,000
tons of foodgrains recently. About
3,000 tons out of this has already mov-
ed, and the movement of the balance
has also been programmed and will be
eomlt)tlxeted before the end of the
month.

(b) With the allotment of 18.000
tons, the requirements up to the end of
December will be covered. and they
will “ave a closing balance of about
25.000 tons of foodgrains (including
those procured locally) for distribution
durine January, 1951. As regards
allotment< for future, the Central Gov-
ernrent is keeping a close watch on
the food situation in Madhya Pradesh,
and such allotments as are necessary

and possible consistent with the re-.

quiremnets of other States, will
made.

SvepLy oF Tuse WELL Pumps

*965. Shri Jajoo: (a) Will the Minis-
ter of Agriculture be pleased to state
whether <it is a fact that an order of
a few crores of rupees for the supply
of tube well pumps has been placed
by the Government of India with some
foreign firm?

(b) If so. what is the actual value
of this order, and the name of the
firm?

- (¢) Were any tenders either in India
or abroad invited for the same? -

(d) If the answer to part (c) above
be in the negative, what are the
reasons?

(e) What is the time stipulated to
fulfil this contract? )

(f) What are the safeguards against
{ts non-fufilment? ’
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(g) Was any assurance taken from:
this firm to associate some Indian con-
cern and start manufacturing these:
pumps in India and to train Indian:-
personnel for the same?

(h) What is the price of each pump?

(i) Does this price favourably com-
pare with the current market price?

(j) Did any other firm submit lower
quotations for the same?

The Minister of Food and Agricul-
culture (Shri K. M. Munshi): (a) It
is not a fact that an order to the tune
of a few crores of rupees for the supply
of tube-well pumps has been placed
by the Goverument of India with a
foreign firm. The Government of
India have only assisted the State Gov-
ernments of the U.P., Bihar and the
Punjab (I) in negotiating with a
toreign firm for the erection of com-
plete tube-wells including drilling,
supply of pipes, pumps, engines,
motors, ete.

(b) The actual value of this order
cannot yet be assessed with certainty,
as contracts have been concluded by
the firm only with the Governments
of, U.P., and Bihar, and in regard to
the Punjab, negotiations are being
finalised. The total value of the order
may approximate to Rs. 4 crores. The
name of the contracting firm is
Messrs. Associated Tube Wells Limit-
ed, England.

(¢) Tenders were not publicly invit-
ed in India or abroad for this work,
but firms in the line have known that
the Government of India were and are
on the look out for reliable contractors
with experience who could provide
complete tube-wells within the Grow
More Food target period. As a result
several firms have actually submitted
draft contracts. An Association of
English firms called Group I first sub-
mitted a tender which later thev with-
drew. Draft contracts were also sub-
mitfed by two well-known American
firms—Messrs. Johnston International
and Messrs. Westinghouse. One Indian
firm with which are associated several
foreign firms of exverience has also
offered to construct complete tube-
wells in the Rombay and Saurashtra
regions, and the respective Govern-
ments of those States are carrying on
negotiations with the Indian firm as
also the foreign firm. So far as the
U.P. Bihar and the Punjab are con-
cerned, the terms offered by Messrs.
Agsociated Tube Wells were consider-
ed by the State Governments concern-
ed and the Government of India to be
the most reasonable and they were,
therefore, accepted by the State Gov-
ernments.
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(d) The work is of such a character
and has to executed with such
speed that the scope of selection is
very limited. That is why Messrs.
Johnston International were invited to
survey the sites two years ago; and
negotiations with Associated Tube
Wells were actually completed in the
time of my predecessor. The Govern-
ment had quotations from other firms
as well, and recommended the accept-
ance of the contract submitted by
Messrs. Associated Tube Wells as the
most reasonable in regard to terms and
conditions, only after very careful
examination.

(e) The time stipulated is 2 years
tt;om the date of signing of the con-
act.

(f) There is a penalty clause in the
contract which is expected to take care
of the contingency of non-fulfilment.
Messrs. Associated Tube Wells repre-
sents a group of well-known engineer-
ing firms in the UXK. each of whom
is specialist in its own line and will
supply some part of the equipment re-
quired for the complete contract.
Messrs. Associated Tube Wel's have
also combined with two world famous
Californian engineering firms—Messrs.
Parsons, who are Engineering Con-
tractors, and Messrs. Johnsion Inter-
national. who are manufacturers of
pumps and other equipment for tube-
wells. [t is hoped that this corabina-
tion will be able to execute the con-
tract in time. The very well-known
British firm of Brush Engineering Com-
pany has also given a full indemnity
bond by which it makes itself re-
sponsible for the fulfilment of this
contract by Messrs. Associated Tube
Wells.

- .

(g) As has been explained under
(a) above, this contract is not simply
for pumps but for the complete equip-
ment required for tube-wells including
drilling. In regard to drilling, the
contractors have associated a well-
known Indian firm with this work.
In regard to other items also, equip-
ment available from Indian sources
will be utilised to the maximum extent
possible, Although this was no part
of the contract, the firm of Messrs.
Johnston Internantional, who are
supplying the pumps for this contract,
have also applied for permission to
start a pump factory in India wnt.h
their own capital. This request is
under consideration by the Ministry of
Industry and Supply.

(h) There is ng separate quotation
for the pumps but the cost of the pump
is-only one element in the cost of the
complete well.

(i) The State Governments concern-
ed are satisfled that the price for the
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complete well is reasonable, having
regard to all the other stipulations in:
the contract.

(i) As has been explained under
(a) above, the contract is for complete
tube-wells and it is not possible for
the Government of India or the State
Governments concerned to consider
competitive quotations for parti¢ular
components.

Foop GRAINS RESERVE

*966. Shri Sardar Singhji: Will the
Minister of Food be pleased to state:

. (a) whether it is intended to imple-
ment the proposal contained in the
Gregory Report to hold a good reserve
of foodgrains in the country.

(b) if so, what will be the quantity of
different grains in the reserve; and

(c) if the reply to part (a) is in.
the negative, what are the reasons
therefor?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) to (c).
The improvement in the foreign ex-
change position is not such as would
enable Government to build a reserve
in addition to meeting the heavy
demand for import of foodgrains re-
sulting from calamitous crop and
weather conditions.

ELECTRICITY FOR DELHI

*967. Giani G. S. Musafir: (a) Will
the Minister of Works, Mines and
Power be pleased to state how much
electricity is produced in Delhi at
present?

(b) What is the present estimated
demand of electricity of the citizens
of Delhi?

(c) What are the plans to meet this
demand and how much time they are
to take to materialise?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) During the
year ending 31st March, 1950 the total
number of electrical units generated
was 117 millions. It.is expected that
122 million units of electricity will be
generated in 1950-51. The safe gen-
erating capacity is 24,600 KW

(b) The estimated demand of electri~

" city in Delhi i1s dbout 40,000 KW.

(c) It is proposed to meet the pre-
sent shortage and future anticipated
demand of electricity in Delhi by—

(i) Installing one 5000 KW genera-

ting set which is under erection and

due to be commissioned by the close
of this year.
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(ii) Erection of one new Power Sta-
tion consisting of two 10,000 KW Turbo
Alternator Sets one of which is ex-
pected to be commissioned by the end
of 1951 and the other by the first
quarter of 1952.

(iii) Obtaining 20,000 KW of electric
ower in 1953 from the Nangal Power
oject of the Government of Punjab.

CATTLE SHOWS

*968. Shri Balmiki: Will the Minis-
ter of Agriculture be pleased to state
how far Government are helping
cattle-shows in the States?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): The Gov-
ernment of India give a grant to the
All-India Cattle Show Committee which
organises All-India Cattle Shows and
ogcasxonally Regional Cattle-Shows
also.

ScARCITY OF FODDER

*969. Shri Balmiki: Will the Minis-
ter of Agriculture be pleased to state:

(a) whether it is a fact that there

is scarcity of fodder in the country;
and

(b) if so, what measures Govern-
ment are taking in this regard?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Accord-
ing to the information available to
Government, the overall position is
that the quantity of fodder produced
in the country is not sufficient to main-
tain the entire Cattle population in a
state of nutrition necessary to enable
them to produce their Dbest. The
general position is indicated in a state-
ment laid on the Table of the House.
[See Appendix VII, annexure No. 34.)

The overall shortage is not scarcity
of such a nature as to cause loss of
lives. Scarcity which leads to star-
vation and death is generally seasonal
and is caused by the occurrence of
famines.

(b) The hon. Member may kindly
refer to the reply given to Starred
Question No. 953 by Shri Moturi
Satyanarayana in the then Constituent
Assembly of India (Legislative) on the
8th March, 1949.

'ScrHooLs UNDER N. S. RaiLways

«970. Shri S. V. Naik: Will the Minis-
ter of Railways be pleased to state:

(a) how many primary, middle and
high schools are being conducted by
the N. S. Railways;
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(b') whether there have been repre-
sentations by the employees for higher
studies facilities in these schools; and

(c) what action Government propose’
to take to increase the educational
facilities for the children of the em-
ployees of the N. S. Railways?

The -Minister of Transport and
Railways (Shri Gopalaswami): (a)
There are 9 primary and 4 middle
schools run by the N. S. Railway, but
no high school.

(b) Yes.

(c) Before integration of the N. S.
Railway with effect from 1st April,
1950, the question of transferring the
Railway schools to the State Govern-
ment had already been under con-
sideration of the N. S. Railway and
the Hyderabad Government. Conse-
quent on the transfer of the N. S.
Railway to the Centre, the question
has been taken up by the Ministry of
Railways at the instance of the
Hyderabad Government and the final
views of the State Government who
are committed to the expansion of exis-
ting educational facilities in the State,
are still awaited.

Maps oF INDIA

*971. Shri Balwant Sinha Mehta:
Will the Minister of Agriculture be
pleased to state:

(a) when Government propose to
publish new maps of India with all
her northern boundaries defined; and

(b) whether they will be published
in Hindi also and if so, when?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) A new
wall map of India showing all the
northern boundaries is due for publi-
cation early in 1951.

(b) The Survey of India has in hand
for publication very soon a Hindi
edition of the 1” to 70-mile political
map of India which was published in
English early this year.

TRACTORS FOR RAJASTHAN

*972. Shri Balwant Sinha Mehta:
Will the Minister of Agriculture be
pleased to state:

(a) how many tractors have been
allotted to Rajasthan by the Central
Tractor Organisation; and

(b) how private enterprise is being
encouraged there?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) No
tractors have been allotted to Rajas-
ﬂ&an by the Central Tractor Organisa-

on.
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(b) The State Government grant
taccavi loans to the public for the
purchase of tractors. Loans are
granted up to the extent of half the
cost of the tractors, and they carry
an interest of 3} per cent.

ALLOTMENT OF FooDp GRAINS

*973. Shri A. C. Guha: (a) Will the
Minister of Food be pleased to state
what have been the allotments of food
grains from the Government of India
to the different States during the year
19507

(b) Has there been any increase in
their allotments during the last three
months due to the failure of crops
in different States this year?

(c) What was the estimated shortage
in those States between their require-
ments and their local production?

(d) Was any per capita requirement
calculated before fixing the quotas for
the different States?

(e) If the answer to part (d) above
in the affirmative, what are the
per capita requirements for the differ-
ent States in accordance with which
quotas have been fixed?

The Minister of Food and Agri-
culture (Shri K. M. Maunshi): (a) A
statement showing the allotment of
foodgrains to different States in 1950
is placed on the Table of the House.
[See Appendix VII, annexure No. 35.]

(b) Yes, Sir, in many cases.

(c) A statement showing the deficits
as estimated by the various State
Governments at the beginning of this
year is placed on the Table of the
House. [Sez Appendix VII, annexure
No. 36.]

(d) No, Sir.
(e) Does not arise.

COLOURING OF VEGETABLE GHEE

*974. Shri Shiv Charan Lal: Will the
l\gltxejster of Agriculture be pleased to
state:

(a) the decision taken by Govern-
ment regarding colouring of vegetable
oils (Banaspati Ghee); and

(b) if it is not yet taken, why this
delay and by what time will Govern-
ment be able to do so?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) and
(b). Various Research Bodies have
been investigating at their own in-
stance or at the instance of Govern-
ment, the suitability of a colour for
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Vanaspati since the last several
years; but as yet mo such colour
has been discovered. The colour
to be used has to be not re-
pulsive to sight, taste or smell, not
harmful to human health, reasonably
stable and irremoveable by ordinary
physical or chemical methods. The
Council of Scientific and Industrial
Research have been requested by Gev-
ernment to pursue research for a
suitable colour. -The question of its
compulsory addition to Vanaspati can
only be considered when such colour
is available. .

Meanwhile since March, 1947 Gov-
ernment have introduced, what may
be called, latent colourisation of Vanas-
pati by making it compulsory on the
manufacturers to add five per cent. or
more of sessamum oil sufficient to give
a colour test by a simple chemical
method. -

CrarMs FROM DISPLACED PERSONS

*975. Shri B. K. Pani: Will the
mﬂ of Tramsport be pleased to

. (a) the number of cases still pend-
ing for payment of the ou i
claims in respect of supplies and ser-
vices rendered to the undivided Gov-
ernment of India up to and before
the date of partition;

(b) the number of such claims re-
lating to the area now included in
Pakistan and how many of them be-
long to the displaced persons of
Eastern Pakistan and Western Pakis-
tan separately; and

(c) how ;nail:'layteof these pendi
cases are o stern Pakistan
Western Pakistan? an

The (hslhilll_iister of Transport and Rail-
Ways Gopalaswami):
25,000 claims. )i (@) About
(b) and (c). The Accounts Officers
do not maintain on a regional
basis, nor is information available

separately for displaced persons and
others.

DECASUALIZATION OF RAILWAY PORTERS

*976. Shri M. Naik: (a) Will the
Minister of Railways be pleased to
state at what stations the experiment
of decasualization of Railway porters
is being carried on at present?

(b) Has any concession in licence
fee payable by the porters been ac-
corded under this system?

(c) Has any reduction of the porter-
age rate payable by the travelling
public been brought about?



985 Written Answers

(d) Are the porters under this
-arrangement eligible to the benefit
enjoyed by the Railway employees?

(e) Has any financial or other ad-
vantage accrued to the Railway Ad-
ministration by this experiment?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
A statement is placed on the Table cf
the House indicating the names of
stations at which the experiment of
decasualisation of railway porters has
been carried out. [See Appendix VII,
annexure No. 37.]

The scheme has new passed the
experimental stage and ail Indian
Railways have been instructed to
terminate progressively licensed porters
contracts wherever they exist.

(b) Government have not complete
information regarding the fees charg-
ed previously by contractors from

_porters.  Under the decasualisation
scheme, however, the fee is based on
a “no profit no loss” principle to en-
sure that minimum license fees are
recovered.

(c) No. The present authorised
charges are considered reasonable.

(d) No, they are however eligible
for medical treatment at Railway
medical dispensaries.

(e) No monetary advantage has or

expected to accrue to the railways
since the licence fee is on a “no profit
no loss” basis. Better conditions of
working for the licensed porters have
however been secured and it is ex-
pected the passengers will get better
service.

NUTRITION SECTION IN MINISTRY OF
Foop

*977. Shri Jagannath Mishra: . (a)
Will the Minister of Food be pleased
to state what are the functions of the
Nutrition Section in the Ministry of
Food?

(b) What special qualification do the
officers in the Nutrition Section
possess?

(c) When was this section estab-
lished?

(d) Is it contemplated to run the
section on permanent basis?

(e) Is there any proposal by the
Government of India to open such
sections in different States?

(f) What are the achievements of
this section so far?
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The Minister of Food and Agri-
culture (Sar: K. M. Munshi): (a) l'he
function of the Nutrition Section of the
Ministry of Food is principally to dis-
senunate latest intormation about the
use ot various forms ot supplementary
toods and diets which is useful from
the point of view of securing a balanc-
ed diet at a time when there 1s an
overall tfood shortage in the country.
With a view to this end, exhibitions
are held trom time to time and talks
over the radio are also arranged.
This Section also has to co-ordinate
similar work done in the States.

(b) They are trained in Nutrition
Work. The Section Officer is a Ph.D.
in Biochemistry and Nutrition and the
Junior Officer is an M.Sc. in Nutrition.

(c) In 1945.

(d) As the Ministry of Food itself
is not a permanent organisation, there
is no question of placing the Nutrition
Section on a permanent basis.

(e) It is left to the State Govern-
ments to decide about opening of such
sections in the difterent States. -

(f) During the brief period of its
existence, however, the Section has
done its best to disseminate up-to-date
intormation relating to the use of
supplementary tooas and making up
ot a balanced diet.

THE PusLicatioN Food and Nutrition

*978. Shri Jagannath Mishra: (a)
Will the Minister of ¥Food be pleased
to state whetner it is a fact that the
publication “Food and Nutrition” has
been discontinued and if so, why?

(b) What arrangements have Gov-
ernment made to educate the masses
in the science of nutrition to combat
against ‘mal-nutrition and under-nutri-
tion in these days of shortage of food
supply?

(c) Have Government made arrange-
ments for publication of booklets in
regional languages on nutrition?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) The
publication of ‘Food and Nutrition’
was discontinued as a result of the
economy drive.

(b) Articles on nutrition, use of
supplementary fouds and balanced
diets, are published in newspapers
from time to time. Also, exhibitions
demonstrating the use of  supple-
mentary fcods, display of charts and
posters are arranged from time to
time in addition to broadcast talks on
nutrition. The All-India women’s
Food Council which has recently been
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formed for the purpose of popularis-
ing the use of supplementary foods
wiil also open a canteen shortly, where
preparations of supplementary foods
will be served to the public.

(c) The publication of booklets on
nutrition in regional languages is the
concern of State Governments and
they were allowed to republjsh arti-
cles from the journal ‘Food and
Nutrition’ in local languages.

MINERAL DEPOSITS OF TEHRI GARHWAL

*979, Thaknr Krishna Singh: Will
the Minister of Works, Mines and
Power be pleased to state what steps
have been taken so far in lapping the
copper, lead, silver and other mineral
deposits of Tehri Garhwal and of
Himachal Pradesh?

The Minister of Works, Mines and
Power (Shri Gadgil): A preliminary
mineral survey of Tehri Garhwal was
carried out by the Geological Survey
of India during 194849, as a result of
which some deposits of copper and
lead-silver ore were selected for de-
tailed exploration, which is being
carried out at present.

In Himachal Pradesh also a number
.of mineral investigations were carried
out_by the Geological Survey of India
during 1948-49 and 1949-50.

It is now left to private enterprise
to interest itself the information
made available to the public by the
Geological Survey.

NARKHED-JARUR-WARUR RaILwAY LINE

*980. Shri Kannamwar: (a) Will the
Minister of Railways be pleased to
state when the survey of constructing
a new railway line from Narkhed in
Madhya Pradesh to Jarur-Warur in
Berar is to be undertaken?

(b) Since how many years _the
materials are lying at Narkhed Rail-
way Station for the construction of
that branch line?

e
The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) There
is no proposal at present for carrying
out a survey for a new railway line
from Narkhed to Jarur-Warur.

(b) The materials lying at the
Narkher Railway Station are those
released from relayings between Nar-
kher and Nagpur during 1946-47,
pending their utilization elsewhere
and not for the construction of a new
line.

SEEDGRAINS REQUIREMENTS

*981. Ch. Ranbir Singh: (a) Will the
Mix?.iss%erc?)t Agriculture be pleased to

18 DECEMBER 1950  Written Answers 988

state the total seedgrains needed for

cereals, millets, pulses and edible oil~
seeds in India especially in the Cen-
trally Administered Areas?

(b) How much seed is supplied by

Government  departm
Statess jo} ent to the

(c) What precautions are taken for
the safe storage of this in Govern-
ment godowns in the Seed Schemes of
the Grow More Food Campaign?

The Minister of Food and Agri-
culture (Shri K. M. Manshi): (a) A
statement is laid on the Table of the

House. [See Appendix VII, annexure
No. 38.)

(b) Information has been called for
from the State Governments and will
be furnished to the House in due
course.

+ (c) The State Governments have
been advised to preserve seeds under
scientific conditions which included
drying, dusting and sprayinz of in-
secticides.

The extent to which these measures
are adopted by the different State
Governments depends upon the re-
quirements of each case.

REGULATION OF LICENSED WAREHOUSES

*982. Ch, Ranbir Simgh: Will the
Minister of Agriculture be pleased to

te what action the Government of
India have taken so far in implement-
ing the proposals of the Reserve Bank
of India made in 1944 for the regula-
tion of licensed warehouses in India?

The Minister of Food and Agri-
culture (Shri XK. M. Munshi): The
draft Bill prepared by the Reserve
Bank in 1944 was, after consultation
with the State Governments, revised
and recirculated by the Bank to State
Governments in December, 1948 to-
gether with draft rules. Bombay,
Madhya Pradesh and Travancore have
already enacted legislation on the lines
recommended and have also framed
rules thereunder. Madras and Mysore
are reported to be considering the en-
actment of similar legislation.
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CONSTRUCTION OF ROADS

i i Will the
+983. Shri R. S. Tewarh: will
Mi&mister of Transport be pleased tu
o truction of roads
hether the construc ‘
in(az:l;vandla, Amanganj. Sewra 1§
Vindhya Pradesh, the orders for wtl)xégn
bad earlier been jssued has
started; and
i ill the construc-
b) it not, when will tl 1
tioix of roads start z.u;d how long
it take to complete it}

Table of the House in due course.

) CLAIMS
cEp PERsoNs’ BILLS AND
DaspPLA Pa )

possessi confirmation  of their

amounts in respect re:l)t tl;ﬂlts;l eand G(c’bannsem.
jce rende

f:;ntse:iwlndia prior to the 15th August,

1947, given by the Pakistan Govern-

ment?

b) Is it a fact that amounts on
veriﬂ(ca)tion are adjus@ed“ag_amst prig-
partition income-tax liabilities "of dis-
placed persons and contractors?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) Pay-
ment in whole or in part may have
been withheld in some cases in which
recovery certificates have been receiw
or from Income-tax Officers in Pakis-
tan for realising the income-tax due
from these persons. The hon. Member
is referred in this connection to Section
46(9) of the Indian Income-tax Act.

(b) No Sir.
DELEGATIONS SENT ABROAD

+989. Prof. K. T. Shah: Will the
Minister of Finmance be pleased to
state: .

(a) the cost of the varjous delega-
tions sent from India hbroad, whether

placed persons W
on
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to the UN.O. or to any of ils sub-
sidiary organisations, to Internationa)
Congresses and Conferences where this
country is or has to be represented, of
deputations of high officers of Govern-
ment to Britain and other rountries,
apart from Official delegations;

(b) the cost of the Indian delegation
to the celebrations of the Indonesian
Republic; and

(c) what economies have been
effected in expenditure in connection
with Indian delegations to foreign
countries in the Budget of the current
financial year, and whether similar
economies had been suggested by the
Economy Committee of 1948-49?

The Minister of Finance (Shri C. D.
Deshmukh): (a) During the current
vear, the estimated cost to civil esti-
wmates of such delegations sent between
1st April, 1950 and 30th November,
1950 is Rs. 8,18,000.

(b) Rs. 8,905.

(c) The Economy Committee made
no specific proposal but only suggested
that the composition of every delega-
Jon sent abroad shuuld be as economi-

al as possible. The Government's
policy is to exercise the strictest eco-
nomy in this matter. No indivk
duals are sent from India if the
subject for discussion is such as
ecan suitably be handled by the staff
of our Embassies. When it is found
necessarv to send a delegation from
nere, the number is kept down to the

A separate allotment for the expendi-
dure on delegations is not made in
the budget, such charges being booked
against the heads to which the pay
and allowances etc. of the officers con-
cerned are debited. The estimated
expenditure on &ccount of the dele-
gations of the types referred to by the
hon. Member during 1949-50 was
Rs. 26-5 lakhs. The expenditure this
year is likely to be appreciably less.

EXTENSION OF CANTONMENT ACT TO
OUTSIDE AREAS

*999. Dr. Deshmukh: (a) Will the
Minister of Defence be pieased to
state whether the provisions of
Cantonments Act have been extended
to any areas outside the Cantonment
limits under provisions of section 286
of the Cantonment Act?

(b) If the answer to part (a) ahove
be in the affirmative, will Government
lay on the Table of the House a state-
ment showing the Cantonments In
which such areas have been included,
the extent of such inclusion and the
extent of application of the Act to
such inclusions?
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(c) Was any compensation paid .at
the time of inclusion and if so, what
was the amount in each case?

(d) After the extension of the pro-
visions of Cantonments Act to these
areas, do these areas remain within
State Municipal or District Board
limits?

(e) Has the position been re-examin-
ed after the inauguration ot the
Constitution of India, and if so, with
what result?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) Yes,
Sir.

(b) A statement showing the areas
outside Cantonments to which certain
prévisions of the Cantonments Act,
1924 have been applied under section
286 of the said Act and the provisions
so applied is placed on the Table of the
House. [See Appendix VII, annexure
No. 39.)

(¢) No, since inclusion does not
involve any acquisition.

(d) Yes, for purposes other than
those covered by the provisions of
Cantonments Act applied” to those
areas.

(e) Yes. So far as can be seen, the
inauguration of the Constitution does
not affect this question.
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SeEcoNpARY EpucATiON COMM]SSION
[*996. Shri Indra Vidyavachaspati:

Will the Minister of Education be
pleased to state: T

(a) whether the Secondary Education
Commission regarding which a s¢cheme

246PSD
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was drawn out by the Ministry and for
which a sum of Rs. 2,24,000 was
sanctioned by the Standing Committee,
has been appointed; -

(b) if so, who are the Members of
the Commission; and

(¢) when will it start to function?]

The Minister of Education (Maulama
Agzad): (a) The appointment of the
proposed Secondary Education Com-
mission has since been postponed for
the present, in view of the existing.
financial condition.

(b)‘Does not arise.
(c) Does not arise.

Prror PLanTs

*1005. Shri Raj Bahadur: Will the
Mixg;ster of Education be pleased to
state:

(a) whether it is a fact that “Pilot
Plants” wortn several lakhs of rupees
are lying idle at Delhi Polytechnic;

(b) if so, why and how long it will
tal;e the authorities to utilise them;
an

(c) how long have they been lying
in this condition” .

The Minister of Education (Maulana
Azad): (a) and (b). Three plants of
the total value of Rs. 1,39.672 have
not yet been completely erected and
put into commission. Ereciion work
is, however, in progress on two of
them. This work is expected to be
completed within a period of two
months. The third plant wviz., Soap
Plant, costing Rs. 26,000 is proposed to
be installed as soon as the new
buildings now under construction are-
ready. Machinery costing Rs. 13,105
only obtained for use in the Engineer-
ing and Textile Technology Depart-
ments has not been instalied so far, as
it is proposed to house it in the new
block under construction. The main
reason for the delay in the installation
of piant and machinery has been lack
of adecuate space. It 1s expected that
soine of the buildings will be complet-
ed by March 1851 and the rest by
June 1951. Immediate, steps will be
taken to instal the machinery on com-
pletion of the buildings. .

(¢) The Vulcan Distillation Column
was recejved in November 1948 and
the Plastic Machinery in' September
1949. The Soap Plant was received in
July 1949'and the rest of thee machinery
has been received during the period
March to September 1950, ~ -
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RECRUITMENT OF ScuepULED TRIBES

_ *1006. Shri Subbiah: (a) Will the
Minister of Home Affairs be pleased
to state whether it is a fact that
instructions have been issued to various
States for recruitment of Scheduled
Castes to the wvarious services includ-
ing Central Services, and if so, what
‘is the percentage recommended for
‘each State and for the Centre?

4b) Ar2 State Governments giving
effect to these instructions?

(c) If sc, how?

The Minister Without Portfolio (Shri
Kajagopalackari): (a) Instructions
issued in regard to Central Services
A{mecluding Services and Posts in Part
“«C ‘States) have already been laid on
the Table of the House in connection
‘with the reply to Starred Question No.
‘254 on the 22nd November 1950. The
percentages of vacancies reserved for
Scheduled Castes are as follows:

When recruitment is made on an
All-India basis by open competition.—
123 -

When Tecruitment is made on an
All-India basis otherwise than by open
competition.—16 2/3.

Local recruitment (i.e.,, recruitment -

1o vacancies for which only those re-
siding in the area or locality in which
the offices are situated are likely to
apply).—Approximately the percent-
age of population of Scheduled Castes
in that area or locality.

The constitutional position regard-
ing employment of Scheduled Castes
and other classes of citizens in the
public services of the States has been
brought to the notice of the Goverp-
ments of Part A and Part B States and
they have been advised to review, and
if necessary to revise, their orders to
bring them in conformity with those
provisions.

(b) and (c). Complete information
on these points is awaited.

DerosiT oF HYDERABAD GOVERNMENT IN
PAKISTAN BRANCH _OF HYDERABAD
STATE BANK.

*1007. Shri Subbiah: (a) Will the
Minister of States be pleased to state
the amount of deposit of Hyderabad
‘Government in Pakistan branch ' of
Hyderabad State Bank just before
the Police Action?

) h,(%ﬂas ‘the amount been trensferrcd
1o -Hyderabad Govermment?
. (). It not; ‘what are the, steps taken

back- the money ~ into = the
Fridlan Union?
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The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) Rs.
2,18,55,214-1-0.

(b) A sum of Rs. 35.755-9-10 alone
has been transferred back to the
Government of Hyderabad. The
whole of the balance of Rs. 2,18,19,458-
7-11 was, while the Police Action was
in progress, withdrawn by the Hydera-
bad Government’s Agent General in
Karachi.

(¢) The Pakistan Government who
were addressed have replied that it is
not possible for them to recognise the
status of India wvis-a-vis Hyderabad.
The question of taking suituble
measures to recover the money conti-
nues to be under the consideration of
the Government.

FINANCE AND FOREIGN MINISTERS OF
PAKISTAN

*1008. Shri Subbiah: (a) Will the
Minister of States be pleased to state
the amounts paid to the present
Finance Minister and the Foreign
Minister of Pakistar by the Hydera-
bad Government, before the Police
Action?

(b) Is any attempt being made to
recover the money?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) and
(b). 1t is not in the public interest to
disclose this information.

CaNTONMENTS (HOUSE ACCOMMODATION)
Act

*1014. Dr. Deshmukh: (a) Will the
Minister of Defence be pleased to state
the particular cantonments or parts
of cantonments in which the pro-
visions of Cantonments (House
Accommodation) Act have been made
(X)ccil;ative under section 1(3) of that

(b)Y Has any house been appropriated
on lease under section 5 of the
Cantonments (House Accommodation)
Act in any cantonment, and if so,
where, when and for what period?

(c) Are houses being appropriated
on lease for military requirements on
conditions other than those mentioned
in the Cantonments (House Accommo-
dation) Act and if so, what -are
those conditions and in what
chﬂtl;nel‘ these differ from those in the

(d) If the answer to part (c) above
be in the affirmative, will Government
be pleased to state whether appropria-
tion on conditions other than those
reentioned: in- the Act is‘optional on
‘thepart of' the heusesowner or is it
compulsory? - ’

- The ' Beputy - Mistster of - Defence
~(Major General - Himbtsishfl): (a) A
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list of cantonments in which the
Cantonments (House Accommodation)
Act, 1923, is operative is placed on the
Table. [See Appendix VII, annexure
No. 40.)

(b) Yes. A statement showing the
cantonments where houses have been
appropriated under section 5 of the
Cantonments (House Accommodation)
Act, 1923, together with the date and
period of such appropriation is placea
on the Table. [See Appendix VII,
annexure No. 41.)

(c) Yes. A specimen of the Form
of Agreement used in cases where
houses are occupied by Government
in cantonments by private negotiations
otherwise than under the Canton-
ments (House Accommodation) Act,
1923, is placed on the Table. [See
Appendix VII, annexure No. 42.)

(d) Optional, unless within the terms
of the grant under which the land is
held the Government can appropriate
the house.

MOBILISATION OF SMALL SAVINGS

+1017. Prof. Ranga: Will the Minister
of Finance be pleased to state:

(a) whether Government have any
schere for mobilising the small sav-
ings of peasants and workers in the
country and utilising them for nation-
building purposes;

(b) whether it is a fact that one
Mr. Ponappa from Coorg has sub-
mitted a scheme for mobilisation of
the small savings; and

(c) if so, what have Government
done or propose to do with the
scheme?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Facilities for the
investment of small savings are pro-
vided throughout the country and
recently the system of authorised
agents has heen revived in three States
as an experimental measure for
mobilising savings in both rural and
urban areas. Other methods such as
the extension of banking facilities in
rural areas, the appointment of Sub-
Post Masters as authorised agents for
the sale of National Savings Certi-
_ficates are under active examination.

(b) Yes, Sir.

(¢) The scheme was considered
caxiefully and found to be impractic-
able.

Forr COCHIN

_*1018. Shri Lakshmanan: ‘Will the
Minister of States be pleased to state:
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(a) whether there has been. any
representation from the Travancore-
Cochin State Goveinment that Fort
Cerhin may be ceded to that Govern-
ment; and

(b) if so, whether any action has
been taken on thal representation?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (i) Yes.

(b) In the absence of agreement
between the Governments of Madras
and Travancore-Cochin the Govern-
ment of India decided not to transfer
the Fort Cochin and the Pattom lands
attached to it to Travancore-Cochin.

GLARING HEADLIGHTS

*1019. Shri Frank  Anthony: (a)
Will the Minister of Home Affairs be
pleased to state whether one of the
main causes of street accidents in New
Delhi and Delhi is the unchecked use
of glaring headlights in motor vehi-
cles?

. (b) What steps, if any, have Govern-
ment taken to eliminate this danger?

The Minister Without Portfolio (Shri
Rajagopalachari): (a) No.

(b) Does not arise.
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[*1020. Shri  Jangde: Will the
Minister of Home Affairs be pleased to
state if Hindi is permitted to be used ,
as an additional official langusge In
any of the Centrally Admimistered
Areas and if not, why not?]

The Minister Without Portfolio (Shri
Rajagopalachari): No orders have
been issued by the Central Govern-
ment in the matter. Local languages,
however, vary in the different Centrally
Administered Areas and while Hindi
is being used as an additional official
language in the courts of Delhi, Hima-
chal Pradesh and Vindhya Pradesh, it
will take some.time. before it can be

_introduced as_an .adqttim:cll official

language in other Centrally adrml
ed Areas such as Cutch, Tripura ‘and

Mapipur.



997 Written Answers

LAwW OF EXTRADITION

*1021. Shri R. X. Chaudhuri: (a)
Will the Minister of Home Affairs be
pleased to state whether it is a fact
that the Law of Extradition is still
appiied in case of apprehensions of
persons belonging to Part B States
accused of offences committed in other
IS;caltei formerly belonging to British

ia?

(b) Do Government propose to
remove this anomaly and if so, when
and by what measure?

The Minister Without Portfolio (Shri
Rajagopalachari): (a) Yes.

(b) A Bill to provide for the
extension of the Code of Criminal
Procedure, 1898, to Part B States, is
proposed to be introduced in the
current session of Parliament.

SUGAR IN HYDERABAD

+1922. Shri K. Vaidya: Will the
Minister of States be pleased to state
what is the total production of Sugar
in Hyderabad State and of the Nizam
Sugar Factory?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): The total
production of sugar in the Nizam Sugar
Factory during October 1949 to April
1950—the period during which the
factory was in production for 1949-50
sugar season—was 19,837 tons. = As
there are no other sugar factories in
the State. the figure represents the
total sugar production for the State.

SCHEDULED TRIBES

+1023. Shri Balwant Sinha Mehta:
Will the Minister of Home Affairs be
pleased to state:

(a) how could the population of
Scheduled Tribes in Rajasthan have
been estimated at 447 lakhs without
the demarcation of the Scheduled Areas
in Rajasthan; and

(b) what led to delay in declaring
the Scheduled Areas in Rajasthan?

The Minister Without Portfslio (Shri
Rajagopalachari): (a) and (b). A
statement explaining the position is

_placed on the Table of the House.
[See Appendix VII, annexure No: 43.]

. ASSESSMENT OF INCOME Tax

" #1024. Shri Nandkishore Das: Will
tltlaeteMinistet, of Finance be pleased to
. St o~ : '

(a) whether any time limit is impés-
ed on an income-tax assessee after
receipt of assessments order to pre_fer
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an appeal, if he so"desires, against the
assessment;

(b) whether any time limit is
imposed on the first appellate authority
to take up hezring of the appeai;

(c) whether it is a fact that no
assessment is levied with respect to a
subsequent assessment year until and
unless assessment for the previous
year is finally disposed of;

(d) whether it is a fact that in the
Income-tax Special Circle, Cuttack,
there are appeals even for the assess-
ment year 1946-47 still pending before
the Assistant Commissioner, compe-
tent to hear such appeals; and

(e) if the answer to part (d) above
be in the affirmative, what is the
number of such appeals and what is
the reason for the delay in disposing
them off? .

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes. Under Section
30(2) of the Indian Income-tax Act,
appeals have ordinarily to be present-
ed within 30 days of receipt of the
notice of demand.

(b) No.
(c) No.

(d) and (e). The number of appeals
for assessment year 1946-47 relating
to the Special Circle, Cuttack, nending
at present is reported to be 15 only.
Owing to the delay in completion of
assessments 4 of these appeals were
filed in 1948, 6 in 1949, and 5 in 1950.

Of the appeals filed in 1948 and 1949—

6 had been fixed for hearing, but
were adjourned at the request of the
assessees,

1 is awaiting decision in another

case,

1 is awaiting result of Section 27
application, and

2 are being fixed for hearing.

All the five appeals filed in 1950 are
awaiting reports from the Income-tax
Officers. The Appellate Assistant
Commissioner, Cuttack, has already
been asked to clear all old appeals at
an early date.
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INDIANS STUDYING ABROAD

[#1025. Shri Indra Vidyavachaspati:
Will the Minister of Education be
pleased to slate:

(a) the numbher of Indian students
who are studying abroad under
scholarships  granted by foreign
countries in the year 1950-31,

(b) the names of the ccuntries
where they are studying, and

(c) the subjects for which they are
studying?]

The Minister of Edncation (Maulana
Azad). (a) to (c). A statement show-
ing particulars of scholarship awards
made to Indian students by foreign
countvies during 1950-51 as far as the
Government are awarc. is placed on
the Table of the House. {See Appendix
VII, annexure No. 44.]

INDIGENOUS DISPENSARIES

*1026. Shri Balmiki: Will the
Minister of Health be pleased to state
how many indigenous dispensaries
are working in the Centrally
Administered Areas?

The Minister of Health (Rajkumari
Amrit Kaur): The number  of
indigenous dispensaries in the various
Centrally Administered Areas is as
follows:

Indigenous dis-

Centrally Adminis- ;
pnraries

tered Area

(1) Bliopel. 34

{2) Ajmer. 63 (Al maintained
by members of
* the public).

(3) Hima hal Pracesh. 41 (34 Government
6 District Boards
and 1 private)

(4) Bilaspur. 2
(6) Tripura. N$
(6) Delhi. 8 (run Ly the

local bodies)
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N Mmi;mr- Nil.

(8) Vindhys Pradesh. 37 “(apparently
nwintained by

the State Gov-
ernment).
(9) Kutch. 5
(10) Coorg. 11
(11) Andaman and Nicobar N¢l.
Islands —_—
201

BHONSLA MILITARY ScCHOOL

*1027. Shri Rathnaswamy: Will the
N{amister of Defenee be pleased to
state:

(a) whether it is a fact that the
Bhonsla Military School at Nasik has
to be closed unless some financial aid
is forthcoming to run it; and

(b) if so, whether any steps have
been taken either by the Centre or the
State of Bombay to aid this institution?

The Deputy Minister of Defence
(Major General Himatsinhji): (a) This
is a private institution and Govern-
ment have no information about this
matter.

(b) No aid has-been given by the
Centre. We have no precise informa-
tion whether any aid has been given
by the Government of Bombay or not.

fareq wam § &1 & fa@wA
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DISEANDMENT OF FORCES IN VINDHYA
PRADESH

[+1628. Shri Dwivedi: Will the
Minister of Defence be pleased to state
the estimated amount of money Gov-
ernment will save as a result of the
disbandment of forces in  Vindhya
Pradesh?]

The Deputy Minister of Defence
(Major General Himatsinhji): About
Rs. 8 lakhs per annum.

Economy CoMMITTEE'S REPORT

+1029. Shri K. V. Ranga Reddy: (a)
Will the Minister of States be pieased
to state whether the Government of
Hyderabad are empowered to give
effect to all the recommendations
made by the Economy Committee in
their report or whether the sanction
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of the Government of India is
necessary in respect of all or some of
the items?

(b) If sanction is necessary in res-
pect of certain items, what are those
items?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) and
(b). The Hyderabad Government is
primarily conccrned with the imple-
mentation of the recommendations of
the Gorwala Committee Report; but
the Government of India have asked
that they should be consulted before
the Government of Hyderabad reach
their decisions on important questions
of policy. We are awaiting the
recommendations of the State Govern-
ment in this matter.

MiILITARY COLONIZATION

*1030. Ch. Ranbir Singh: Will the
Minister of Defence bLe pleased to
state:

(a) the number of -applications so
far received for the allotment of land
to the ex-military and military per-
sonnel, entitled to get land under the
Military Colonization Scheme; and

(b) the number of persons so far
allotted land under this scheme?

The Deputy Minister of Menoe
(Major General llimatsmhji) (a) and
(b). Serving military personnel are
not entitled to the benefits of the
scheme which is meant excluswely for
ex-servicemen. From ex-servicemen,
5,500 applications have been received,
out of which 3,788 applicants have so
far been allotted land.

s POLYTECHNIC INSTITUTES

*1031. Maulvi Haneef: (a) Will the
Minister of Education be pleased to
state how many Polytechnic Insti-
tutes were proposed to be started in
India?

(b). What amount have Government
sanctioned so far for the purpose?

(¢) How many of such institutes have
already been started?

The Minister of Education (Maulana
Azad): (a) The Central Government
had planned to set up only one Poly-
]t;echmc and this was started in 1941 in

Thi.

As regards the State Governments
only the Government of Madras had
a scheme for starting Polvtechnics.
Under this scheme 8 Polytechnics were
to be opened.

(b) The Central Government have
so far spent about Rs. 24,00,000 (Rupees
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twenty-four lakhs) on the Delhi Poly-
technic during the last nine years.
Government have no information as
regards the amount spent by the Gov-
ernment of Madras in implementing
their scheme.

(¢) All the nine institutes are now
functioning.

SHARE OF INCOME-TAX TO HYDERABAD

*1032. Shri K. V. Ranga Reddy:
(a) Will the Minister of Finance be
pleased to state whether it has been
decided to pay a fixed amount to the
Hyderabad State on account of their
share of income-tax ctc.. falling under
the Union List, and if so. what?

(by On what date and between what
parties was that decision made?

(c) Had the Nizam been made Raj-
pramukh by then? _

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). The hon.
Member'’s attention is invited to the
Agreement dated the 25th February
1950 entered into between the Presi-
dent of India and Rajpramuxh of
Hyderabad. copies of which have
already been circulated to hon.
Members of Perliament.

(c) Yes, Sir.
EXCHANGE OF STUDENTS BETWEEN INDIA

- AND CZECHOSLOVAKIA

*1033. Shri D. S. Seth lel the
Minister of Educati pl d .to
state:

(a) whether there were ever any
proposals for exchange of students
between India and Czechoslovakia;

(b) if so. what were these propbsals
and what is the position at present;

(c) whether the Government of India
ever unilaterally turned down any
proposals for exchange of students
advanced by Czechoslavakia or any
other country: and

(d) the countnes with which India -
has agreed for the exchange of stu-
dents, the number of studenfs in-
volved and the conditions governing
the exchange?

The Minister of Education (Maulana
Azad): (a) Towards the end of 1948,
the Czechoslovak Government inform-
ed us that they were prepared to grant
scholarships to Indian students at
Czech Universities, provided the Gov-
ernment of India were willing to offer
the same number of scholarships to
Czech students at Indian Universities.

(b) The Czech Government offered
five scholarships for the year 1948-49.
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Each scholarship was worth 33,000
Czech-Crowns, a year and included
travelling expenses up to 35,000 Czech-
Crowns. It was suggested that so far
the grants of travelling expenses were
concerned each  Government should
pay for its own students. Due to a
number of difficulties, the proposal
could not be finalised.

(c) No, Sir.

Acceptance of any such proposal
depends upon financial and other con-
siderations by each Government.

(d) The Government of India have
agreed for the exchange of students
with Egypt. Turkey and France. The
terms and details of these schemes
are given in the statement placed on
the Table of the Hgg'<e. [See Appendix
VII, annexure No. &).]

FiLMs DIVISION AT PATNA

*1034. Shri Kamath: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether Government have
decided to close down the Films
Division at Patna; and

(b) if so. the reasons therefor?

The Minister of State for Informa-
tion and Broadcasting (Shri
Diwakar): (a) The Films Division is

located in Bombay; there is only a post °

of Newsreel Cameraman at Patna the
continuance of which is under con-
sideration in connection with economy
measures.

(b) Does not arise.

JOINT SERVICES WING oF INDIAN MiLi-
TARY ACADEMY, DEHRA

*1035. Thakur Krishna Singh: Will
the Minister of Defence be pleased to
state what was the total cost involved
in the training of the Temporary Com-
missioned Officers since 1948 and how
many of them were Commissioned?

The Deputy Minister of Defence
(Major General Himatsinhji): (i)
Total cost from 1st September 1948 to
15th July’lQS(y.—Approximately Rs. 143
lakhs.

(ii) Number granted
commissions.—1075.
BuiLpiNGs oF DEFENCE FORCES

*1036. Prof. Ranga: Will the Minister
of Defence be pleased to state:

temporary

(a) whether there are a number of
unoccuvied and un-repaired buildings
used formerly for army camps, near
Vizagapatam-Simhachalam, Nagpur,
Bhopal, Madras and other places.
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which are no longer being used by the
defence forces; and

(b) if so, how many buikiings and in
how many camps?

The Deputy Minister of Defence
‘(IMajor General Himatsinhji): (a)
es.

(b) A statement is laid on the Table
of the House. [See Appendix VII,
annexure No. 46.) ’

FoOREIGN OFFICERS IN ORDNANCE

FACTORIES
*1037. Shri K. Vaidya: (a) Will the
Minister of Defence be pleased to

state whether our ordnance factories
are working to their full capacities?

(b) Are there any schemes for their
further expansion?

The Deputy Minister of Defence
(Major General Himatsinhji): (a) Yes,
as far as practiceble, taking into
account our shortage of technical
personnel and. in some instances, of
basic material.

(b) Yes.
RESERVE BaNK AT MADRAS

*1037-A. Shri Sanjivayya: Will the
Minister of Finance be pleased to
state.

(a) whether it is a fact that the
Reserve Bank at Madras will be hous-
ed in a new building to be constructed
on the Island Grounds;

(b) whether it is a fact that the-
Corporation of Madras have objected
to it;:and

(r) if so, what has happened later?

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). There was
a proposal to construct a building for
housing the office of the Reserve Bank
of India on a site near the Stanley y
Club, This was given up as the
Corporation of Madras objected to the
construction of a building on that site.

(¢) The Corporation of Madras bas
suggested to the Bank authorities an
alternative site which is now under
consideration.

TRANSFER BUREAU OoF HOME MINISTRY

*1037-B. Babu Gopinath Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of displaced nersons
from West Punjab, Sind and East
Bengal fer whom employment was
found by the Transfer Bureau of Home
Ministry;



1005 Written Answers

{b) the number of such persons who
have since been retrenched as a result
of economy. drive; and

(e) the number of such persons who

are still employed and how many of

them have been made permanent or
quasi-permanent?

The Minister Without Portfolio (Shri
palachari): (a) to (c). The
information is being collecled and will
be laid on the Table of the House in
due course.

ANCIENT MONUMENTS

*1037-C. Shri Kamath: Will the
Minister of Education be pleased to
state:

(a) the expenditure incurred during
the current year on the repair and
maintenance of each of the monuments
listed under the Preservation of
Ancient Monuments Act; and

(b) whether any such monuments,
which are in need of repair, and about
which representations to that effect
were made. have been unattended to?

The Minister of Education (Maulana
Azad): (a) A statement is laid on the
“Table of the House. [See Appendix
VII, annexure No. 47.]

(b) Excepting the monuments at
Sibsagar which have been aflected by
recent earth-quake, no other protected
monuments in .need of repair about
which representations to that effect
were made, have remained unattended
to. Conservation measures in respect
of the monuments at Sibsagar are
being planned.

PoLy-LINGUAL SHORTHAND SYSTEM

+1037-D. Pandit M. B. Bhargava:
Will the Minister of Education be
pleased to state:

(a) whether Government have so far
scome across any Poly-Lingual Short~
‘hand System already in existence
-adaptable not only to all the Indian
‘languages as envisaged by the Ad Hoc
Tommittee in their recommendation
No. d(ii) but also to English;

(b) if so, whether the Central or the
State Government concerned have
taken any step to examine it
.exhaustively from the above view-
-points, instead of establishing a Board
.of experts to evolve a new system it-
-self and if not, what are the reasons;

(c) whether Government have realiz-
-ed the imperative necessity of
nationalizing the art of English sieno-
graphy with a view to saving crores of
rupees which drain out of this country
annually due to the prevalence of
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various foreign Shorthand Systems
and if not, what are the reasons;

(d) whether any grant-in-aid or
State scholarships have been granted
to the institutions carrying out
research work of national importance
of the above nature and if so, to how
many and on what criterion; and

(e) whether the inventors concern-
ed have heen supplied with the relevant
extracts from the Ad Hoc Committee's
report in order to enable them to work
on the suggestions and findings of the
Committee and if not, what are the
reasons?

The Minister of Education (Maulana
Azad): (a) and (b). Government have
not come across any Poly-Lingual
Shorthand system Gut have received
a claim that such a system has bgen
evolved. As a result of recommenda-
tion of the Ad Hoc Committee and at
the instance of Government, the All
India Boavd of Technical Studizs in
Commerce and Business Admisnistra-
tion have set up a committee of ex-
perts in Phonetics and grammar and
in Shorthand.

(i) to examine the various systems
of shorthand evelved for the Hindi
Language, their scope for develop-
men{ and adoption in practice.

(ii) to examine the nature of various
Indian languages from the viewpoint
of the needs of a Shorthand system and
to explore the possibility of evolving a
Shorthand system, suited to the
Federal Language and also with
recuired modifications to the several
regional lanzuages, and

(iii) to examine the desirability or
otherwise of conducting examinations
in Hindi Shorthand for the award of
proficiency certificates.

(e) Government are fully alive to
the necessity of Shorthand system
suited to Federal and regional
languages.

(d) No.

(e¢) The report is under print and
copies will be available for the use of
those interested in it.

CONSTITUENT ASSEMBLY FOR HYDERABAD

*1037-E. Shri K. Vaidya: (a) Will
the Minister of States be pleased to
state whether the Government of India
had given any promise to the people of
Hyderahad after Police Action that the
people of Hyderabad would cdeclde
their future?

(b) Do Government contemplate to
hold the elections of Hyderabad Legis-
lative Assembly earlier than the
elections in other States?
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(c) As there is no Legislative
Assembly of any kind in the State of
Hyderabad, do Government propose to
hold the elections of Hyderabad
Assembly as early as possible?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) Yes.

(b) and (c). The intention is that,
instead of holding separate elections
for the Constituent Assembly and the
State Legislature of Hyderabad, only
one election should be held along with
the elections to the Legislatures of
other States under the Constitution.
The functions for which the Consti-
tuenl Assembly was to be convened
will be performed by the newly elect-
ed Legislature.

DECCAN AIRWAYS PLANE CRASH
(ENQUIRY)

50. Shri  Sidhva: (a) Will the
Minister of Communications be pleas-
ed to refer to the reply to ny short
notice question regarding a Decran
Airways Plane Crash asked on the
19th April, 1950 and state whether the
enquiry of the crash has been rom-
pleted?

(b) If so, what is the result of the
enquiry?

The Deputy Minister of Communica-
cations (Shri Khurshed Lal): (a)
Yes, Sir. -

(b) The main cause of the accident
was that the left side engine failed
after the aircraft had successfuily
taken oft from the airport. The pilot
then attempted to return to the aero-
drome. He therefore made a left
hand turn which however, proved to
be too wide to enable him to land on
the runway. He then attempiad to per-
form another circuit. But the load
carried on the aircraft was excessive
and prevented the maintenance . of
height. The left wing of the aircraft
struck a tree 2 miles South of the
air port: a crash to the ground and fire
followed. The aircraft was extensively
damaged and all three- members of the
crew were killed.

The question of taking legal pro-
ceedings against the official of the
company responsible for the over-
loading is under consideration.

Three Fairbanks weighing scales
have now been obtained and are being
used for percentage checks of weight
of aircraft operating from Calcutta.

ENGINE DERAILMENT

51. Shri Sidhva: (a) Will the Minister
of Railways be pleased to xstate
whether it is a fact that on or about
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the 15th August, 1950 an engine was.
dergi"led in the Lucknow Station traffic
yard?

(b) What was the cause of this de-
railment and is it a fact that due to
this derailment no engine could come
out from the loco shed to the main
railway station? If so, how many
trai:;s were detained due to tnis situa-
tion?

The Minister of State for Trausport
and Railways (Shri Santhanam): (a)
Apparently the reference is to the de-
railment, during shunting, of a brake-
van and two ash wagons in the
Lucknow station goods yard, at about
17-4 hours on 14th August, 1250. There
was no derailment of an engine and in
the traffic yard, as stated in the
question.

(b) This derailment was caused by
mis-manipulation of points by the
Cabin Signalman. Due to this derail-
ment, the entry into and exit from the
Loco Shed of engines, etc, were
blocked. Conseguently, the incoming
train engines had to be utilised to
work outgoing trains, alter replenish-
ment of coal and waler, and change of
crews in the traffic yard itself. The
following trains suffered detentions on
this account:

9 Up Express—55 mts.
19 Dn. Express—1 hour and 30 mts.

7 Up Lucknow Kanpur Express.—1
hour and 30 mts.

ANDAMANS FISHERY DEVELOPMENT
STATION

52. Shri S. C. Samanta: Will the
Minister of Agriculture be pleased to
state:

(a) whether the scheme for the
establishment in the Andamans of a
Fishery Development Station combined
with a Research Station has matured;

(b) if so, what is the progress of
work done; and

(c) if not, what are the diffinultie:
that stand in the way? .

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) to
(¢). A scheme for the establishment of
a Marine Biological and Fisheries
Research Station in the Andamans has
been prepared. It involves an expendi-
ture of Rs. 10,53,000 on non-recurring
items. and Rs. 197,620 on recurring
items. In view of the financial
stringency, funds for the scheme are
not likely to be available immediately.
Further consideration of the scheme
has, therefore, been postponed until
funds are likely to be available.
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INDIAN CENTRAL OILSEEDS COMMITTEE

53. Prof. Ranga: (a) Will the
Minister of Agriculture be pieased to
state whether it is a fact that the
Indian Central Oilseeds Committee
has recommended that the Central
Office should be shifted from Delhi to
a place situated in the heart of oil-
seeds producing region?

(b) 1If so, when will  that
recommendation be implemented?

The Minister of Food and Agri-
culture (Shri K. M. Mnnshi): (a) Yes.

. (b) The matter is under considera-
tion.

VIRGIN AGENCY TRACTS (CULTIVATION)

54. Prof. Ranga: Will the Minister
of Agriculture be pleased to state:

(a) whether
received some proposals for bringing
under plough the virgin agency tracts
of West Godavari, East Godavari and
Vizagapatam districts which cover an
acreage of more than a lakh;

(b) whether it was suggested to
Government by scientists concerned
that this area, which is now in‘ested
with Malaria, can easily be rid of
Malaria by the application of D.D.T.
etc.

(c) whether such development of
this agency tract will help Government
in their Grow More Food campaign
and yield them large quantities of
rice: and

(d) if so, what steps Government
have taken in that direction?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) No.

(b) No cuggestion with reference to
this tract has been received by the
Government.

(c) Yes.

(d) The Government of Madras have
appointed a Special Agency Develop-
ment Officer and a team of experts for
formulation and implementation of
the development plan in these areas.
Besides, they have sanctioned Anti-
malarial Units for selected centres in
the three Agency Areas.

LAND UNDER CULTIVATION IN RAJASTHAN

55. Shri Balwant Sinha Mehta: Will
the Minister of Agriculture be pleased
to state:-

(a) how much acreage of lanﬂ is
under cultivation in Rajasthan for
wheat, cotton, gram and sugar-cane;
and

Government  have
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(b) what percentage of land is still
lying fallow there?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a)
During 1946-50, the latest year for
which  information is available, the
following areas were under cultiva-
tion in Rajasthan:

Thousand ‘acres.

Wheat.—938.
Cotton.—282.
Gram.—1570.

Sugar-cane.—30.

(b) Data available for 1946-47 for 11
States now _ included in Rajasthan
indicates that the area under current
fallows was 13.8 per cent. of the
geographical area.

AGRICULTURAL RESEARCH STATIONS

56. Shri  Sivaprakasam: Will the
Minister of Agriculture be pleased to
state the names of Agricultural
Research Stations in India financed by
the Central Government and the
nature of research work carried on by
each?

“The Minister of Food and Agri-
culture (Shri K. M. Munshi): A state-
ment giving the information is laid on
the Table. [See Appendix VII,
annexure No:. 48.]

NURSES IN INDIA

57. Shri Kamath: Will the Minister
of Health be pleased to state:

(a) the stipend per head granted
by the Governmen: of India to nurses
during training;

(b) the curriculum and minimum
qualifications for :rainees;

(c) the hours of duty, rest and
leisure;

(d) the leave rules;

(e) the rules regarding provioent

fund, bonus, gratuity, pension;

(f) the accommodation and recrea-
tion facilities; and

(g) the steps that have been or
are being taken by Government to
attract suitably educated girls to
nursing as a career and to improve
their working conditions?

The Minister of Health (Rafkumarl
Amrit Kaur): (a) The rate is Rs. 15—
20—25—30 p.m. during the 1st. 2nd,
3rd and 4th year of tralning
respectively.
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(b) The main subjects in the
curriculum for general nursing are:

(1) Anatomy.
(2) Physiology.

(3) Surgical, medical, gynaecologi-
cal and children’s nursing.

The minimum regquirement regarding
the educational qualifications of candi-
dates is VIII standard pass. The
Indian Nursing Council has, however,
recommended that it should be com-
pletion of the course for Matriculation
or its equivalent.

(¢) (i) Hours of duty.—Usually 50
to 60 hours per week on day duty
and up to 84 hours a week when on
night duty.

(ii) Hours of rest and leisure—At
least one full day off each month.
Usually extra time off is given after a
period of night duty.

(d) A nurse is usually granted one
calendar month’s privilege leave in a
year. Casual leave and sick leave are
alslo granted according to Government
rules.

(e) There is provision for provident
fund or pension except in Ajmer, but
there is no provision for bonus or
gratuity.

(f) Nurses are given free furnished
quarters in the vicinity of the hospital
in Delhi and Coorg. The training
schools for nurses make some pro-
vision for recreation such as pro-
vision of indoor games and a
badminton or tennis court. A library
is also provided in training schools.
Films are often shown in the evenings.

(g) To-attract educated girls to
nursing as a career a College of Nurs-
ing has been established in Delhi. This
College offers a course leading to
B.Sc. (Hons.) degree in nursing. The
increasing number of Sister Tutors,
who are being trained in the College
of Nursing in Delhi makes it possible
to improve the training programmes in
the hospital schools. The possibilities
of nursing as a satisfying career for
educated girls have been recognised
and are being explored ever since the
National Government came in to
power. Our contacts with W.H.O.
teams have spurred activity also in
this sphere. Salaries of nurses have
been raised. the higher posts now
carry gazetted rank and steps are
being taken to provide bettér living
accommodation and to reduce work-
ing hours where they are unduly long.
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DISPLACED PERMANENT GOVERNMENT
SERVANTS

58. Shri Kamath: Will the Minister
of Home Affairs be pleased to state:

(a) whether the displaced perma-
nent Government .servants who bhave
been taken up in Government service
in India are still temporary; and

(b) whether their service in Pakis-
tan will be taken into account for pur-
poses of pension?

The Minister Without Portfolio (Shri
Rajagopalachari): (a) Displaced Gov-
ernment servants from Pakistan were
generally taken into service under the
Government of India initially on a
temporary basis. The arrangements
contemplated in regard to their confir-
mation have been fully explained
in the Review of the Activities of
the Ministry of Home Affairs for
1949, Section III, para. 5. In the
meantime they are eligible for ccn-
sideration for quasi-permanency under
the Central Civil Services (Temporary
Service) Rules, 1949. They have also
been accorded special protection in
various other ways as explained in the
Review. and in paragraphs (6) to (10)
of a statement which was laid on the
Table of the House in answer to
Starred Question No. 254 by Sardar
Hukam Singh on 22nd November 1950.

(b) It has not been possible so far
to persuade the Government of Pakis-
tan to agree to an arrangement for
acceptance of liability for pension in
respect of the past service in Pakistan
or India of Provincial Government
servants who migrated from one
country to the other. But efforts - in
this behalf are continuing.

SUSPENSION AND COURT MARTIAL OF
CoMMISSIONED OFFICERS

59. Shri Kamath: Will the Minister
of Defemce be pleased to state the
number of Commissioned Officers in
the Armed Forces under suspension at
present and facing court martial?

The Deputy Minister of Defence
(Major-General Himatsinhji): The:
number is small, less than -1} per cent..
(decimal 1 per cent). - .

MULGAONKAR COMMITTEE

60. Shri Kamath: Will the Minister
of Health be pleased to state:

(a) whether the report of the
Mulgaonkar Committee on the Govern-
ment Housing Factory has been receiv-
ed; :

(b) if so, its findings and recom-
mendations;
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(c) whether a copy of the report
vnill be laid on the Table of the House;
an

(d) if not, why not?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). The report
has not yet been received.

(c) and (d). This will be of course
considered on receipt of the report.

TRAVANCORE-COCHIN

61, Shri Lakshmanan: Will the
Minister of States be pleased to state:

(a) whether any representation has
been received from the Travancore-
Cochin  Government regarding the
exemption of that State from the pro-
visions of Article 371 of the Consti-
tution; and

(b) if so, what action has been taken
in the matter?

The Ministcr of Transport and Rail-
ways (Shri Gopalaswami): (a) Yes.

(b) We have informed the Travan-
core-Cochin Government that having
regard *to the shortness of the period
during which the Constitution has
been in operation, the time has not
yet come for considering the question
of exempting any State from the
operation of Article 371.

RESERVE Bank oF INDIA

61-A. Shri Kishorimohan Tripathi:
Will the Minister of Finance be pleas-
ed to state the net income s0 far
earned by the Reserve Bank of India
after .its nationalisation?

The Minister of Finance (Shri C. D.
Deshmukh): The net income earned
by the Reserve Bank of India from the
1st January 1949, the date on which it
was transferred to public ownership,
up to the 30th June, 1950 is approxi-
mately Rs. 14:39 crores.

DETENTION OF INDIANS BY CUSTOMS
AUTHORITIES AT MADRAS

61-B. Shri Kamath: Will the Minister
of Finance be pleased to state:

(a) whether it is a fact that on the
28th July 1950, some Indians, return-
ing from - Malaya, disembarked at
Madras; and

(b) how long they were detained by
the Custcms authorities at Madras?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes.

(b) The passengerg" baggage was
attended to as expeditiously as pussi«
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ble, but some of the passengers had t
wait for considerable time before their
baggage could be passed through the
Customs . owing to inadequacy of
examination space in the port area.
The baggage examination of 849
passengers who disembarked on that
day commenced at 8 a.m. and conclud-
ed at 9 pm. The question of extend-
ing passenger shed accommodation is
already engaging the attention of the
Port Trust authorities.

ADVISER TO DIRECTOR OF TECHNICAL
DEVELOPMENT

61-C. Shri Kamath: Wil the
N{ixtxister of Defence be pleased to
state:

(a) whether it is a fact that an
Adviser is being imported from the
UK. to assist the Director of Techni-
cal Development: and

(b) if so, the reasons for creating
this new post?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) and
(b). The services of an officer with
high technical qualifcations and wide
experience are being obtained from the
United Kingdom as adviser on matters
relating to  Technical Devclopment.

* Variety of experience and up-to-date

knowledge are essential in this work,
and until our officers acquire it,
assistance of foreign technical service
officers is indispensable if efficiency is
not to suffer.

Privy PURSE OF Nrzam

61-D. Shri Subbiah: (a) Will the
Minister of States be pleased to state
whether it is a fact that the Nizam of
Hyderabad is being paid 50 lakhs for
the taking over of the Sarf-i-Khas
lands by Government in addition to
50 lakhs as Privy Purse?

(b) If the answer to art“ (a) above
be in the affirmative, for how many
yecrs will this 50 lakhs be paid?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) and (b).
As part of an overall settlement the
Nizam is paid a sum of Rs. one crore
(Osmania Sikka) including Rs. 50
lakhs (O. S.) on account of his Privy
Purse. Affer the federal financial
integration and in view of the pro-
visions of Article 291 of the Consti-
tution, the Privy Purse of Rs. 50 lukhs
(0.S.) is a charge on and payable out
of the Consolidated Fund of India, and
the balance of Rs. 50 lakhs (0.S.) is
payable out of the Hyderabad State
revenues.
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Simultaneously with this settlement,
the Nizam agreed to hand over the
Sarf-i-Khas completely to the Diwani,
its revenues and expenditure being
merged with the revenues and expendi-
ture of the State. The whole of the
amount of Rs. 50 lakhs (0O.S.) payable
by the Hyderabad State cannot be
taken as a consideration for the State

18 DECEMBER 1950  Written Answers 1016

taking over the Sarf-i-Khas, as the
payment made to the Nizam is part of
an overall settlement with him.

The above payment is to be made
for the life-time of the present Nizamn.
A fresh agreement would be entered
into with his successor.
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PARLIAMENT OF INDIA
Monday, 18th Decgmber, 1950

The House met at a Quarter 10
Eleven of the Clock.

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

ELECTION TO COMMITTEES

1. CENTRAL ADVISORY COUNCIL FOR
RATLWAYS

II. STANDING COMMITTEE FOR THR
MINISTRY OF DEFENCE

III. STANDING COMMITTEE FOR THE
MINISTRY OF HEALTH

Mr. Speaker: I have to inform the
House that upto 12 NooN on Friday,
the 15th December, which was _the
time fixed for receiving nomm;atxons
for the Central Advisory Coq.ncll for
Railways, the Standing Committee for
the Ministry of Defence and the Stand-
ing Committee for the Ministry of
‘Health, no nominations were receivgd.
1, therefore, appoint a further period
upto 12 noon on Tuesday, the }9th
December, within which nominations
for one vacancy in each of these Com-
mittees will be feceived. The elec-
tion, if necessary, will be held in the
Assistant Secretary’s room (No. 21) in
the Parliament House on Wednesday,
the 20th December between the hours
of 10-30 AM. and 1 P.M.

Dr. K. V. Thakkar (Saurashtra): I
had put in my nomination for the
Ministry of Health.

Mr. Speaker: But did he put in
within time?

Dr. K. V. Thakkar: Yes, Sir, on the
15th, before 12 o’clock. .

Mr. Speaker: If that is so, I will
see.

2% PS.
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PAPER LAID ON THE TABLE

SUPPLEMENTARY STATEMENT SHOWING
ACTION TAKEN BY GOVERNMENT ON
ASSURANCES ETC. GIVEN DURING FIRST

SESSION OF PARLIAMENT, 1950

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayam
Sinha): I beg to lay on the table a
supplementary statement showing the.
action taken by the Government on
various assurances, promises and un-
dertakings given during the First
Session of Parliament, 1950. [See
Appendix VIII]

REPRESENTATION OF THE PEOPLE
(NO. 2) BILL

The Minister of Law (Dr. Ambedkar):
I beg to move for leave to introduce a
Bill to provide for the conduct of
elections to the Houses of Parliament
and to the House or Houses of the
Legislature of each State, the quali-
fications and disqualifications for
membership of those Houses, the cor-
rupt and illegal practices and other
offences at or in connection with such
elections and the decision of doubts
and disputes arising out of or in con-
nection with such elections.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
conduct of elections to the Houses
of Parliament and to the House
or Houses of the Legislature of
each State, the qualifications and
disqualifications for membership
of those Houses, the correct and
illegal practices and other offences
at or in connection with such
elections and the decision of doubts
and disputes arising out of or in
connection with such elections.”

The motion was adopted. '
Dr. Ambedkar: I introduce the Bill.
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(Requisition and Eviction)
Amendment Bill
CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL
The Minister of Law (Dr. Ambedkar):
I beg to move for leave to introduce

a Bill further to amend the Code of
Civil Procedure, 1908.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Code of Civil Procedure, 1908.”

The motion was adopted.

Dr. Ambedkar: I introduce the Bill.

AIR DEFENCE RESERVE BILL

The Minister of Defence (Sardar
Baldev Singh): I beg to move for
leave to introduce a Bill to provide for
the constitution and regulation of the
Air Defence Reserve.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
constitution and regulation of the
Air Defence Reserve.”

The motion was adopted.

Sardar Baldev Singh: I introduce
the Bill.

COAL MINES SAFETY (STOWING)
AMENDMENT BILL
The Minister of Works, Mines and
Power (Shri Gadgil): I beg to move
for leave to introduce a Bill further
to amend the Coal Mines Safety
(Stowing) Act, 1939.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend
the Coal Mines Safety (Stowing)
Act, 1939.”

The motion was adopted.
Shri Gadgil: I introduce the Bill.

DELHI PREMISES (REQUISITION
AND EVICTION) AMENDMENT BILL

EXTENSION OF TIME FOR PRESENTATION
oF REPORT OF SELECT COMMITTEE

The Minister of Works Mines and
Power (Shri Gadgil): I beg to move
that the time appointed for the pre-
sentation of the Report of the Select
Committee on the Bill further to
amend the Delhi Premises (Requisition
and Eviction) Act, 1947, be extended
upto the last day of the opening week
«af the next session.

18 DECEMBER 1950

Indian Income-tax 1836
(Amendment) Bill

Mr. Speaker: The question is:

“That the time appointed for
the presentation of the Report _cf
the Select Committee on the Bill
further to amend the Delhi Pre-
mises (Requisition and Eviction)
Act, 1947, be extended up to the
last day of the opening week of
the next session.”

The motion was adopted.

Shri Goenka (Madras): Sir, with
your permission I would like to un-
burden myself of a load that has been
heavily weighing upon my mind since
Monday last. During the course of
the discussion of the Tariff Bill a cer-
tain incident took place in this House
at the time when the hon. the Com-
merce Minister was replying to the
debate. So far as the hon. the Com-
merce Minister is concerned we have
exchanged notes between ourselves and
now we understand each other much
better than we ever did before. The
hon. the Commeree Minister in his
usual generous manner made a refer-
ence in this House to the unfortunate
incident and expressed his regret. By
his expression of regret in this House
he has given further proof, if any
proof was necessary, that he is one of
the finest gentlemen in the real sense
of the term. Now, Sir, it is for me to
do so and I owe an apology to this
House. I admit I was carried away
by emotion whereby a few words
escaped from my lips for which I
sincerely express my regret. I hope
the House will accept my apology.

BUSINESS OF THE HOUSE

Shri Kamath (Madhya Pradesh):
Sir, before we proceed further, may I
request you to be so good as to tell
the House what exactly will be the
duration of the session so as to enable
us to make arrangements accordingly?
If Government will indicate the priority
for the Bills, and which Bills they
want to see through in this session, it
will enable you to fix the duration of
the session and also enable us to make
our future arrangements.

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): I think Government will be
in a position to make a statement to-
morrow morning.

INDIAN INCOME-TAX (AMEND-
MENT) BILL—Concld.
Mr. Speaker: The House will now
proceed with the further consideration
of the following motion moved by the
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hon. Shri C. D. Deshmukh on the 14th
December, 1950, -namely:
“That the Bill further to amend
the Indian Income-tax Act, 1922,
be taken into consideration”.

Shri Jajoo (Madhya Bharat): It is
with some concern that I rise to speak
on this Bill. As a matter of fact I
have not much to say on the merits
and demerits of .this particular
measure, but I want to say something
regarding the growing tendency on the
part of Government of the lack of
appreciation on the judicial pronounce-
ments as well as certain legal and
constitutional issues arising out of
them. There are two ways of dealing
with an issue when it arises out of a
judicial proceeding or a pronounce-
ment of the highest tribunal in the
country. We are proud of our Consti-
tution which has given us Fundamental
Rights and which, at the same time,
has assured the rule of law in this
country. We are grateful to Govern-
ment that they have been regarding
and respecting whatever pronounce-
ments have been made by the judi-
ciary. But at the same time they
have been adopting certain other
courses by which they want to evade
and defeat their consequences, and that
is by executive orders. So far as the
remedial or curative measure is con-
cerned we welcome it because the
House is provided with an opportunity.
But there is a tendency in Government
to avoid certain responsibilities by
shifting them either to the State Gov-
ernments or by having resort to exe-
cutive orders. I would like to give
certain examples here, and they con-
cern the Finance Ministry of the
Government of India directly.

12 Noow

It was before the independence of
this country that the Crown Repre-
sentative in the exercise of his powers
under the Foreign Jurisdiction Act
levied Income-tax in the centrally
administered areas of Central India
Agency, Neemuch Cantonment and
Mhow. When later on it was brought
to the notice of the Government of
India that they had no jurisdiction and
no constitutional right to levy the tax,
instead of taking the remedial course,
that is of refunding the money that
they had recovered illegally and un-
constitutionally to the assessees direct-
ly. they made the plea that they
would return it to the Rulers of the
States. When I -came to know of this
I referred this matter to the then
Finance Minister Dr. John Matthai
and he said that they had done it.
But during the course of my talks
and correspondence with the present

Finance Minister, the hon. Shri C. D.
Deshmukh, I came to know that their
plea is that the Income-tax that was
levied was levied for the benefit of
the Rulers. I was shocked, if not sur-
prised, to find that the Crown Repre-
sentative at that time had levied the
tax for the benefit of the Rulers. I
would like to know whether they
received any application or whether a
suggestion was mooted out by the
Rulers that this tax ought to be levied.
I cannot understand, when a similar
tax was not levied in the States, how
it could be applied only to the very
limited and small area of those small
Cantonments. I find that the notifica-
tion for levying this tax was published
in the Government of India Gazette,
but at the same time there was no
other notification in any other Govern-
ment of India Gazette and it was
stated that we should refer this matter
to the Indian State concerned. Later

Mr. Speaker: Order, order. The
hon. Member is going beyond the scope
of the Bill. How is the point that
he is making relevant? The scope of
the present Bill is a very limited one,
namely, to deal with the situation
which has arisen on account of the
judgment of the Supreme Court, and
the only amendment sought, I believe,
is of section 2 or section 9. If I am
committing a mistake in that, he may
invite my attention to the provision
under which the discussion of the
point raised by him wouald be relevant.

Shri Jajoo: I wanted to drive at the
point that there is a growing tendency
on the part of «Government to defeat
the purposes of legal pronouncements
and to evade certain other legal and
constitutional consequences arising out
of their actions by resorting to certain
dubious ways. That way I wanted to
draw the attention of the Finance
Minister and the House that this
practice should not be resorted to.

Mr. Speaker: I am afraid that is
too wide a question to be taken on a
discussion of this Bill.

Prof. K. K. Bhattacharya (Uttar
Pradesh): May I bring to the notice
of the House certain features of this
Bill? While I quite understand that
Government should tax all possible
resources in order to bring revenue
for the State I want to draw specific
attention to clause 3 of the Bill. The
judgment of the Supreme Court was
given on the 26th May, 1950, in a case,
the Commissioner of Income-tax, U.P.
versus Messrs. Kappumal Kanhaiya
Lal. In view of that judgment, the
question is whether it should have
retrospective operation. As a result of
this case, the assessees in the present
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[Prot. K. K. Bhattacharya])

case shall be burdened with payment
of income-tax for the last ten years
and therefore, it would be a very hard
case for the assessees in question. It
seems to be related to one firm at
Allahabad and, as a result of this
judgment, it was definitely decided that
water tax and house tax cannot be
deemed to be appropriate under
Income-tax Act and since 1939 onwards
till 1949, I think, the assessees were
getting the exemption from income-tax
and the Income-tax Department were
always saying “defer, defer and defer”.
I can read out to you certain extracts
from the appeal presented by Kappumal
Xanhaiya Lal to the Secretary, Central
Board of Revenue in which attention
has been drawn to the fact that since
1940-41 the Income-tax Appellate Tri-
bunal Allahabad conceded the claim
‘of the petitioner with respect to house
and water tax on 8-11-1944. In 1941-
42 the matter went up to the A.A.C.
who on 29-10-1947 disposed it of in the
following manner. “Till the appeal
(before the Supreme Court) is decided
the collection of tax is deferred. If
the department succeeds the tax shall
be collected; otherwise it shall be re-
mitted.” In 194243 the Income-tax
Officer gave the following finding:
“The assessee is also entitled to a
deduction of Rs. 13,385 oh account of
the house and water tax. It will be
allowed later on when the judgment
is affirmed by the Privy Council and
meanwhile collection of tax on this
amount has been ‘deferred.” Here
Privy Council means. the Supreme
Court. In 1943-44 the I1.T.O. made the
same observation as in 1942-43.

Now, this is the detailed information
which I am placing before the hon.
the Finance Minister. I submit that
the order has been given in clear terms
and great hardship will be caused to
the assessees if the order is to be
given retrospective effect. It should
have operation from the date of the
Supreme Court’s judgment. In fact,
I am reminded of a particular judgment
in a case known as the Ship money
case. The judgment of the Supreme
Court is entitled to great considera-
tion and the Supreme Court has come
definitely to the. conclusion on an
appeal made by the Allahabad High
Court that the judgment of the
Allahabad High Court should be con-
firmed and the Income-tax Tribunal’s
contention turned down. Under these
circumstances, the assessees would he
put to great hardship if retrospective
operation is given to clauses 3 and 4.
I therefore, submit in all humility and
In all seriousness that retrospective

operation should not be given but the
operation should take place from the
date on which the judgment was deli-
vered by the Supreme Court. I have
no doubt that-the Legislature can
give retrospective operation but it
would be very hard in this particular
case. It is not a case of Rs. 1,000 or
Rs. 2,000 but Rs. 60,000 which would
be assessed by the Income-tax Depart-
ment for no fault of the assessees.
They will have to pay at once a sum
of Rs. 60,000 from the year 1939 till
1949 or 1950.

Shri Sarwate (Madhya Bharat): On
a point of information, Sir. The hon.
Minister has stated in the Objects and
Reasons: “It would be anomalous to
give the benefit of this interpretation
in the open cases...... ” May I know
what he means by ‘open cases’.

The Minister of Finance (Shri C. D.
Deshmukh): That means the cases
that are not decided.

Shri Sarwate: That is pending be-
fore the Court?

Mr. Speaker: Which are not decided
yet.

Shri Sarwate: Pending before the
Court?

Mr. Speaker: It means that. That
is what it will mean.

Shri Sarwate: A point could arise if
it means pending before the Court.

Shri C. D. Deshmukh: I think, cases
for assessment.

Mr. Speaker: It is therefore that I
did not say “before the Court”, but it
will mean the cases in which the
assessments have not been finalized.

Shri Syamnandan Sahaya (Bihar):
This Bill. raises two very vital issues
and I therefore submit that it deserves
the careful consideration not only of
this House, but if I may submit, a re-
consideration at the hands of Govern-
ment itself. In the first place this
Bill is really aimed to undo what
Income-tax assessees have secured by
a judicial pronouncement of the high-
est order. Whether Government should
do so, particularly where there is no
question of principle involved, but
only a question of the interpretation
of an existing law, is I contend a
matter which deserves very careful
consideration at the hands of this
House. )

[Panprr THAKUR DAS BHARGAVA in
the Chair]

The second thing which I believe to
be even more important is thet the
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advantages or benefits secured by the
assessees as a result of the decision of
the Supieme Court is being undone by
this Bill and the right accord is being
denied to the assessees as the pro-
posed legislation is to come into opera-
tion with retrospective effect. I con-
tend that this is a dangerous voyage
on which Government have embarked
ana I feel, that if this House gives
this matter the very serious considera-
tion that it deserves, it will find itself
in great difficulty in according sup-
port to the legislation before this
House.

Coming to the clauses of the Bill,
it will be found -that an explanation is
proposed to be added to sub-section (1)
of section 9. If we refer to section 9,
we find that it has been clearly laid
down that the annual charges will be
deducted from the amount which is
fixed as the annual letting value ol; a
property. The wording in the existing
law, as it is, gives the assessee the
benefit of even the deduction of interest
it the property is mortgaged. Then, it
proceeds to give another relief by way
of annual charges. I think it should
not require any great deal of argu-
ment to convince the House that where
interest charges on a property are
allowed as & deduction and where the
law clearly lays down that annual
charges will be deducted it would be
unfair to circumvent it. To proceed
further and ask the House not to allow
the municipal taxes to be deducted for
assessment of Income-tax is to ask the
House, in my opinion, to extend an
unreasonable assistance to Govern-
ment which has brought this measure.
There are some taxes levied by local
bodies which are known as service
taxes, but perhaps, the municipal *ax
as such is not termed as service {ax.
‘Although in most cases the municipal
tax also is levied on the value of a
holding, it is not actually classified
under the category of service tax, as
for example water tax, or latrine rate,
etc. The fact of the matter however
is that even municipal tax is a service
tax for giving to the rate payer the
amenities of town life and unless some
provision for taxation is made, ‘he
municipalities will not be able to
render assistance in other ways and to
provide other amenities which they
are now able to provide. - The proposal
of Government, therefore, not to allow
deduction for these taxes really amounts
to this that they desire to tax the
assessee even for such service taxes
that the landlord realises from his
tenant and pays to the local bodies.
Now, in the annual letting value of a
holding naturally is included charges

that the landiord has to pay in order
to provide the tenant of the holding
witn the amenities which the munici-
palities provide. If Government, by
this legislation, lays down that no
deduction for these taxes will be
made in calculating income for taxa-
tion, it can only mean this that Gov-
ernment wants to tax the landlord
even for such portion of his rent which
is really meant to cover taxes which
provide amenities to the tenant as
much as to any one else. I submit
that this -aspect of the matter is a
grave one and knowing as we do the
hon. Finance Minister’s consideration
for everything reasonable, I know I
am not asking too much when I request
that he will give this matter a re-
consideration.

In this connection, Sir, it will be
useful to bring to the notice of this
House the fact that this point was con-
ceded on a previous occasion by the
then Finance Minister. The matter
was debated at great length in what
was known at that time as the Consti-
tuent Assembly (Legislative). In fact,
an amendment to the effect that taxes
should be allowed as deductions was
introduced in the then House. In the
absence of the permanent Findnce
Minister, Mr. Neogy, who was officiat~
ing, withdrew the Bill because the
matter, at that time, was pending be-
fore the Privy Council. Of course, the
case was later on transferred to ‘he
Supreme Court. It will therefore be
seen that not only has this principle
been accepted by the highest judicial
tribunal in this land, but its reason-
ableness was accepted by Government
itself at one time, and an amendment
had been placed before the House for
giving this relief in taxation. I feel
therefore not only surprised, but
shocked that after all these stages nad
been gone through, Government should
now come before this House and ask
us to undo what is. in my opinion, a
very just claim secured bv those who
own vproverty and who have to pay
Income-tax.

Proceeding further with the Bill, you
will find that section 4 lays down, in
my opinion, an even more serious
thing. It lays down that where an
Income-tax officer has already passed
orders and made assessment on the
basis of the judgment, and allowed
deduction on the basis of annual
charge of municipal taxes, he should
reconsider his judgment, annual his
judgment, re-assess the party and ask
the party to pay more. if necessary, in
terms of the Bill which we are con-
anering today. It is a very old esta-
blished principle that if an advantage
has accrued, by the law then obtain-
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ing, 10 a party, he should not be
deprived of it. The hon. Finance
Minister, therefore, has, in proposing
this .clause, traversed a ground which,
to put it moderately and modestly, is
exceedingly dangerous. I doubt very
much whether the House in these cir-
cumstances will be prepared to accord
to this clause its approval.

As to clause 5, I have tried to study
this amending clause with the existing
clause and I do not find, except for
the change of a word here’ or there,
that there is any change in the spirit
in sub-clause (2) of section 9 that is
proposed as also in the first proviso.
I have therefore not been able to
appreciate why Government desires to
amend these two sub-sections of the
Act. Of course, one can follow so far
as the second proviso is concerned be-
cause it lays down the basic thing
which this Bill proposes to enact,
namely that only one half of the total
amount of such taxes or one-eighth
of the annual value of the property
whichever is less shall, notwithstand-
ing anything contained in such law,
be deemed to be the tenant’s liability
for such taxes, and therefore it will
be deducted. I can understand the
second proviso; but I do not know why
it has been found necessary to amend
or drop a few words or alter a few
words in sub-section (2) of section 9
and in its first proviso.

I do not know what actual difference
this Bill will make to the total revenues
from Income-tax in this country. But,
I do submit that it might not be very
much. If my contention is correct, I
would appeal before I resume my seat
to Government and the hon. Finance
Minister, not to undo what the high-
est judicial tribunal has done in this
lJand and in any case, not to give this
Bill retrospective effect that it pro-
poses to do in clause 4. In fact, the
proposal to give retrospective effect in
my opinion lacks even the grace and
courtesy that is due to a high judicial
pronouncement that we are considering
in relation to this Bill. In the first
place, we have made an exemption for
one year in the case of the two
assessees whose case was decided by
the Supreme Court. In the following
clause we say that if anybody has
received any benefit as a result of the
judgment, the assessment so made will
be reversed, and a new assessment
made on the basis of the present law.
This, I submit, ought not to be done
and 1 shall plead once again with the
hon. Firance Minister and Government
to give this matter their serious con-
sideration and that the matter should

not be decided in a light-hearted
manner becayse this is a small Bill.
It involves and lays down a great
principle and as such merits very seri-
ous consideration at the hands of this
House and also of Government.

Shri Kazmi (Uttar Pradesh): As has
been said by previous speakers, the
point involved in this short Bill 1s a
very important one. The two ma-
chineries by which every country is
governed are the executive and the
judiciary which subjects to its control
all the acts of the executive. Every
legislation that is passed, and whatever
is done thereunder, are to be interpret-
ed by the judiciary. If the legislature
has made some mistakes, it is open to
the judiciary to point them out, and
the executive or the legislature may
subsequently amend the Acts. The
question, so far as the laws are con-
cerned, is to be looked at from the
point of view that it is not for the-
legislature to say what would be
meant by a particular Act. It is the
function of ‘the judiciary to find out
what was the intention of the legis-
lature at that time. And once that
intention has been finally decided by
the highest tribunal of the country, it
is not open to the legislature to say
that we meant such and such a thing.
I would submit that it is not open for
us today to say that by section 9 or
by the words “annual charges”, it was
not the intention of the legislature to
include the items which are intended
to be excluded today. We can very
well say that in future, we will add
this explanation, because we want
that it must be included, but we ~an-
not say that we intended to include 1t

and that it will have retrospective
effect.

There is already over-legislation in
the country, and the best way to have
respect for law is to have as few laws,
as permanent laws and as definite
laws as we can possibly have. What-
ever law or machinery that this Legis-
lature is forging day after day and
which are thought to be expedient
from the smaller point of view, to
give immediate relief, that is not the
real legislation of the country which
can evoke general respect and a
general following throughout the coun-
try. So I personally am always against
this over legislation. This legislation
following the judicial pronouncement
is a unique thing in itself. Hon. Mem-
bers have been in this House for a
sufficiently long time, and probably
some have also seen and studied ‘he
legislation of other countries. But
this legislation, I can say, is not a



1845 Indian Income-tax 18 DECEMBER 1950 (Amendment) Bill 1846

general legislation. It is an individual
legislation, a legislation following an
individual pronouncement of the high-

est tribunal of the country, and it is_

unique in itself. I therefore, submit
that before we lend our support to the
passing of this Bill we must consider
the situation very seriously, more
seriously than we have been doing up
till now. We know full well that so
far as penal or criminal laws are con-
cerned, it is never in the nature of
things to make them have retrospec-
tive effect; that is against natural
justice. People who have acquired
certain rights and who have done cer-
tain acts under a particular idea, they
are not to be penalised later on for
what they have done, by making the
Act have retrospective effect. Indeed,
the point is so clear that it does not
require much explanation. As I 'saic},
it is not open to us, it is neither judi-
cial nor the proper thing to_do: to
introduce a law to say that a judicial
pronouncement in respect of the inter-
pretation of law shall be held to e
vaiid and good, because we cannot
over-rule it in the cases in which it
has already been pronounced, but the
interpretation that has been given to
the law shall be subject to a further
law which shall be deemed to have
existed at the time when the interpre-
tation was given. This in itself
amounts to an attempt in a circuitous
way, to overcome the difficulty of the
pronouncement of the Supreme Court.
There seems to be no justification what-
soever, to give retrospective effect to
this section. If we think that that has
really got to be done, then let it be
done today. But we cannot say that
it had been done before.

Even the question as to whether this
should be done today or not is a
matter not free from difficulty, be-
cause there seems to be no justifica-
tion for it. When we say “annual
charge” the words have got some clear
meaning. But now, if we say that
“annual charge” does not include such
and such a thing, that means that we
are making an exception. We admit
that it is an annual charge. We can-
not say that it is not an annual charge.
We want to make an exception, and I
have not been able to understand the
justification for this exemption. Why
should these be exempted? What is
the justification for exempting this
particular annual charge? When it
goes out of the pockets of tpe house-
owner, it has got to be palq to the
authorities, the real authorities to
which it is really paid. I see no reason
why this should be taken away. But
this, as I said, is a matter of minor
importance. But so far as the other

point is concerned, that of giving
retrospective effct, it is of fundamental
importance and I would submit that
Government, before proceeding iur-
ther, will reconsider the situation, and
even if they think that annual charge
should not include this thing, they
should not be prepared to give retros-
pective effect to this Act.

Shri Jhunjhunwala (Bihar): I do not
want to traverse the ground that has
been already covered so very well by
previous speakers. I only want to
submit that there has been a pro-
nouncement of the highest judiciary,
and Government waited for that deci-
sion, and did not think it proper to
bring forward this amending Bill earlier
wherein the principle of deduction as
was being contended by the assessee
was conceded, but postponed it twice
during the time of the previous Finaunce
Minister. They were waiting for this
judicial pronouncement and now that
pronouncement is there, it does not lie
in the mouth of Government to come
forward and say, “Well, the pronounce-
ment is there, but here is an amend-
ing Bill just to the contrary to what
was contemplated before”. If they
wanted this tax, then they should not
have waited for this judicial pro
nouncement. It is still more worse be-
cause of its retrospective effect. One
thing that I have not been able tn
follow is, how the hon. Finance
Minister has arrived at the figure of
12} per cent. He says that the deduc-
tion will be allowed to the extent of
123 per cent as this is considered to
be the service charges. If this is con-
sidered to be the service charges to
the landlord or to the tenant, the
whole of the municipal taxes are given
for the amepities and benefit not only
of the landlord but of the whole of
the urban population. All the urban
population are not in a position to pay
for the amenities which they are pro-
vided with. So the bigger people, the
landlords, are charged. These cays
the municipal charges are going high
and high. At some places 25 per cent.
is being charged and at others 30 per .
cent. If you are allowing deduction
for the service charges to the landlord
or tenants, it is still more necessary
that you should allow deduction for
the amenities which are being given
not to the landlord but to the public
at large. Otherwise it will be very
hard on the landlord and the people
who pay taxes. When they are paying
for the amenities and services rendered
to people by means of education,
medical help and other things, the
taxes paid for those services should,
in nmiy humble opinion, be allowed to
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come within the purview of this
deduction.

Shri K. Vaidya (Hyderabad): 1
partly support this Bill and vparlly
object to some provisions of the
The reason that led to the introduction
of this Bill is the judgment of the
Supreme Court. Government were all
along under the impression that the
annual charges did not include the
-municipal charges or the charges of
the local authorities. Now Govern-
ment want to take that provision and
make the point clear. It is said that
Government were all along under the
impression for the last 50 or 60 years
that they were correct and the matter
was not taken to court but about ten
years ago, the matter was taken to
court ind the Allahabad Judgment has
given a ruling against Government.
Therefore the proper time to bring this
Bill was that time but Government
did not care to do so then. Now the
judgment of the Supreme Court has
been given which goes against Gov-
ernment. It means that the revenue
from the income-tax which Government
have contemplated would go much less.
It is said that that would go perhags
to several millions or crores. This is
the point which Government shoulgl
have considered before. Now there is
a judgment of the Supreme Court. Of
course, some friends suggested tl'gat
you cannot have such a sort of Bill

I don't agree with that. We have’

cases in which a long series of judg-
ments and particular provisions lauj
down by High Courts and Privy Council
did not agree with each other. In
such cases these matters were brought
before a Legislature and amendments
have been made but the amendment
that was made was to clear the point
and the second point was that it was
in the interest of the people. People,
relying upon the judgments of the
High Court did certain things and the
judgment of the Privy Council upset
those things. Therefore Government
came forward, the Legislature came
forward and gave remedy to the
people. But in this case the remedy
is not for the people but Government
is practically using this remedy and
therefore this is objectionable to a
certain extent but I say that so far as
the question of income-tax is concerned,
money is required for several pur-
poses and therefore if Government all
along supposed that this was the posi-
tion, Government can put forward this
Bill and therefore I don’t object to
this Bill and to the definition given
there. But my objection is, as my
friends said, about giving retrospective
effect to it. Clause 2 says: “It shall

be deemed always to have been added
etc.” It means even before the judg-
ment of the Supreme Court. I think
the policy of Government should not
be this. Retrospective effect is given
in certain cases no doubt but this is.
not the case in which it should be
given. It is given where the rzmedy
is to the subjects. Here and especially
in such fiscal matters, especially in
the case of income-tax, the same relief
should be given to the people and not
any taxation upon the people. That
is an important thing to which I object
to viz., the retrospective effect given to
this Bill. The other point in this con-
nection is that Government do not
stop there. This will apply even in
cases on which orders have been
finally passed. Clause 4 of this Bill
provides that the Income-tax Officers
should study these cases and issue
notices and assess the tax further in
view of the present amendmcnt. I
think this is highly against the prin-
ciples of justice. In fact the sense of
justice revolts against such a thing.
Matters have been finalized and have
become res judicata and Government
wants to reopen those cases. This is
not a thing which Government should
do. There was enough time for Gov-
ernment to do these between the date
of 26th January and the 7th October,
1950 when the Ordinance was issued.
The judgment of the Supreme Coutrt
or Privy Council was given on 26th
May. I don’t know what Government
was doing all this time. The Ordinance
was issued on_ 7th October, ie., five
months later. If Government thought
that there was a great loss to Gov-
ernment on this account, Governmens$
should have come forward and issued
an Ordinance immediately but Gov-
ernment did not care to do it. Gov-
ernment could have issued orders to
the Income-tax Officers saying that no
cases should be disposed of in the
meantime and in a week’s time such
an Ordinance could have been issued.
That was issued on 7th October 1950.
In the meanwhile during this interval
we had a session here in August 1950.
This Bill could have been brought
then. Why should we give retrospec-
tive effect to this Bill. That is a very
objectionable thing and therefore this
clause 4 should be deleted and this
method should not be allowed.

'I13rough clause 5 Government want
to give certain deductions but that too
is quite insufficient. The Government
should reduce 30 per cent. or at least
the actual tax that has been paid to
the Municipality but the hon. Minister
says that Government will rive 12§
ver cent. or one-eighth. If real relief
is to be given. it should be more. Be-
cause the position of people who
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derive income from houses is this that
the income in some cases is not suffi-
cient to do repairs etc. in places like
Bombay. Therefore if Government
really wants to give some relief, that
relief should be substantial and not
in this manner.

I do agree that such legislation is
necessary, because there are so many
important schemes of Government for
which money is required. And there-
fore, I do agree to the explanation
that has been added. To that extent
I support the Bill. But I don’t agree
to, and I strongly object to, the provi-
sions giving retrospective etfect to
this measure. 1 also strongly object
to clause 4 which wants that the old
cases which have been decided should
be reopened and the concerned people
asked to pay what they had thought
was their rightful money. When the
judgment was given people thought
that it would not be necessary to pay
these taxes and as such they must
have disposed of those accounts. To
come up now, after about six months,
and say that they should pay the
amounts would not be fair.

That is all I have to say. In brief,
I support the explanation that has
been added to the Bill, but I object to
clause 4 of the Bill and would ask also
that you should give some substantial
relief under clause 5.

Shri Shiv Charan Lal (Uttar
Pgadesh): My submission about this
_Bl.u is that it is not only improper but
is also a bad law. If the Supreme
Court has arrived at a certain decision,
has given a certain interpretation,
then persons acting according to that
1pterpretation are justified in doing so
till a new law is passed. If we now
say that with the exception of those
persons in whose case the Supreme
Court had given a decision, all the
others will be guided by the inter-
pretation which you are now putting
through this Bill, I don’t think that
that position will be quite legaul. It is
qut like this. “ Suppose a man is con-
victed for an offence and the case
goes before the Supreme Court, the
Supreme Court flnds that snuch-and-
such an act is not an- offence under
the laws and therefore gives him an
acquittal. Now, till you make another
law laying down such an act as an
offence, any other person committing
that act wijll not be considered to have
commitfed an offence. But you can-
not pass a law saying that all those
persons who committed such an act
three months back will be considered
to have committed an offence. The

same analogy will apply in the case of.
the interpretation given by the Supreme.
Court in the case of the present law.
You can by legislation now say, “We
put such-and-such an interpretation on
it.” That will be all night. But to-
put an interpretation contrary to that
put by the Supreme Court, and for
that very period, would not, I submit,.
be either proper or judicial.

. I would therefore request the hon.
Finance Minister kindly to delete the:
clause which makes the Bill retrospec-
tive, and also delete clause 4. I am
not entering into the merits of the
case because other friends have already-
done that. Also, I have no objection
on merits. My objection is only from.
this point of view: Please don’t do:
anything which may show disrespect
in any way to the highest judicature
of the country. Please do ghow full
respect, the highest respect, to the-
judiciary. If Government itself does .
not do it, how can Government expect
the pubiic to do that? Therefore, my
submission is that you should delete-
this provision giving retrospective-
effect and also clause 4.

Shri C. D. Deshmukh: .In the Course-
of the speeches much has been made
of the question of paying respect to-
the judgment of the Supreme Court
and avoiding disrespect to any judg-
ments given by courts, and so on.
don’t really see the point of these:
criticisms. The House is the law-
making body and it is for the courts
to interpret the law. If the courts’
interpretation does not agree, in the:
opinion of the House, with the inten-
tion of the House then it is open to-
the House to make a further attempt
to clarify their intention, and indeed
any such attempt betokens respect to
the court and not disrespect bhecause
we recognise that they are the ister-
preters of the language that we have~
put in the statutes. Well, we admit
that perhaps we have failed to make-
our intention clear, and we bow to the
ruling of the courts. At the same-
time, if public policy requires that a:
certain state of affairs shall be cnsured,.
then it is the business of the House
to go into the matter again and evolve
a proper form of drafting. Therefore,
I think it is quite unnecessary (o say
that the courts would feel hurt " by
what this House is doing. hecause to:
say so, is to admit that the court is
a law-making body and not this HouseJ

Now, let us see what the real point
is that the -Supreme Court decided. It
held as a matter of interpretation that
the words “charged on property other-
than a capital charge” are wide enough-
to include a municipal tax or am
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urban tax like the Bombay urban im-
.movable property tax. These very
words were interpreted by the Bombay
and Madras High Courts, on more
than -one occasion, as not being wide
enough to include such taxes. There-
fore, it is quite obvious that there was
'scope for difference of opinion as to
the ambit of the particular words that
‘we used. The Supreme Court did not
-consider, and indeed it was not within
their province to consider, whether any
‘interpretation that they were favour-
ing was the one actually intended by
‘the Legislature as evidenced hy the
[Assembly Debates of 1939, or whether
-as a matter of taxation policy that
‘was the proper interpretation to give.
“These are matters which it is for us
‘to decide. We know our intention
much better than any court can, and
therefore, I think we are perfectly
within our rights, both the Govern-
ment and the House. in trying to
correct the situation and setting it
Tight.

The next issue is that of giving
Tetrospective effect to this legislation.
Well, generally speaking, it is con-
sidered that retrospective legislation
ought not to be undertaken except, as
one of the speakers said, for the pur-
pose of granting relief, or ‘where a
particylar ugly situation needs it.
‘Well, we hold that this is a situation
which needs retrospective legislation.
‘The present case is one where it can
‘be definitely stated that an undesirable
situation has arisen by virtue of ihe
interpretation given by the Supreme
Tourt. The Court gave an interpreta-
tion of words which had been inter-
preted differently by the lower courts.
Tt was also clearly not the intention,
as we know from our records. that
‘those words should bear the mterpre-
tation put on them by the Supreme
‘Court.  Therefore, clarification has
‘become necessary, and clarificatory
Jegislation is generally retrospective
because it does nothing more than set
out what it had all along held ss its
intention. There are precedents for
-such clarificatory legislation of a
retrospective character not only in this
country but also in other countries.
There was a case in UK. where the
‘House of Lords decided in January,
1926,—I shall not give the name of the
case—that even where liability to tax
is determined with reference to
income of the previous year, the source
of income must continue to exist dur-
ing the assessment year before there
can be any liability to tax in respect
of income received in the previous
year. Now, this decision of the House
of Lords was not in accordance with

the intention of the legislature. There-
fore, within a few months of the deci-
sion, retrospective legislation to over-
rule it was passed by Parliament,
reference being to Section 22(2) of the
UK. Finance Act of 1926. It is inter-
esting to note that when the U.K. Act
was amended with a view to neutralis-
ing the House of Lords decision, they
did not exempt from the purview of
the amendment the particular assessee
who took his case to the House of
Lords.

I think there is an Indian case 2lso
in conpection with the Professions Tax
(Limitation, Amendment and Valida-
tion) Act, 1949. The Preamble to that
Act runs as follows:

“Whereas it has been judicially
held that the tax on circumstances
and property imposed under ciause
(b) of Section 108 of the UP.
District Boards Act, 1922 (Act X
of 1922) is subject to the limita-
tion of Rs. 50 per annum prescribed
in respect of tax on professions,
trades, callings or employments by
Section ‘2 of the Professions Tax
(Limitation) Act, 1941, (Act XX
of 1941) and whereas it is oxpedi-
ent further to amend the Profes-
sions Tax (Limitation) Act. 1941,
for the purpose of excluding the
taxes on circumstances and prover-
tv imposed in the U. P. by
Municipal or District Boards from
the operation of Section 2 of that
Act and validating the imposition
thereof before the commencement
of this Act...”

So, the House will remember that
where a certain tax has been found to
be falling within or outside the mis-
chief of the law contrary tfo what the
legislature intended, it does become
necessary to amend the law with
retrospective effect to neutralise the
effect of the court’s construction of
the law. If this were not done, the
benefit would go to the litigious man
and the person who acquiesces in the
law as intended by the legislature
suffers and therefore the fundamental
principle of equity will be violated.

Now, reference was made during the
course of the debate to the previous
discussions in the Assembly. Well, it
is true that there were previous
attempts to .amend the law so as to
allow deduction for municipal tax. The
proposal was included in the Finance
Bill of 1948. The Select Committee
deleted the proposal with the remark,—

“The equities of making any
such deductions for the purpose of
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income-tax are by no means clear,
and we have thought that it would
be more appropriate to go into
this question in a regular Income-
tax Amendment Act than in an
annual Finance Bill.”

Thereupon, an amendment to this
effect was proposed in the Income-tax
and Business Profits-tax Bill 1948. There
again, the Select Committee made some
kind of compromise suggestion but
finally it was decided to drop it and
no such provision was included.

One or two speakers have referred
to the equity of such & tax. In com-
puting income, deduction for muni-
cipal tax was not specifically provided
for before 1939 and was not allowed
ever since income-tax was introduced
in India. There are two reasons why
that was not done. The first is that
‘the general principle of taxation is
that no liability or charge should be
allowed if it is not an amount spent
in earning an income, but it is rather
an appropriation of income and this
principle is analogous to section 10(4)
of the Income-tax Act. The municipal
taxes and urban immoveable property
tax levied by the Bombay Government
also fall in this category, because they
are levied on the owner on account of
the ownership. These liabilities attach
to the owner in his capacity of being
an owner of property in a particular
area and not as the owner of an
income. The second reason why
municipal tax is not and ought not to
be allowed as a deduction is that it
is really a rate for specific services and
amenities for which the owner has to
spend out of his income just as ke has
to spend for his other personal needs
and comforts. The municipal taxes
are levied at rates which are generally
between 15 and 25 per cent. c¢f ‘he

annual value and more often nearer

to the 25 per cent. level. There is
also the Bombay urban immovable
property tax which is levied by that
Government and collected on its behalf
by the Bombay Municipality at ten
per cent. of the annual value. To
allow this tax as deduction from
income-tax would be to acknowledge
the right of State Governments and
local authorities to encroach upon the
Central sources of revenue and there-
fore the encroachments may well be
to the extent of leaving nothing for
the Central Exchequer. Now, that is
an aspect which the House ought to
take very carefully into consideration.

I shall continue after Lunch.

The House then adjourned for Lunch ~

till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

[MR. SPEAKER in the Chair]

Shri C. D. Deshmukh: I was point-
ing out in connection with the equity
of the tax, that it could not be per-
missible to allow -for a deduction in
respect of municipal taxes, because it
might involve a conflict of interests as
between the Central Exchequer and
the local authorities. The principle
underlying our decision is this: if local
taxes could reduce income-tax assess-
ment, the taxation authorities cf the
States and those of the Union would
come into conflict and the Govern-
ment of India would consider it neces-
sary to oppose every addition to the
percentage of taxation imposed by the
local bodies and this would not be
good for the smooth working of the
Constitution. That is an additional
argument in connection with the equity
of the tax, a point which was rzised
by some of the speakers.

Then, there was some reference
made to delay in the taking of measures
to correct the situation. Well. t
time element is like this. The Supreme
Court judgment was delivered on
26th May 1950. We could get an un-
certified copy only on the 1lith July
1950. Then, some time was tak.en.in
considering the matter and weighing
the pros and cons and proposals for
legislation in a longish summary were
formulated some time on the 13th of
August 1950. I took a little time to
go into the matter and the matter did
not come up before Government as
a whole till the 26th August 1950, and
a decision was obtained on the 31st
August 1950. After that several draft-
ing points had to be settled with the
Ministry of Law and the Ordinance
had to be printed and it was finally
issued on the 7th October 1950. In
the meanwhile it is not correct to
assume that all cases remained open.
It was only cases in U.P. affected by
the Allahabad case which were held
up. In the rest of the country the
tax continued to be collected in

. accordance with the previous decisions.

The House might be interested to
know the dimensions of the figures
here. Two courses were open to Gov-
ernment to avoid any distinction
between open cases and other cases.
One was legislation that refund cf tax
be given in all cases, notwithstanding
their assessments have become final
and conclusive; the other was to
legislate and clarify the law that the
expression “annual charge not being &
capital charge” never included pro-

.
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perty taxes. The first course would
have cost Government something like
Rs. 25 crores. Even if refunds had
been confined only to the cases where
a refund was possible under the exist-
ing law, the amount of refund would
have been Rs. six crores.

Shri Syamnandan Sahaya: May I
interrupt the hon. Finance Minister for
a while? Does he mean to convey
that if remissions had been allowed
according to the judgment, then the
loss to Government would have been
to the tune of Rs. 25 crores?

Shri C. D. Deshmukh: Yes, if it had
been allowed in all cases without any
limitation of period.

1 was saying that even if refunds had
been confined only to the cases where
a refund was possible under the exist-
ing law, the amount of refund would
have been Rs. six crores and a con-
tinuance of the concession would have
meant a loss of about Rs. three crores
a year. Those are the dimensions of
the figures concerned.

I think I have covered most of the
points that were made during the
debate, except one or two minor ones
in regard to the tenant’s liability. A
point was mad~ that the allowance
was not sufficient. Well, there is such
a variety in municipal taxation, as I
have said, that one is driven to adopt
some kind of a formula and we thought
that half and half was as fair as any-
thing else. We have provided that
where that half is less than 123 per
cent. of the annual letting value, then
the lesser sum shall be adopted for
the purpose. I now commend my
motjon for the acceptance of the
House.

Shri Syamnandan Sahaya: Sir. on a
point of information. Government, in
the Ministry of Finance. had already
placed before the Constituent Assem-
bly (Legislative) a Bill to allow this
concession. Later on that Bill was
withdrawn by Mr. Neogy, who was
officiating, for the time being, as the
Minister of Finance. What has been
the cause for the reversal of policy
which was advocated in the previous
amendment as compared to what is
now advocated in the present Bill.

Shri C. D. Deshmukh: Because it
was felt that the sense of the JIouse,
<0 far as it could be gauged from the
views of the party members was
against any such amendment.

Shri Shiv Charan Lal: The hon.
Minister referred to U.X. legislation,
wherein the assessees are not exempted;

is he going to apply it here. Will not
the assessees, whom the Supreme
Court have exempted, be exempted
here?

Shri C. D. Deshmukh: Assessees who
have won in the court are being
exempted in contradistinction to the
course adopted in U.K. where they
were not exempted.

Mr. Speaker: The question is:

“That the Bill further to amend -
the Indian Income-tax Act, 1922,
be taken into consideration.”

The motion was adopted.

Mr. Speaker: We shall now take the
Bill clause by clause.

I find that there are only two amend-
ments given notice of by the hon.
Member Shri K. Vaidya. Is he moving
any of them?

Shri K. Vaidya: Yes, Sir. There
are two more amendments of which
I have given notice.

Mr. Speaker: As regards the two
amendments, I might say that I am
permitting him to move the amend-
ment to clause 2 as redrafted by him.
1 find that he had already tabled an
amendment to clause 2, in which he
now wants to make some verbal
alterations. That I am permitting him
to do. As regards the other amend-
ment, to clause 5, T do not think I can
permit that amendment unless it is a
substantially agreed amendment.

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayam
Sinha): No, Sir, it is not.

Mr. Speaker: So I do not propose
to waive notice. That is the usual
practice. Does he want to move both
the amendments, to clause 2 and to
clause 4?

Shri K. Vaidya: Yes, Sir.

Mr. Speaker: Then I shall put the
clauses separately. (Interruption) 1
wanted to know whether I could put
all the clauses together or clause by
clause. So I was enquiring-of the hon.
Member whether he wanted to move
both the amendments.

Shri Satya Narayan Sinha: I do not
think............

Shri K. Vaidya: I will withdraw
those amendments.
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Mr. Speaker: There is. po question
of withdrawal. I take it that he coes
not propose to move them. So the
putting of the clauses is made com-
paratively easy.

Clauses 1 to 6.

Shri Kazmi: The hon. Minister of
Finance in the course of his reply
stated that the practice of having
retrospective legislation in the case of
Income-tax was not a new one. He
cited a case of the House of Lords. Un-
fortunately, .for reasons best known to
him, he did not disclose the r.ame and
therefore it was not possible to find
out the reference. .

Shri C. D. ‘Deshmukh: I thought
this was not a part of law. The case
is Whelan versus Henning (10 T.C. 263).

Shri Kazmi: That is all right for
him. But unfortunately in the short
interval I was not able to trace that
case because the names were mnot

there.

Even otherwise, so far as the Profes-
. sions Tax Limitation Act is concerned,
there are two amendments to it to
which reference was made. I have
succeeded in finding out the reference
—I mean the amendment of 1946—and
by reading that amendment you will
find that it was only a question of
some doubt having arisen that was
cleared by that legislation. There it
was not a case of a judgment o§ 'the
highest tribunal in the country giving
a paricular interpretation. The State-
ment of Objects and Reasons to that
amending Bill stated:

“When the Professions Tax
Limitation Act (Act XX of 1941)
was enacted, it was the intention
of the LegislatuYre, as evidenced by
the debate, that the limitation of
Rs. 50 prescribed under it should
mot be applicable to the tax on
companies imposed by the Cor-
poration of Madras under cection
110 of the Madras City Municipal
Act (Madras Act IV of 1919).”

In that particular case ‘it was clear
from the debates of the House itself
that the House intended not to exempt
companies from the limitation that
was prescribed under that Act. So
the Legislature was perfectly entitled
to remove that doubt. Similar appears
to be the case with the other Pro-
fessional Tax. So my submission is
that the present case stands on a
different basis altogether. It is not a
question of doubt here. It is a ques-
tion of a definite pronouncement by a
judicial tribunal that the meaning was

what they took it to be, and it ;s cot
now open for us to say that the mean-
ing was a different one. As had teen
referred to by previous speakers, the
point was not free from doubt whether
the Legislature ever intended to
exclude this particular tax. Under
these circumstances I think it is only
attributing something to the Legis-
lature of the past which was not in-
tended at the time.

I submit that it may be a small
point at the present, but we must at
the same time think of the repercus-
sions of such a Bill on the country as
a whole. The question is we referred
a particular matter for interpretation
to the highest tribunal. We now
think that the judgment of the iribunal
is not correct. Is it open for a private
party, if he is not satisfied with the
judgment of the highest tribunal, to
come at once to the Legislature and
say that the intention of the Legis-
lature was such and such but the
highest tribunal has interpreted the
Act in another way and therefore you
must at once change the law? Are
Goyemment prepared, in cases in
which the judgment of the tribunal is
against the subject, to have legislation
in favour of the subject if a repre-
sentation is made by the subject? My
submission is that only because you
happen o be at the helm of affairs
and only because you happen to be
in a pos_itlon to move any legislation
at any time, it is not proper for you
to show an amount of non-confidence
in the judgments of the highest
tribunal. The word “non-confidence”
may appear to be a strong one, but
really that is the fact. In this parti-
culal: case an appeal was filed from
the judgment of the High Court of
Allahabad and an apoeal from the
Judgment of the High Court of Bom.
bay. Government filed an appeal, the
subject also filed an appeal, and the
matter was decided in a particular
way. Now, because Government hap-
pened to be dissatisfied with ‘he judg-
ment they at once rush to the Legis-
lature and say tha* the judgment is
not a correct one. that it was not the
interpretation and therefore they want
to correct it. In this particular case
you will ind that the subject and
Government, so far as the interpreta-
tion of legislation is cencerned, are
not on the same basis. They are on
different bases. This means *herefore
a non-confidence in the judiciarv or,
to say in other words, that Government
will always be in a vposition to over-
rule the judiciary. I think it was
possible for Government to have Just
waited till the Finance Bill and under
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[Shri Kazmi] )
the Finance Bill they might have
made. the necessary changes. But in
the very Statement of Objects and
Reasons a reference is made to the
judgment of the Supreme Court. And
in the Bill itself an exemption is made
in respect of cases alregdy dec;@ed.
Thig, to say the least, is very im-
proper and only shows our want qt
confidence in the judgment of a tri-
bunal which we have appointed for
the purpose. For this reason 1 would
even now ask Government to recon-
sider their position so far as tetros-
pective effect is concerned and just
have only the future effect. The mere
question of loss of so much revenue
would not, I think, weigh so much
with Government as the confidence of
the general public and the repercus-
sions that will follow in the ideas of
the general public by the passing. of
such a retrospective measure :gainst
the pronouncement of the highest tri-
bunal of this country.

Shri C. D. Deshmukh: The hon.
Member made one or two factual
points. Firstly he said that it is not
quite clear that the legislature 1ptend-
ed to exclude this. As I said in my
opening speech, when this phrase was
introduced in section 9(1)(iv), our
specific purpose was to permit the
deduction of charges like the court’s
decree or other charges, follpwing a
settlement an amendment was noved
in the Assembly for the specific
allowance of municipal taxes. It was
opposed by Government and was
therefore withdrawn. If that is not
a clear indication of the wishes of the
House, I do not know what could be
regarded as such. Then, he said that
he did not think that in that U.P. case
it was a case of judicial decision but
it was merely a matter of doubt.
Actually, the amending Bill was moved
with retrospective effect in order to
provide for the levy by the Union
Boards of U.P. on property and
circumstance tax which was held by
the Allahabad High Court to be in
excess of their powers under the
Government of India Act. Therefore
in the preamble, there was a reference
“whereas, it Has been judicially held”.
1. therefore, think that that case is c¢n
all fours with this. As regards the
propriety of this, I would just like to
end uv by reading an extract from
Randolph E. Paul's book, 1947, First
Edition, Taxation for Prosperity, which
summarizes the general principles
governing retrospective legislation in
taxation.

“In 1937 when Mr. Morganthau
asked for quick action to prevent

the growth of vested interests in
tax avoidance devices, his foresight
was better than he could have
known at that time. The latest
argument is that it is unfair, even
when the purpose is to prevent tax
avoidance, to make new law for
the future affecting persons who
in the past have committed
themselves to a given course of
action, from which there is no
retreat in the face of legislative
change. The argument is, of
course one of policy. It could
hardly be based upon any
benevolent protection afforded by
!:he Constitution, for in many
instances, the Supreme Court has
held that tax liability may be re-
defined for past years.”

Shri Syamnandan Sahaya: May 1
draw your attention to one matter?
There are two clauses, clauses 3 and 4.
Clause 3 exempts two persons fiom a
certain tax and clause 4 makes cther
people similarly placed liable to the
same tax.

Mr. Speaker: It is no use inviting
my attention to this point, because it
woulgi be going into merits. It is not
a point of order. nor a point of pro-
cedure. It is a point on merits and Gov-
vernment may consider it.

Shri Syamnandan Sahaya: What I
was trying to place before pou 1s that
according to article 14 of the Con-
stitution, the State shall not deny to
any person equality before law.

Mr. Syea.ker: Order, order. The hon.
Membert shoyld have raised this point
much edrlier. I could have in that
case, if he had a particular ubjection
to a particular clause, put the clauses
separqtely. No objection was raised at
that time, and any attempt to raise any
further point will be too late now.

Shri Jhunjhunwala: I desire to have
one point made clear. I understand
that in U.P. there is a circumstance and
property tax imposed by the District
Boards. They charge tax on the
property, that is, on rent that accrues
from the proberty. The other tax that
is imposed is on the profits that accrue
in a business carried on by the property
holder in that building. Will this
include the tax which they impose on
the income of any business carried on
in that building?

Mr. Speaker: Is the position clear?

Some Hon. Members: No, no.

Mr. Speaker: I shall try to explain.
but then I myself am not sure whether
I have understood the hon. Member
correctly. His point seems to be this*
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There are two different modes of
assessing tax on income in the U.P. One
is the tax on the rental value of the
property itself and that is treated as
the income of the assessee. The
other is that if an assessee carries on
business in the premises, then his
business is assessed. Is that right? So
the point is whether this proposal
applies to both kinds of incomes. The
point as I have tried to follow is tlu‘s,
that when an assessee is assessed in
respect of business, he gets allowances
for the rent that he has to pay. Now
in the present arrangement, the ques-
tion seems to be, supposing the owner
of property carries on business, then he
will be assessed in respect of municipal
rental valuation on his income and it
will be said later on that as he is
carrying on business in his own
premises, he will not get allowances for
the rental valuation; and that will mean
double taxation. Is that the .dea?

Shri Jhunjhunwala: One thing is
clear, namely, that they tax the proligs
which accrue from a business that is
carried on. The other thing is, sup-
posing there is a factory, on that factory
they charge on the basis of the rent
of that building. They take into con-
sideration also the profits that they
are making and they impose a cer-
tain tax which is called the circum-
stance tax. This should come within
the purview of deduction as it is not
on the basis of annual value of the
property.

Shri Shiv Charan Lal: The cicum-
stance and property tax is imposed by
most of the District VBpards.

Mr. Speaker: Whatever may be the
nature of the Boards, a certain
amount of tax howsoever calculated is
payable to the District Board and the
question here seems to be in vespect
of the tax paid to the District Board.

Shri C. D. Deshmukh: I think
section 9 refers to property occupied
by the owner, other than such portion
of the property which he may occupy
for purposes of business, profession
and so on. We are dealing here with
property occupied by the ownmer other-
wise than for business. Those matters
are assessed separately. This question
does not seém to arise in connection
with the kind of tax that we are con-
sidering in this Bill.

Mr. Speaker: Then I will put the
motion to the House. It is perfectly
clear; it requires some previous know-
ledge and practice of Income-tax law.
It is a complicated business in a

Shri Tyagi (Uttar Pradesh): For a
person who pays the tax, the income-
tax law is not so important but whe-
ther the incidence will fall on him
and to what extent. My hon. friend
has raised a point that in U.P. income-
tax on the same basis is realized.
There is a circumstance and property
tax in the District Boards and they
realize both the profession and pro-
perty tax. Suppose there is a car-
penter who works in a workshop and
he has to pay on account of his income:
some percentage to the District Board,
which is known as C.P. Tax, will any-
thing be deducted? That is the salient
point. I do not really want to enter
into Income-tax law. I only want to

know whether that man will be bene-
fited or not?

. Shri C. D. Deshmukh: The answer
is that neither is deducted.

Mr. Speaker: The answer in short
will a.lsq probably be that if a man
earns his income from five different
sources, all his sources of income will
pe liable to tax. He may earn an
Income as a property owner, he iiay
earn an income as a businessman.

Shri Tyagi: Has he to pay at both
places?

Mr. Speaker: If he earns an income
at two or five different places or
sources, he has to pay on the whole.
3 PpM.

Shri Tyagi: My point is this. Supose
I had Rs. 100 from five diﬁell,-ent
sources. Income-tax will be charged
on that Rs. 100. On that Rs. 100, I
will have to pay C.P. tax also.

Mr. Speaker: Therefore I said it is
a question of a complicated nature.
The hon. Member will see that the
two taxes are being levied by two
different authorities.

Shri Tyagi: On the same income.

. Mr. Speaker: May be the same
income. I do not propose to allow any
further arguments on the question.

Shri Tyagi: I want clarification, Sir.
The question is this. On a sum of
Rs. 3,000, I pay Rs. 200 to the District
Board. When the Income-tax officer
assesses me, will he deduct the tax
that I have paid?

Mr. Speaker: He would not deduct.
His income is charged by the local
authority as also by the Central Gov-
ernment. He must pay. Whatever it
may be...... :

Shri Sarwate: On a point of clari-
fication, Sir,......... pe °
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Mr. Speaker: I do not propose to
sallow any further clarification.

Shri Sarwate: Not on this question;
‘but on another point, I want clarifica-
‘tion from the hon. Finance Minister.
In the note on clause 5 on page 4,
‘there is an illustration given. In this
illustration, Rs. 900 is the moiety of
‘the rental. One-eighth of Rs. 6,000
comes to Rs. 750. The tenant is
required to pay Rs. 300 besides rent.
The difference is Rs. 450 which should
be deducted from Rs. 6,000 per annum.
It comes to Rs. 5,550 as the annual
value whereas in the illustration it
is given as Rs. 5600. I would like
the hon. Finance Minister to clarify
how the difference arises.

Shri C. D. Deshmukh: I do not think
it is a point of principle. It is given
as an instance to show how this will
‘work and it is not essential that that
particular sum is right. I think it is
right; but it will have to be examined.

Mr. Speaker: The question is:
“That clauses 1 to 6 stand part
of the Bill.”

The motion was adopted.
Clauses 1 to 6 were added to the
Bill.

The Title and the Enacting Formula
were added to the Bill.

Shri C. D. Deshmukh: I beg to move:
“That the Bill be passed.”
‘Mr. Speaker: The question is:

“That the Bill be passed.”
The motion was adopted.

SUPPLY AND PRICES OF GOODS
BILL

The Minister of Industry and Supply
AShri Mahtab): 1 beg to move:

“That the Bill to provide, in pur-
suance of a resolution under arti-
‘cle 249 of the Constitution, for the
control of prices of certain goods,
and the supply and distribution
thereof, be taken into considera-
‘tion.”

The House will remember the circum-
stances in which it took powers to
itself to make laws for the control of
prices of various commodities. That
was a time when prices were
on account of speculation carried on hy
several people following upon the
Korean war. The House met in
August last when they passed a resolu-
tion that-some laws should be made to
wcontrol the prices.
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Immediately after the session, there
was a Conference of the Chief Minis-
ters of all States. We discussed this
problem with them also. The existin,
laws were examined in great detai
as to whether under any of the exist-

. ing laws the problem of rising prices

could be tackled. It was also sugges-
ted that the existing Preventive Deten-
tion Act could be profitably used
against the anti-social elements.
Accordingly, the Prime Minister wrote
to the different States drawinf their
attention to the specific provisions in
the Preventive Detention Act. But,
subsequently, it was found that that
law could not be used for an offence
already committed by anybody, and
thal that law was intended to prevent
u person from committing an offence.

Pandit Kunzru (Uttar Pradesh): We
have not been able to hear a word of
what the hon. Minister is saying.

Shri Mahtab: I am sorry. This mike
is not working, perhaps.

This Preventive Detention Act was
not ultimately found to be helpful...

Shri R. K. Chaudhuri (Assam): May
1 request, Sir, that he may begin from
the beginning?

Mr. Speaker: He is beginning from
the beginning.

Shri Mahtab: The House will re-
member the circumstances in which it
took power to itself to pass a resolu-
tion for the control of prices which
were rising at that fime on account of
the Korean War which broke out to-
wards the end of July last. Under arti-
cle 249 of the Constitution the House
decided to take power unto itself to
make laws. Immediately after the last
session of Parliament, there was a
conference of Chief Ministers, and we
discussed various problems including
the problem of rise in prices also. It
was discussed threadbare in the Con-
ference as to how to_tackle the prob-
lem of rise in prices of various com-
modities. It was suggested at that
time that the existing Preventive De-
tention Act could be profitably used
against the anti-social elements which
were responsible for the rise in prices.
Accordingly the Prime Minister wrote
to all the States drawing their atten-
tion to the specific provisions in the
Preventive Detention Act under which
a person indulging in anti-social activi-
ties, so far as essential articles were
concerned, could be detained. But, sub-
sequently, it was found out that that
law could not be used against - persons
who had already copmitted an offence
and that that law was intended to
prevent a person from committi a
certain offence. Therefore, that law
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was not helpful -as we at one time
thougni it to be. Therefore, the neces-
sity ior issuing an Ordinance arose as
Pariiament was not in session at that
ume. An Ordinance was issued to
tackle with the problem of rise in
Lrices.

Immediately after the issue of the
QOdinance, Government appointed a
Prices Advisory Committee consisting
of Shri Manu Subhedar, Mr. J. F.
Sinclair, Shri E. P. W.da Costa, Shri
Charat Ram, Shri A. D. Gorwala, Shri
N. D. Sahukar, Shri M. R. Masani,
Shri B. K. Rohatgi, Shri S. P. Jain,
Mr. A. J. Elkins, Shri Prabhudayal
Himatsingka, Shri T. A. Ramalingam
Ckeitiar, Shri P. A. Natielwala, Shri
Tulsidas Kilachand, and Shri Ratilal
M. Gandhi. The advisory Committee
met ana we discussed the Ordinance
which we had issued; each section was
discussed. The very same Ordinance
is placed before Parliament in the
shape of a bill, with one or two minor
changes here and there. Therefore,
this Bill which I am placing before the
House is not a new thing. This odri-
mance has virtually worked for the last
three months with the advice and con-
currence of this Advisory Committee,
which, as you know, consists of people
who have some experience in the mat-
ter and could be the best advisers of
Government. Therefore, according to
e, the Bill is a very simple one and
it need not be the cause of any unneces-
sary suspicion or unnecessary alarm
on any account.

So far as the amendments are con-
cerned, it seems to me that there is a
lurking suspicion that by this law
some more advantage is being taken
for control. That is not a fact. If hon.
Members ‘will compare this law with
the Essential Supplies Temporary
Powers law, which they have already
passed after a long discussion, they
will find that the provisions of this law
are almost the same as the provisions
of the other law. The Essential Sup-
plies (Temporary Powers) Act of 1946
applies only to control of production,
'supply and distribution, trade and com-
merce in food stuffs, including edible
oil seeds, oils, cotton and woollen tex-
tiles, raw cotton, including ginned
cotton and unginned cotton or kapas,
cotton seed, paper, petroleum and pet-
roleum products, spare parts of mech-
anically propelled vehicles, coal, iron
and stcel and mica. The law which
I am placing before the House applies
to commodities other than these.
These and the other essential things
will not come under this law which
1 am placing before you. Those will
be controlled by the Essential Suvrdiex
Act. So far as this law I am placing
before the House is concerned you

250 PS.
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will find that in section 3, Government
have kepi 1o themselves the power to
extend ihe provisions of this law to
any commodity whenever the neces-
sity arises. But in spite of that a
Schedule has been given so that hon.
Members may be enabled to have an
idea about the commodities which can
te brought in the purview of this law.

Hon. Members know that the Central
Government have no agency to en-
force the provisions of this or any
other law in the States. Therefore
there is provision in this Bill for the
delegation of powers to the State Gov-
ernments.

So far as the working of the Ordi-
nance is concerned, we delegated the
powers. to the various State Govern-
mexnts and the State Governments have
been responsible for the admini
tior of that law. Wg have taken care
to see that deterrent punishment is
given to thpse who are the real offen-
ders, and we have also taken care to
see that the law is not abused. We
have also provided for some brakes at
some stages so that the law may be
administered efficiently and smoothly
and without any abuse.

Coming to the administrative machi-
nery, I would request hon. Members
not to make specific directions in the
law, because ultimately the adminis-

- tration of the law will depend upon
their

the State Governments and

opinions alsp have been taken ' into
account, in preparing this Bill. When
the Bill was drafted, it was circulated
to all the States and their opinions
were elicited. Some suggested much
stricter provisions, much more stringent
proyisions. But after taking into con-
sideration all the aspects of the ques-
tion, and after considering the advice
given to Government by the Price
Advisory Committee, we thought that
the Bill as it stands, would serve the
purpose. As a matter of fact, it has
served the purpose. We have kept
prices of various commodities, a list
of which has been given in the Sche-
dule, under control and I am very
glad to sa{ that this law has work-
ed in a satisfactory manner to the ex-
tent that prices have not gone up very
much. But I must say frankly also
that along with the enforcement of
this law, some other steps were
taken, as for instance the relaxation of
some of the import control rules and
the use of the Preventive Detention
Act in various places. All these also
are responsible for keeping down’
prices. All the same, this ordinance
has played a great part in this matter
and there is rn doubt about that.

. As I have said, the Bill as it stands,
is merely a replica of the Ordinance
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and therefore I do not think it would
‘require much discussion on its pro-
wisions.

There are, however, one or two
points to which I would like to refer.
There is a snag in clause 18. When the
Bill was drafted, the Criminal Pro-
cedure Code was not in force in various
Part B States. Accordingly I propose
to move an amendment and notice of
that amendment I have already given
and it is designed to correct the posi-
tion now. Therefore amendments Nos.
12 to 17 of which notices have been
~givei] would be covered by my amend-
ment.

With.regard to other amendments, a
suggestion has been made that there
.should be no limit of Rs. ten to the
sale of goods for the purpose of this
Jlaw.  But I think, if Hon. Members
apply their mind to the question, they
will see that if the amendment. is
accepted, the result will be that small
shopkeepers will be subjected to con-
.siderable harassments, and also it
would not be administratively possible
to enforce the law at that level. Simi-
Jlarly in the case of the other amend-
ments there will be considerable ad-
ministrative difficulties.

I would like to invite the attention
of hon. Members to another point be-
~cause some of them have mentioned it
to me. They say that a new point has
been introduced in this Bill, under
clause 13. There it is stated:

“The Central Government may,
by general or special order—

(c) regplate by licences, permits

or otherwise the production, sup-

- ply, storage, transport, distribution,
use or consumption of any goods.”

w I want to point' out that the werds

use or consumption” are not new
items put in here. I would read the
corresponding section in the Essential
Supplies Act—that is, section 3.

“The Central Government may
...... regulate by licences, permits
o1 otherwise, the storage, disposal,
acquisition, use or consumption of
any essential commodity.”

So there is nothing new in this pre-
-sent section. I can give you sevgra]
instances to show that at a certain
stage, it may be necessary to control
both the use and consumption of the
article, From the schedule, it will be
geen that horlicks is one of the items.
And that is an article of food. Simi-
larly there is caustic soda and soda ash.
All these things can be used for various
Purposes. We can lay down the pur-
Pposes for which they will be used or
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consumed. For instance one person
may be having several factories eache
of which may require caustic soda.
But on the production of one single
item Government may place siress and
say that that item should be manu-
factured more. In that case it may be
laid down that the caustic soda which
is supplied to the proprietor of the
factory must be used for the manu-
facture of thst particular commodity.
Sueuilarly there is the focd ite;n also
and so the word “consumption” must.
be there. Bui the use of th¢ woerids
“consumption” and “use” so far as it
oppears o me, does not mean muachs
diiference.  There is not much
difference between one and the other.
I have been advised by the Law
Ministry that even one word would do.
The retention of both the words ulso
will not create any difficulty

There is another point I have to
touch upon and that is about rubber.
Some friends here are very much agi-
tated as to why rubber was included
in the Schedule, although there is a
separate law for rubber. Of course,.
the price of rubber is controllegl by a
separate law; but this has been incind-
ed here to give an indication as to the
kind of commodities that may be
brought under this law. As far as the
price of rubber is concerned, there is
censiderable agitation that the f}xed
price of rubber to-day must be raised.
I have also discussed this question with
friends here and also the Rubber Board
which recently met at Bangalore and
passed a resolution on the subject. We
are now examining the whole question.
If that point is raised, I will give ycu
all the details. At one time the price
of rubber fell down so much that we
had to maintain it, Government of
Indic had to maintain it at a higher
level in the interests of rubber produc-
tion in the country. But now the posi-
tion is changed because of the war
situation and the price of rubber has
gone up, much higher than that pre-
vailing here, and therefore the pres-
sure now is to raise the price here
a)so. That will have some repercus-
sions on_the manufacture of rubber
goods. But that is a matter which is
now under the active consideration of
Government and they will come to a
decision soon. We could not come to
a decision till now because we waited
for the resolution of the Rubber Board.
That advice has now been obtained,
and we have also got the opinions of
some hon. Members who know the sub-
ject and we are in a position to come
to a2 decision. B

1 cannot say at this stage whether
the prices will be raised and if so, to
what extent. That is a matter for con-
sideration. But merely omitting ‘rub-
ber’ from this Bill, the price of rubber
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is not” decontrolled because the control
is always there and besides, even if
the item rubber is removed from the
schedule, Government have got the
power under clause 3-to extend this Bill
again to that article which is not in-
cluded in the schedule. So, no useful
purpose could be served by removing
that item from the schedule. My con-
tention is, so far as the price of rubber
is concerned—and I can assure the
Members who are interested in 1t—
that the question is very much under
the active consideration of Govern-
ment and a decision will be arrived at
and the decision will give satisfaction
to all concerned.

I have nothing more to say at this
moment and if any other point.is rais-
ed, I shall be pleased to reply later.

Mr. Speaker: Motion moved:

“That the Bill to provide, in pur-
suance of a resolution under arti-
cle 249 of the Constitution, for the
control of prices of certain goods,
and the supply ‘and distribution
g:ere’e'of, be taken into considera-

on.

Shri K. Vaidya (Hyderabad): I did
not hear properly what the hon. Minis-
ter said about amendment regarding
Criminal Procedure Code in clause 18.

Mr. Speaker: He said they shall be
deemed to have been included in the
Bill because he finds that the Code
of Criminal Procedure is not applica-
gietin the terms to certain Part B

ates.

Shri J. R. Kapoor (Uttar Pradesh):
It appears to me that the hon. Minister
of Industry and Supply anticipates
that this Bill of his is going to evoke
a good degl of criticism and he has
therefore tried to assure us that this
Act will be observed in a very sweet
ané soft manner, that there is nothing
alarming in any one of its provisions
and that therefore, there need not be
much discussion over it and we
should quietly swallow it down.

[PANDIT THAKUR DAs BHARGAVA in the
hair]

Dealing as it does with milk—as my
friend Mr. Tyagi says—he wants us to
gulp it down as sweetmilk. The fact
however is that this Bill goes very
much beyond the scope of the resolu-
tion which vested the Central Govern-
ment with the authority to enact such
a legislation. Some of the provisions
of this Bill go even far beyond the
scope of the Bill, the scope which is en-
unciated in the Statement of Objects
and Reasons, the scope as it is enunciat-
ed in the long title of the Bill and the
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scope as it is put down in the marginal
note of some of the clauses. This Bill
is presented before us in pursuance
of a resolution under article 249 of the
Constitution for the control of prices
of certain goods and the supply and dis-
tribution thereof. :

Let us refer to article 249 of the
Constitution under which the resolu-
tion was passed by this House on the
12th August 1950. Article 249 of the
Constitution ' runs thus:

“Notwithstanding anything 1n
the foregoing provisions of
Chapter, if the Council of States
has declared by resolution support-
ed by not less than two-thirds of
the members present and voting
that it is necessary or expedient
in the national interest that Parlia-
ment should make laws with res-
pect to any matter enumerated in
the State Lisi specified in the
resolution, it shall be lawful for
Parliament to make laws for the
whole or any part of the territory
of India with respect to that matter
while the resolution remains in
force.”

Now acting under this article 249
of the Ceonstitution, the hon. Minister
of Industry and Supply came before
this Parliament on the 12th August
1950 with the resolution which was
ultimately adopted and which resolu-
tion runs thus:

“That this House do resolve in
pursuance of article 249 of the
Constitution, as adopted by the
President under article 392 thereof
and as at present in force, that it
is necessary in the national interest
that Parliament should, for a
period of one year from the 15th
August, 1950 make laws with res-
pect to the following matters en-
umerated in the State List namely:

(i)' trade and commerce within
the State subject to the provisions
of entry 33 of List III, and

(ii) production, supply and dis-
tribution of goods subject to the
provisions of entry 33 of List ITT”.

This was the limited scope of that
resolution. Now to make things clear,
let us turn to entry 33 of List III. This
is entry 33 of List III:

“Trade and commerce in, and the
production, supply and distribu-
tion of, the products of industries
where the control of such industries
by the Union is declared by Parlia-
ment by law to be expegient in
the public interest.”

So - all this amounts to this that on
the 12th August 1950 this Parliament
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{Shri J. R. Kapoor]

gaye to the Central Government the
authority to legislate in respect of the
subject mentioned in item 33 of List
III. Now this item is confined to trade
and commerce, production, supply and
distribution of the products of indus-
tries and the control of such industries.
It does not make any reference whatso-
ever to the use and consumption of
articles. My hon. friend the Minister
of Industry and Supply rightly antici-
pating that the inclusion of the words
‘use or consumption of any gcods’ in
clause 13 of this Bill is likely to be
objected to, has taken refuge under the
plea that the Law Ministry has advised
him that it is hecessary to retain these
words. The advice of the Law Minis-
try may be a gospel truth with him
or .for him but certainly, we here on
whom is cast the duty and responsibility
of enacting proper legislation have got
to apply our own independent jurig-
ment to everything. We must apply
-our minds independently of what the
Law Ministry thinks. The Law Minis-
try is not necessarily always infallible.
To me it appears so, and 1 would re-
quest you to apply your mind to this
aspect of the question and seriously
consider whether these portions of
clause 13 of this Bill are or are not
beyond the scope of this Bill and also
beyond the scope of the resolution
under the authority of which this legis-
lation is sought to be enacted.

To control and regulate the use and
consumption of articles may be a laud-
able object, or perhaps may not be—
thar is not the point for us to consider
at this stage. Even assuming, for the
sake of argument, that it is a laudable
object, that it is necessary and desir-
able to do so, the question is whether
it can be done within the scope of this

?ill and within the scope of the resolu-
aon.

The Minister of State for Transport
and Railways (Shri Santhanam): The
hon. Member seems to be under a mis-
apprehens:mn. The resolution was
nassed with respect to entries Nos. 26
and 27 in List II. As regards List III
we have got the concurrent power.
Here we gave power to Parliament to
enact laws with reference to entries
26 and 27 which cover the entire field
of trade and commerce, production,
supply and distribution.

Shri J. R. Kapoor: En Nos.
and 27 of which pI?.i;t? try Nos. 26

Shri Santhanam: Of
List List II—State

Shri J> R. Kapoor: But it is not
mentioned in the resolution placed be-

torte us, which I have already read
out......
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Shri Santhanam: You read out en-
tries 26 and 27?

Mr. Chairman: Order, order. Entry
No. 33 of List III must be read with
entry Nos. 26 and 27 of List II. Then
the whole thing will be complete.

Shri J. R. Kapoor: 1 don't know in
what way my hon. friend, Mr.
Santhanam, vigilant and careful as he
is, would like to correct me. Entries
26 and 27 of List II run thus:

“26. Trade and commerce within
the State subject to the provisions
of entry 33 of List IIL”

Now, entry 26 is subject, again, to
entry 33 of List III. Even if it were
not, the only words that we have here
are “Trade and commerce within the
State”, and not “use and consumption.”

Shri Santhanam: And entry 27?

Shri J. R. Kapoor: I will just come
to it. My friend need not be impatient.
I will not allow to go unnoticed a
single word or syllable that has fallen
from his lips. Entry 27 reads:

“27. Production, supply and dis-
tribution of goods subject to_the
provisions of entry 33 of List III.”

How does use and consumption fall
within the scope of entries 26 and 27
of List II or within the scope of entry
33 of List III? To me it is absolutely
clear that regulation of use and con-
sumption of articles is entirely beyond
the scope of the resolution by virtue
of which this legislation is sought to
be enacted. All that the resolution
empowered Government to do was to
legislate with regard to production and
supply of articles, and the emphasis,
particularly, is on the manufacture of
goods. So far as use of articles in the
manufacture of goods is concerned, it
is all right. That can easily be covered
by the words “supply and distribution”.
When an article is supplied for a parti-
cular purpose, obviously it must be
used for that particular purpose and
it cannot be put to any other purpose.
But when we go beyond that and say
that even the consumption of the arti-
cle must be regulated, that is taking a
very wide step. Not only will it be
a very big and wide step but it will
also be contrary to the spirit of entry
33 of List III and entries 26 and 27 of
List II. Consumption and production
go one against the other. Consumption
is no part of production. As a matter
of fact, consumption is just the nega-
tion of production. I took care to con-
sult the dictionary on this subject just
a few minutes ago, and I find word
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“consumption” defined thus: “The act
of using yp or consurning”. Then:
“The converse of production”. These
are the very words in the dictionary.
The dictionary says consumption is the
reverse of production. Then it says:
“pulmonary consumption, a more or
less rapidly advancing process of
Iung destruction”. Of course, with that
we are not concerned. With that the
hon. Minister of Health might be con-
cerned but surely not the hon. Minister
of Industry and Supply.

So, I submit that so far as the use
and consumption of articles is con-
cerned, it cannot be legislated upon
within the scope of the resolution which
we have passed. I would therefore
earnestly and humbly request the hon.
Minister to consider this aspeet of the
question seriously and agree to the
deletion of those words and not insist
on their retention. For, I am afraid
if he does retain those words this en-
actment migh{ be taken to the Supreme
Court by somebody and then we may
pe faced with a very inconvenient situa-
tion. The hon. -Minister himself said
that he does not want that there should
be such”a situation. He said that if
we don’t have this legislation in a
clear and definite form then there
might be various legal interpretations.
It is just to avoid that situation that
I would submit that these words may
be dropped.

That is one aspect of this Bill. Apart
from that I must submit that when-
ever any  legislation relating to
controls is brought before us, it not
only.dlsappoints us but provokes us
considerably......

Babu Ramnarayan Singh (Bihar):
Hear, hear.

Shri J. R. Kapoor: I am much
obliged to my hon. friend, the Rishi of
this House, Babu Ramnarayan Singh
for encouraging me, but I know that
it is not he alone who holds this view
but an overwhelming majority of hon.
Members of this House.

An Hon. Member: No, no. -

Pandit Balkrishna Sharma (Uttar
Pradesh): Not at all.

Shri J. R. Kapoor: It is good that I
hear at least two “Noes” in such a big
House. That goes to show that out of
such a large number of Members there
are only two who are opposed to this
Bill. That supports my view and I am
obliged to them for their two loud
“Noes”. Time and again, many hon.
Members in this House have expressed
themselves emphatically and clearly
that they are feeling very unhapoy
over the question of controls. They
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have been insisting time and agaim
that Government should adopt a policy
of decontrol, if not immediately at

Babu Ramnarayan
diately.

Shri J. R. Kapoor: I would prefer it
were so, but even if Government can-
not take courage in both hands and
resort to a policy of immediate de-
control, then they must at least follow
a policy of progressive, gradual de-
conirol. What do we i1ind now?
Rather than proceed towards the
adoption of a policy of gradual de-
control, the more we demand decontrol
the more insistent we find Government
on imposing more and more controls.
They are including more and 1nore
articles within the scope of controls,
and instead of progressing towards

Singh: Imme-

gradual decontrol they progress; and
rapidly seem to progress, towards
controls. That is the irony of the

situation. I would urge upon the hon.
Minister of Industry and Supply to
undertake a tour of the country with
the sole object of ascertaining public
opinion. If he does that, he will find
that not even five per cent of the citi-
zens favour control. Wherever he
goes. he will hear a cry against con-

trols. Traders, middlemen, con-
sumers, members of the Congress
Party as also the other political

parties—everyone cries that he is sick
of controls. There is a universal
appeal to do away with controls. While
moving the resolution on 12th August
last the hon. Minister referred to the
replies received from hon. Members of
this House to the Questionnaire issued
by me to elicit their views on the
question of controls and admitted that
a very large section of this House had

expressly declared itself against
controls.
Shrimati Renuka Ray (West

Bengal): There is a large section which
wants control.

Shri Tyagi (Uttar Pradesh): It is a
feminine section.

Shri R. K. Chaudhuri: We want self-
control.

Shri J. R. Kapoor: I congratulate
the supporters of control that they
have found one more supporter in
Mrs. Ray but I do trust that by the
time we come to voting to this Bill,
their number would not be more than
three. Subsequent to the passing of
the resolution of 12th August, many
more hon. Members sent their replies
and it is now abundantly clear that a
very big majority are definitely and
emphatically of the opinion that Gov-
ernment should adopt a policy of
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‘[Shri J. R. Kapoor]

gradual decontrol if they cannot resort
to immediate decontrol. The ronirols
are sickening. They have led to
corruption. They have such a de-
grading, demoralising, depressing and
damning effect that it is time that
Government took note of the feelings
in the country and adopted a responsive
attitude. After all. who wants
control? Is it the producer? No.
honest producer will tell you that he
cannot increase production due to
control. May I remind you, Sir, that
in the month of April last, under ycur
leadership, a batch of hon. Members
of this House went round the country
to see the industries? What did we
hear from the industrialists? Only
one thing: remove control.

Pandit Balkrishna Sharma: What a
Bible he is quoting from?

Shri J. R. Kapoor: My hon. friend
says that I am quoting from a Bible,
meaning thereby that 1 was repeating
from representations made to us by
the industrialists. But these representa-
tions were made to us by honest
industrialists and not by the black-
marketeers many of whom happen to
be occupying respectable. positions in
the city from which my hon. friend
comes. I am referring to honest

mdustrlahsts and not to those who in- ,

dulge in black market.

Pandit Balkrishna Sharma: Illusion
of henest industrialism.

Mr. Chairman: I would request that
there should be no interruptions like
this. I.et the hon. Member proceed.

Shri J. R. Kapoor: I was submitting
that those industrialists said that be-
cause of controls production was not
increasing. What does the middleman
say? Lakhs of middlemen have been
crying hoarse that the controls must
go as they have been thrown out of
employment. Lastly, does the con-
sumer want control? Certainly not. I
would request my hon. friend Pandit
Balkrishna Sharma to consult Mrs.
Sharma as to what her views are in
.regard to control and I am sure she
will give him a curtain lecture and tell
him that he should not unnecessarily
speak in favour of control.

Pandit Balkrishna Sharma: My hon.
friend seems to have been very much
influenced by his own curtain lectures.

Shri Syamnandan Sahaya (Bihav):
That is quite clear.

Shri Tyagi: But your lectures have
fallen flat.

Suri J. R. Kapeor: With me it is an
old story but Mr. Sharma's experience
is recent and fresh. This being: the
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public opinicn, is it fair or proper to
stick to a policy of control? After all,
democracy means that the view and
wishes ot the people must prevail. It
may be that the hon. Ministers are
stronzly of the view that controls are
in the interests of the country, but
there is the other view held by almost
the entire country that controls should
go. The question is: which view
should prevail Even though it may
not be a correct view, it is the view of
the country that should prevail. In
democracy. people have a right to

insist that Government should accede
to their wishes. Even if it is risky,
Government must take the risk and
if after that the country is proved
wrong, then the responsibility for it
will not be on the shoulders of Gov-
ernment but on those of the people at
large. The people will feel satisfied
that they have had their way, and if
their judgment is found to be wrong,
they will cooperate with you fully and
absolutely. What is the position today?
The public is not cooperating  with
you. It feels that you are not in the
right and therefore it is not cooperat-
ing. No policy of Government can
be effective unless the willing and
active cooperation of the public is
coming forward. “The controls may be
very good in theory, but we do not
live by theories only. We have to look
to the practical aspects of the situation.
Controls are not effective because we
have not got an efficient machinery. We
have not got as many honest workers
to put the control into operation as are
necessary. There may be other reasons
too. But one of the major causes is
that the public is not cooperating.

When people go to the black market
to buy sugar, salt or cloth, they do not
really feel that they are doing some-
thing wrong. Demoralisation has

overtaken them to such an extent that
they have ceased to think that they are
doing anything wrong by purchas-
ing things at prices which are very
much above the control price. That .
being the situation. the question is
what should Government do. I sub-
mit that they must yield to public

opinion and adopt a policy of gradual
and progressive decontrol.

The hon. Minister of Industry and
Supply said that the immediate
necessity for the Ordinance arose be-
cause of the Korean War and the con-
sequent rising prices. - That may
have been the reason. But what do
we actually find? What articles did
they seek to control under the Ordi-
nance and want to control under this
Bill? They are bicycles, cycle tyres,
electric bulbs, etc. This list, of course,
may be increased or decreased from
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time to time by notification. My hon.
friend the Industries Minister said
that immediately after the promulga-
tion of the Ordinance the prices ot
-articles stabilised, or even went down,
if I heard him aright. 1 do not know
~from what quarter he received this
information. I know of some places at
least—I do not know for the whole of
India—where the prices of these arti-
«cles. particularly cycles, cycle tyres
.and eleciric bulbs, were fixed at a
point very much above the prevailing
~prices at that time. The prevailing
prices of cycles, bulbs, etc., were very
‘much lower than the prices which were
fixed under the Ordinance. I wonder
whether that was the real intention of
‘the Ordinance. That Ordinance in
fact went to help the middlemen,
people who had already good stocks of
‘bicycles, bulbs and tyres and not the
consumers. I do not know whether
‘this is so in regard to other articles.
May be; I used to hear then that this
‘was the case in respect of certain
other articles as well. But in regard
to these drticles, I know it for a fact
that the prices fixed were very much
ahove the prevailing prices then.

Then again there was absolutely no
scarcity of these articles. I ask what
-occasion was there then for fixing the
prices of these articles at such a high
level. There may perhaps have been
a tendency for prices to rise; but
certainly they had never touched the
level at which they were fixed.

Now we are assured by the hon.
Minister that this piece »f legislation
will be enforced not only sweetly and
softly, but also very reasonably and
-efficiently. Is this the efficiency with
which the hon. Minister wants to en-
force it. I, therefore, submit that it is
wvery necessary that Government should
respond to public opinion and even
‘when they do want to control certain
-articles, they must see to it that every-
thing is done efficiently. I would, in
this connection, request the hon.
Minister of Industry and Supply to
emulate the good cxample of the hon.
Mr. Munshi, the Minister of Food and
Agriculture, who, I find. is not present
here. 1 wish he were here when I
congratulate him for at least trymg
1o make an attempt to adopt a policy
-of gradual decontrol. So far as sugar
is concerned, he has agreed that when
-the factories have produced ten lakh
maunds of sugar this year. any sugar
produced over and above that will be
‘permitted to be sold in the open
market. I was very glad to read
yesterday that the Chief Cemmissioner
of Delhi has already ordered that
along with rationing of sugar, it can be
sold in the open and free market. Only
at about two o’clock when I went for

18 DECEMBER 1950

of Goods Bill 1878

my lunch 1 enquired of my servant as
to what is the prevailing market price
of sugar and he told me that it is about
Rs. 45 per maund. (An Hon. Member:
It is Rs. 1-12-0 per seer). That may
have been the price two or three days
back when it was being sold in the
black-market. But the price I have
given you is the price prevailing since
the promulgation of the Chief Com-
missioner’s ovder. The price has
come down by four ar six annas per
seer and it is quite likely that in the
course of the next few days prices will
go down further. Here is an example
which is worthy of emulation and I
request my hon. friend the Minister of
Industry and Supply to follow that
and see what wonderful results follow
therefrom.

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): I would request you to convey
to the House that Government wish
us te sit longer hours. Otherwise, it
would not be possible to finish our
business. Government intend to put
through only urgent ‘- business and
withdraw less important ones. Unless
the House agrees to sit one hour late
every day, we are afraid we will not
be in a pesition to finish them.

Mr. Chairman: I think the House
agrees to sit till six o’ clock today.

Some Hon. Members: Yes.

Mr. Chairman: I would in this con-
nection request hon. Members to be
strictly relevant. The question before
us is not control or decontrol. I, there-
fore, expect that hon. members will
nct make very long speeches.

Shri J. R. Kapoor: My reason for
having made a long speech is that this
Bill relatéd io the control of supplies,
contro] of prices and control of distri-
bution.

Shri R. K. Chaudhuri: Sir, on a
point of order. This Bill embraces a
very wide field, because according to .
its provisions any article may be in-
cluded and brought under its scope.

Mr. Chairman: This is thardly a
point of order.

Shri Tyagi: I think vou have done
well in pointing out that the contro-
versy regarding control v. decontrol
does not come within the scope of this
Bill. But since it has already ccme,
I must say that I am in favour of de-
control,—absolute decontrol. But
then, Government must have the
power with them. They must control
cr decontrol as and when the situation
so demands. The point that this Bill
raises is whether Government must
have the power or not. (An Hon.
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[Shri Tyagi] v
Member: No.) It is all right for hon.

mbers to say ‘No’ here now. But

tomorrow when the House is not in
session a situation arises, on account
of scarcity, in which prices shoot up,
how is the hon. Minister to deal with
it, unless he has got powers? There-
fore, I submit that even if some hon.
Members may not like Government to
be armed with these powers, it is
advisable to give them power in the
interests of the peace of the country.
As the House knows, the whole world
is on the brink of a crisis. No one
knows- what is in store fnr toniorrow.
So Government must be clothed with
the fullest power. At the same time
I would - appeal to Government not to
use these powers, as far as possible.
On the question of control or de-
.control I am in favour of de-control
but only when Government have
made sure that de-control will not
spoil the peace or tranquillity of the
country or upset the regular supply
of commodities thai peopie want. So
I am for absolute de-control but I
want to make the prices of articles
progressively de-controlled.

4 PM.

Coming to this Bill itself the very
list of articles given in the Schedule —
non-ferrous metals, bicycles, electiric
bulbs, caustic soda, soda ash, tanning
materials, raw rubber, casein, infants'
foods (Glaxo, etc.)—the very list
shows the trend of the mind of Gov-
erhment as to which things they want
to control. Basically a sort of power
is being sought to control articles
mostly of industrial use. Prices have
to be controlled if industry is to run
smoothly. For instance bicycles. We
have given a lot of protection to these
firms who are producing bicycles here
in India. In the last Budget they were
the biggest profiteers, not profiteers in
~»the shape of black money, but as far
as the profit that accrued from the
Budget was concerned those bicycle
industry people got the best of it.
When they were given so much pro-
tection it is for Government to see
that they do not go on selling bicycles
. very dear to the people. It is in the
interest of the tax-pavers, who have
given up cheaper material from out-
side for the sake of patriotism for the
country and the nation, to see that
these persons who benefit therefrom
are also checked from deriviag too
much profit. If the hon. Minister has
the power to control prices and brings

down the prices of bicyclzs for
instance, the poor people, the
orderlies, peons, smal! persons and
villagers and others who use the

1 therefore

bicycles will be helped.
think given.

that the power must be
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How will that power be brought into
use if Government are nat given the
power? Therefore I atd whole-
heartedly in support of the Bill. I
think Government must have the
power.

Then I want to come to a few de-
taiis of the Bill. I assure the hon.
Minister that it is absolutely con-.
structively that I am making some
suggestions. He will agree that the
punishment provided in this Bill is
rather deterrent. I also iove to have
deterrent punishment for any anti-
social act. But where the punishment
is heavy, and the more heavy the.
punishment is, the more intensively we
should think, particularly, on what
counts the punishment should be
awarcea. It is necessary *o do so in
the interests of the people who will be
punished. Because, the House is not
only a punisher but has also got to
protect those who will be punished
and see that no wrong person is
punished and that no undue punish-
ment is given. That is also the look-
out of this House.

Although I do not thinik this is the
stage to enter into a discussion of the

particular clauses, I submit that
under the “Penalties” clause it is
mentioned that:

“‘any person who contravenes

any of the provisions of this Act,
or of any orders or rules made
thereunder, shall, if no other
punishment is specified therefor
in this Act, be punishable with
imprisonment for a term which
may extend to three years, or with
fine, or with both”.

Shrimati Durgabai (Madras): Is it
deterrent?
Shri Tyagi: Three years is not

deterrent, but then it becomes deterrent
in this way that a sweeping sort of
punishment you have given to every
little and big offence. Suppose there
is an offence of not giving you
information in time. Suppose there is
an order that by such and such a date
the man must submit his stock
position—as to how much is contained
in his stock. Suppose the man comes
late and gives you that information.
He has dlsobeyed the order. Do you
think three years’ punishment has any
relation with that little mistake of his?
I can understand the' courts will exer-
cise their common-sense in the matter.

Shri  Sidhva (Madhya Pradesh):
‘There is fine.

Shri Tyagi: There is of course fine.
But all offences committed under the
provisions of this Act, whether they.
are small or big, whether they are-
hoarding, profiteering and the biggest
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and major cnmes or whether they are
minor offences, we are treating them
alike and giving a general sweeping
sort of punishment. When there are
to be punishments for various offences,
there are various types »f punishments
always given in law. Not because the
courts could not exercise them. But
suppose that for all oifences we say
that the punishment shouid be up to
five years and leave the discvetion to
the courts as to whether the crime or
offence committed deserves punish-
ment for five years, for one year, for
a day or till the rising of the court.
Then there will be one anomaly.. One
judge will take an offence to be
serious, another might take it to be
less serious. For the same  oflence
committed in the same district, because
it goes to different courts, one court
may give a punishment of two years,
another two days, a third till the
rising of the court. So the same
offence will be punished under one
roof for one term and under ancther
for another termm. It is to avoid this
anomaly that offences are divided and
sub-divided and punishments are
accordingly prescribed differently. I
would therefore submit that the hon.
Minister might kindly look into this.
To treat all oifences under this Act
alike, and including offences against
non-comphance of rules aad snch small
things along with major offences is
not, I think, fair. That is one
suggestion I would like the hon.
Minister to look into.

Coming to the point raised by my
friend Mr. Jaspat Roy Kapoor, I
agree with him that the power of
making this control has been derived
by means of a Resolution of August
12, 1950. According to article 249 of
the Constitution we could enact about
items in List III only if we were armed
by a Resolution of the Council of
States. If the Council of States by a
Resolution entitles Parliament to en-
act about the regulation of articles
mentioned in List III then only this
House is empowered to legislate,
otherwise not. Now - there is no
Council of States in existence and
therefore in place of the Council of
States the President has come to our
rescue and he, acting under an article
of the Constitution. has made our way
smooth and he had acquiesced in our
passing this measure. We are
authorised to pass this measure only
by first getting a Resolution of Parlia-
ment. This Parliamient at present has
the powers both .of the Council of
States and the House of the People.
Therefore by means of a Resolution
we are authorised to pass this enact-
ment. Now. if we are having this sort
of enactment, then we have naturally
to go to the wordings of the Resolution.
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As my hon. friend, Mr. Kapoor rightbr
pointed, the Resolution runs thus:

“That this House do resoive in
pursuance of article 249 of the
Constitution, as adapted by the
President under article 392 there-
of and as at present in force, that
it is necessary in -the nationa.
interast that Parliament should,
for & period of one year from the
15th August, 1950, make laws with
respect to the following matters.
enumcrated in the State List
namely:

(i) trade and commerce within
the State subject to the provisions
of entry 33 of List III, and

(ii) production, cupply and’
distribution of goods subject to
H)Ie"provisions of entry -3 of List

We can enact within the scope of .
this Resolution. This Resolution has.
empowered this lHouse only to enact
about trade and commerce within the
State and secondly, the produection,
supply and distribution of goods sub-
ject to the provisions of entry R3.

Now, entry 33 says: “trade and
commerce in and the production,
supply and distribution of products of”
industries where the control of such
industries by the Union is declared by
Parliament, by law to be expedient in.
public interest.” It is clear that it is
only with regard to those articles
which are the articles of industry that
we have been empowered by the Presi-
dent to enact today. It cannot be any
other article except the articles of
industry. I hope the hon. Minister-
also accepts that we cannct go beyond
the articies of mdustry The second
point that emerges is that we can con-
trol trade and commerce. We can
also control production, supply and
distribution. We cannot go beyond
that. Now in ‘supply’ transport and
all these things are included. (Inter-
ruption). Consumption is a part
supply, my friend says. I think I
have to differ from him there. For
instance we have got 1o pass the Hindu.
Code or any other code or we enact
the law of marriage and also of
divorce. Now between the bracket of
marriage and divorce, I am afraid Gov-
ernment cannot put in a spoke into
the bracket; they can go up to marriage
on the one hand and divorce cn the-
other but in between these two to
regulate the relationship or to see how
they love each other etc. are internal
matters and I am afraid the House-
cannot enter into that. Our domain is
up to the doorways of the household.
That is not our look-out and the citi-
zens must have their liberty. Suppose-
ycinixk control the use or consumpticn of’
milk...... '
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Shrimati Durgabai: The Hindu Code
only blesses such a state of atairs.

Shri Tyagi: It does bless but it can-
not go further than blessing; we can
only bless, otherwise
intrusion.

Slnjilpati Durgabai: That is the state
of affairs that it has blessed.

Mr. Chairman: The hon. Member
may proceed with his speech.

Shri 'lfyagi: Our lady triends are so
provocative that I cannot help reply-
-ing. My submission is that we can
only go up to the extent of supply.

For instance, we can control the supply °

of infant’s food. We can control the
supply of condensed milk and say
whether it is for the infant’s

food or for the sick person
and lay  down conditions by
which it will be supplied to such

persons as infants and invalids. I can
understand laying down rules and
conditions for such a supply. But
once it is supplied, if my household is
to be controlled and if my man is
instructed that he should use it only
for a child and suppose there is a
guest in my house and I have no other
milk and I give him a cup of tea with
-a féew drops of that condensed milx, it
will be preventing me from doing that,
and I can never give a cup of tea out
of that to my guest. I do not suppose
Government will take such a step and
.control the consumption in that
manner. If Government does this,
then, I am afraid, they wiil be taking
too much of botheration on themselves
.and I think this should be left to the
liberty of the citizens. Let them
exercise their own wisdom according
to their own needs. 1f Government
should control the quantity of milk or
give it according to the needs of the
public, I can understand that and be-
yond that they should not gn. I agree
with my hon. friend, Mr. Kapoor that
the consumption of articles should not
be controlled. I am sure if you control
the consumption your law will become
defective because this Resolution of
Parliament does not authorize us to
-control consumption, it authorizes us
only up to the limit of your supply and
so up to supply alone we can go and
not further.

I would therefore suggest to the
‘hon. Minister that he may be pleased
‘to delete the words ‘“use and con-
sumption”. Now it comes to a question
of ‘use’. I was told by another friend
that by the word ‘use’ the hon. Minister
or the Law Ministry was 'of the
opinion that the word “use” meant
articles like soda ash or some other
thing used in the process of industry.
If that is so, that is something which
‘Government must contral. Suppose
soda ash is obtained on the basis of
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your controlled rationing and some-
body gets so many tons of soda ash
for a particular purpose. Then - it is
expected that that person who got it
uses it for the same purpose for which
it was taken. Therefore, there is some
justification for the word “use” here
in such matters. If the hon. Minister
or Government feel like that and want
to control those articles of industry
which are obtained from the control-
ling authorities, they may insist that
they must -be used for the very pur-
pose for which they were oblained. If
that is so, then the word ‘use’ may
stand. In that case, I would suggest
that an explanation may be given
underneath this clause such as: “For
the purpose of this clause, the mean-
ing of the word ‘use’ shall be restricted
to the use of an article in the process
of the manufacture of znother article.”
Up to that extent Government can
control because this is natural. We
must control the use of such articles
in the process of manufacture of
industries. Suppose the wuse of a
bicycle is to be controlled and Govern-
ment says that it must be used _for
office purposes and not for private
purposes. There are inany staif cars
in the Government of India and some-
times they are used for private pur-
poses. It is very difficult even for
Government to control their own
bicycles and cars. 1 submit, therefore
that the explanation of the word “use”
may be given, so that there may not be
misuse of the word ‘use’ and it must
mean only controlling the use of an
article in the process of production in
another industry. I do not want to
take more time of the IIouse. I hope
the hon. Minister will appreciate my
difficulty and try to accommodate me.

dfgn s aw gaveay : =fwry
oW N FT TR AW
T T AA AT & aE G
qr @ & WX g quAr el
# 7z Sfea gwed &t & ek #
awear g & aramas @ qwwd o
g f5 e 8 s AE s
S WX 9gt aF & Ak w1
e frar a@, sgt aF @ 9
F@ &1 AT frar o gard St
Tra qerat @ faw w7 ¥ QRafar
§F ST aag Y gw I9 A wNA
st g1 @ F 9 ag G *
99 98> UF W 4 T I 9@
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aﬁt/g:nﬁ g9y ¥ W FEEwr §
I AFYT qEF T B F AR
AR T I w s fear ar
f& smar fageaw fegr @ a1 A€,
#3% ard @ av g far @,
S w7 wq: 73 Aq 91 F 9 e
N § Tg GEwdy § | 3feT sl sar
feafy aohe et v A gAR - g
qqral # S 9w § qg TR g
YW T AT gW WMl A qg e
g% fear fs smamas 9@ wEar @
f& oo & g fear X W)
FIS Q@ Had @ A W
Fga qtfral § 93 wat 1 ¥W
NG ¥ T RAT T ATH AT |
M 919 # 95 ®ATT 3T 9@q AT
R <t gT Y et g g of
T4 TS S AR §F 5§ EX
T 9% g1 f& wa: gwml owEw F
T S & A AT § I
A gw e ard $¢ 0 93
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N F @ F AL Ar gFAT § WK
fFr X sIER fEerw samEr oy
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92t FT FEIS LE g A & ST FATT
THA FET AT FT g AT F
FHOFT FT QAC I W & 9|
FEeEr AR IIAT JEEEY A &
FEaT § AR H 9w FT ag qEr
T JEm f5 AR faad saw &,
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7 ag fafema fear a1 3Ry
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[dfsq FHeaR &= SuTeaTa)
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qE I THEE F AT ST @ E AR
WA IR Saw # 9 I
Yo qzar @1 fF 57 faemar &=
Rl § 9g 9% W@ & | 98 9gd 9%
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regulate by licences, permits
or otherwise the production,
supply, storage, transport,
_ distribution, use or consump-
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faw & *gR FamE geE § o9
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= afens s ogm @
A WTT T A AG A% AR XN &
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(English translation of the above
speech)

Papdit Munishwar Datt Upadhyay
(Uttar Pradesh): Sir, the laws we are
enacting show a tendency .towards
control. Due to our difficulties we
have begun to think that it is just or
rather necessary that controls should
be exercised on a wider scale. Our
worries caused by scarcity of food-
stuffs have made us think like that.
There is no doubt about the fact that
once when the question of controls
came before the House, Shri Kapoor
had tried to ascertain the opinion of
the Members of Parliament whether
-controls should be retained or
abolished. The general opinion was
that these controls were troublesome.
But as the conditions berame grave
and the food situation became critical.
we began to think'that controls should

be retained, otherwise we may have *

to face enormous difficulties. We were
thus inclined to retain them. Giradually
we began to feel inclined towards
other things as well and now it has
come to such a head that we want to
impose contrnl on all things of our
daily use and consumption. Names of
some articles have been included in
this list and it has also been provided
that the Government could add other
articles to this schedule, if they intend
to impose control on them. No mention
has been made as to the kind and
number of articles which could be
added to this schedule and on: which
the control can continue indefinitely.
We seem to be inclined to impose
control on every article through legis-
lation, after having made a beginning
with foodstuffs. But that cannot be
beneficial and in future a stage will
come when we could be left with no
freedom in selecting articles of our
daily use or consumption. Indeed,
there are some benefits of controls and
it was after giving them due considera-
tion that we had decided in their
favour and had passed the resolution.
Later, when we were discussing the
fond situation, we had resolved that we
shall improve the food situation in the
country by imposing controls. But it
does not mean that we can go on
imposing controls on all the articles.

It seems that the present Bill re-
garding controls is a very com-
prehensive one. It is not for the
reason that the articles included are
much in number, but the other details
regarding controls are also com-
prehensive. As my friends have
just said about this Bill. it is going
beyond ‘he resnlution which we had
passed previously. I think this policy
of control on every article and its
details, ‘and its incorporation in every
legislation will not be beneficial in the
dong runm. .
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Just now another question came u;
before the House about which Si
Kapoor made some observations and
Shri Tyagi supported him and one of
my friends shouted that the word
‘suppl_y:’ includes ‘use’ and ‘con-
sumption’ also. Therefore, I want
that this matter should be thoroughly
understood. When the hon. Minister
was discussing this subject, he had
himself felt that he was probably
going beyond that resolution, and it
was apparent from what he said that
he was realising the difference in these
words. This is, indeed, very clear.
The clause 13C states: ‘regulate by
licences, permits or otherwise the pro-

dycti_on.. supply, storage, transpoﬁ
distribution, use or consumption
any goods.’

If according to my friend the word
‘supplx’ includes ‘use’ and ‘con-
sumption’, then these words were used
superfluously. We cannot s3y so
as the hon. Minister knows the
position and has used them only after
the due consideration about their
utility. But the question is whether
the resolution which has empowered
us to enact such a law allows us to go
to that extert also or not. I do not
think I should take much time for the
consideration of this matter. What I
understand is this that we may use
those words that are permitted by that
resolution, but the words ‘use’ and
‘consumption’ do not seem to be per-
mitted by the resolution. The reso-
lution we had adopted on 12th August
and which gives this power to the
House, does not seem to give per-
mission for the use of these words.
Under these circumstances I feel that
due to our inclination towards con-
trol, as a result of which we are trying
to extend it and that also rather
speedily we have gone beyond our
scope and are trying to incorporate
such things also in the Biil fcr which
we are not permitted.

The law that is being enacted has no
relation with foodstuffs, for these we
have separate legislations. So far
foodstuffs are concerned, I consider
control to be essential. But regarding
the commodities given in this schedule,
on which control is being imposed at
present and to which the Government
may add such commodities as they
deem necessary, I think all com-
modities of use could be incorporated
in it. It looks unwarranted to make it
so far-reaching because it is tightening
up the details of the control and con-
nected activities. That takes away
every.. vestige of freedom. In my

* opinion, therefore, it would be improper

to enact legislation for such a control -
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.
[Pandit Munishwar Datt Upadhyay]

I agree that some of the controls are
necessary and are also beneticial for
us, but looking to the feeling that en-
dures in our country regarding
controls, I hold this inclination to-
wards controls to be unreasonable and
its creeping in in every law and every
Bill is unfair.

Shri T. Hussain (Bihar): My hon.
friend Mr. Tyagi has stated that he
supports the Bill in its entirety. I too
make a statement that I support the
Bill in its entirety. And so Shri
Mahavir Tyagi and myself are in
agreement as regards that part of the
Bill is concerned.

The next point is that Mr. Tyagi
says that he is against control. I want
to say that I am in favour of contrcl
entirely. There we do not agree. I
have heard the arguments of my hon.
friends Mr. Kapoor and Mr. Tyagi who
have spoken at length about control
and decontrol. But I submit that this
Bill has nothing to do with the princi-
ple of control or decontrol, and there
should not have been any discussion ot
this matter, and 1 entirely agree with
you, Sir, that we should not discuss
this matter, and in view of the paucity
of time we should be as brief and
short in our remarks as possible. But
1 would like to say one word, all the
same, about control, because it has
been referred to by those who were in
favour of decontrol. Why is there
control in this country? Why is it
that so many things are cpntrolle_d?
The reason is simple. There is scarcity
in the country. What can Government
do if there is not sufficient food? It
must control food. If there is not
sufficient food for infants, it must
control infant foods, for instance
Glaxo and other such things. If there
are not enough cycles and bicycle
parts, these also must be controlled.
There are only two ways, either pro-
duce more and if that is not possible,
control what you have and...

Ch. Ranbir Singh (Punjab): Does
control create food?

Shri T. Hussain: It does not create
food, but if you do not have control,
then anly the rich people can buy the
thing and the poor will suffer. We
have had that experience in Calcutta
where people were dying in lakhs and
lakhs. That is what will happen if
there is no control. Why has sugar
been decontrolled? Because there is
now sufficient sugar. As long as there
was shortage of it, there was the
control on it.

Shri Sidhva: Is there no control on
sugar?

Shri T. Hussaln: I am told therd ia
none.
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Mr. Chairman: The hon. Member
started by saying that the guestion of
control should not be discussed at all,
but he is doing it.

Shri T. Hussain: But there has been
argument about...

Shri J. R. Kapoor: That is how con-
trol is smuggled in.

An ‘Hon. Member: What about birth-
control?

Shri T. Hussain: I want every kind
of control, no matter of what kind pro-
vided there is scarcity.

I have only to submit this much.
This is a simple Bill, though an
important one. It only wants to con-
trol the prices of certain important
articles which it is essential to con-
trol. For instance there is an infants”

+ food. I may give my own experience.

There was a time when some kinds of
important medicines were not avail-
able in the market. When you go to
the shop and ask for the medicine, the
shopkeeper says, he does nnt have it.
It may be an infants’ food. The child
may be ill and the shopkeeper says he
has none, or even if he has some, he
wants a high price for it. What this
Bill seeks to do is this. The shop-
keeper should keep a list of the arti-
cles he has and also the quantity of
each and also their price list. Any
person coming there can see from the
list if the thing he wants is available
and he can buy it at the price men-
tioned in the price list. There is one
provision in this Bill which says that
if the amount involved is less than
rupees ten no memorandum need be °
issued, unless demanded by the
customer, but if the sale is for mure
than rupees ten a receipt should be
issued. I suggest that whatever the
amount be the receipt should be
issued. Of course there is the diffi-
culty that there are all kinds of sellers,
pedlars and hawkers etc. But I feel
that some arrangement should be. de-
vised to see that a receipt is given in
all cases. Mr. Tyagi spoke about the
punishment of imprisonment and said
that it was too hard. But I am of the
opposite view. It is an offence and a
serious offence to have a *hing and for
the merchant to refuse to sell and the
punishment should be deterrent and
not a light one. Therefore I suggest
that the punishment may be both
imprjsonment and fine so that people
may know that if they do this wrong
they will be punished severely. It is
not as if the Magistrate will deal with
all cases alike. If it is a simple case,
he can imprison the person for the
duration of the rising of the court and
give greater punishment if the offence
is serlous. Therefore, my feeling 18
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that the punishment of imprisonment
should also be there.

I have not anything more to add. As
I said, there should be some method
devised to see that the purchaser gets
a proper receipt from the seller and
the articles should be sold at the prices
actually fixed by Government.

I support the Bill as it stands.
Mr. Chairman: Ch. Ranbir Singh.

Shri Goenka (Madras): Sir, some-
body from this side of the House also
may be called.

AN AR fag : gamafa agew,
dar W sww e @ st F
731 f& ag #A9© (coatrol )
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(consumers) § adf § 1 = &
FoTr fF@ @ #v falr P
F @@ N owEwE A8 §
ﬁﬂ\ﬁwﬁﬁﬁmﬁamiﬁa
Wm@ﬁwm&m
TF H gREAT § &N &Y s
@ & feeE ¥ agad gwd a1 fr
g @ # 9§ HIF e s< 3
ST F qgT 979 wmiwe W<
oY =fgd ff | SfFT s oft 3
W o F am aiw faae
THE & A T A sk gl
aff faaar W § zm foefes &
FEW A @A fF W d A s

EfF afk s R T ¥ g
# WIT (relevant) a1 &A=
(irrelevant ) #1 d&er W7
9% @ W A@ A S F ey
gL d S B F I owgr AT
fd f& g e @&t anfdw .
¥ & fm g i ¥ g
T | 3l AR oTE A SerETE Y
I B A I@ YA Sr
I F1 gfeetir quen & agaw g fe
fed am ot ¥ § 37 ¥ I
I IT R, I WA
Bhﬁﬁﬁmhélwmmi
F wa mw® o wwm &
R aw St afaw fewrr ger
W@ g @ ¥ faeww farda &+
Al Frear a8 § Fo gw o w Ay
s feafe #t av a% g ware
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[ta < R fag)

FFY 97 a5 fFgw agd @dl N
deR 1 7 a@d | AR & W
§3M@R AT AT T TG AL qHA IF
< dF AT R O FEETN SIS
Qaagarar a9 fesde A9
fow & Aad a9 @Y AFIL gAY
@M, AR TR I FAS § IEY
guAY § M ag 7 afad fr g &
FIS FET N NF § A Iq J AW
M7 ¥ Ffaes a@ gt &
g § e ug gfeesio e 7€ § 1
g Moercaantile economy T
3% § f§ a3 gt (sup-
ply) ¥ Iy § W wwr
stgwA (production) ®TrAT TR
-§, @ Marginal NiggeT M s
o159 (cost price) T T 1T Y =AY
@A fgd 9" A7 9 F FF N
F R s M F o ¥ 3y
g @ O 5 N Syvam o J
T g W ¥ faeas fard@ an &
A g A A ¥ ag AT 97y
Awc i dfee ¥ e A f,
@t 7g T wod Wt @ § 5 oge
anfzfeea (food articles) w1 Y $31s
QA T At w1 fewde w® o
el GORR & fov ag W A
i A g e d e
W TR 99 A @ afy ofgT A &
fr #3 xg aefudl & gfena &
-ggre fewr mar &1 A Wad fw
arsfafee § 1 a8 1w AR W fafss
o™ (middle class) & amafaai
N ea@ NNy § | ofes =g
(electric bulbs) § g ¥ fufes
- wr & Frafadl O 8T A NI §)
<wifece Wt (caustic soda), ey
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aw (soda ash), T ddfiae
(tanning material) &R T @
(raw rubber) 77 fa=gs & &
fre § 1 Efim ddife ad A ary
q @ ag wver ¢ WifF ag FES
$SET (cottage industry) ¥ feu
MIe fiw &) %9 @ S
(industries) &Y Wt Fe=a T
g\ ¥ Fammar g fs smw @ oY
T © TAT § A5 qgT WIS IHfRA
(effective) & Frr1 a@¥ & sy
¥ Tz g W A1 fw A1 o were S
ag ow ¥7w (section) ¥ fou A7
R wifed 1 smTe g T ¥ fon R
gu i fr g oY EATh A e
War g ® I ga g &Y
W § @A afgd S fe @ A
THE A Y ARA I AT A 9>
t® (Act) ¥ s mféfes (food
articles) X @ ¥Pw fFar
TR T3 & for A5 @ QO
T fmd F qar @ T8
Waww 9% f§ ag AT 9 &
s & fog o avman @ € frare
% foq o9 gwd (tractors) I
& o fm W@ o
(devaluation) g&m @ s IwX
g€ s ufer (hard currency
areas) & @ & 99 FT W ¥o G
dz (per cent.) ¥g war | SfFT Y
g% aTHe w3 ¢fear  (soft cur-
reacy areas) ¥ ¥I@ ¥ 99 H Y
34t I o fawar Tifgd a1, ATy
7 3t TFEQTT Yo I §T AT A T
fax @& | @0 7 Nt § 78 Sifes
aréw (diesel oil) % B8R G A
(engines) &R A & wmd I
ofFgs Mz (electric moiors)
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oo g7 ) W Fge Al
TarrmgfasT 1 @ fowr &
AR FETHTTEE AT | TR A faegs
fexdles T wRd & @ A
Fg g BT FX AW FewRE
FFATH AT AT § A g 9GS AT
&1 9 qrA e arfed {fF 9T et
a3 T e I W 5 g W
%t anfas  feafq w1 wsaraam & foq
T AR g@w gE | 5o
At a9 w1 ag dffews (practical)
oA @ A A S A
FIA AMfed At fF sl 3 A1 F9S
frraar a1 sk g ¥ g W e
g g 1 A A ardar ag & ifF AT
AT FAS FET AGT § A TS ITF
A5 9x dar T Hfwd fF Nar fs
FI3 9 g fF 08> FAs g, R
fesg® garr, fise 05 gar & fieg
ool gar | ag 73T 9% 3T TG
7 73 &1 N qfsd AT q970F I
1 wAsr (firmly) Zard | s
@i St F agerar fr fafreT gga |
o 41 fFag 3@ FOF A e
{sweetly) %tz ¥53Y (safoly ) asrar
qEA & | FU whgT (addition) ag
WEF 9@ g7 1 SIS TS7F
S AR JFAR IFA A fyaar
T & IT Y TATET TET 39 T HHA
gaH # &1 N afs@r (policy)
AT FAF 39 1 qA f&w F9 (chan-
ge) T wfwd | ¥ 7z wAar §
‘feqraar (democracy) #r ag et
(legacy) & fF Fr§ waddz et e
‘Y syl feraF a8 v@ gwAv | 9w
w1 gfszAlr Y@ (press) T FEQ
ATHy TATET ZNI0 ZACF ) A qET
ZW (interests) & 93 AT ArAA
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I § AR TEEE A AT w3 T
# wwaran g fF fenmiaf & g s ey
I&0 FHT &, I AT T@ HGT FY FH
¥ F7 g9 AT ¥ g ¥ 9y s
g A AT A A& wC @raAr
Fam F "F I WA
woorieg  (agricultural imple-
ments) 1 G FET =Tied | AL
arae fafrex age 19 ¥ fou #7
T fr WRIRTAE 2. | firge
FAR T BT W AT g | AN
AT FREM A THHE q7T & Iq
F1 A Sgr F® NFF I Ao I &
HR FNGT FREM T A TS > fg@qa
¥ ogw wran §, ¥fFT SEF vt Wr
BT & ST F FAAE sy 9 faw
ST | o9 § Y 5@ FAR A frewr
fosr a1 A A Ay 7@ T
§fF e A word ar T
Fg AMEd g q® oAHr qA1fEd |
fas oy a8 7 quH fF g F
@ #wwed (consumers) ¥1 g
F el Ao A ANl F sl
T g Fawwm § 5 o ey

& T W AT § O qg A

SMEI TITH g A Ay AR
T qr@ FE QT AT
(organisation) § ot 37 %Y a=ft-
T & wafces  JTAE IST R )
afed G749 A ATAEFAT I SWT
MNPE & gwwar § f5 97 ok
FY AT ] & AT IT AT & work
T FA I WY A F gfeear
= W e grm fw wEr W e
g woifw ag Od o 41 &Y gy
AT AT I AT QAT B A=S
T @ F A G aF WS
FTawar § ¥ @ ag Tgm T @
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fore Fa=eam gz R S@H
@9 91T’ (spare parts) #t agT,
Giireate it a1 agrd &R
g (pumps) FgF &R fefgs
¥ ¥ o T, s G G PfEF
o agd A fF el ¥ o e
¥ foy wwe @R &)

N F AT R AT gEF FT
TE T I|AT | OF AT AR AFER
¥ a5 WA 1| A SF |
@S § @ g w1 fow fear
T g i g% o= qgy AR g
fr arfich 3 g a8 Qfe
goTdy ¢ (Essential Supplies
Act) 7Yaiisie (amendment)
D@ Sw AR E AR @
@ NN ogEfewa & o4
Sl gfenwr g & W
Y E awar g feg & e
gfrag N dfim awak am O
N g ¢ ag feafsimzw (discri-
mination) T T Ifegd
T A AT qTS @I & A 99 & foR
dad | ¥ & FF F T WD
S AW d fod A & o
R gy fFlt ¥ @ L T AT Sy

TR Wy W YIS
W eI A ew ae @ F A
ag 78 feafsfira a@ =T =nfed
wH AN e g ad
gl R WA IUF FF &
fet o aRgis R g™ we
™y W § ¥ fFosmawr
FET ST W FWI A @ qF |
¥fFT ag ™ A @ R T
sl & 9 & q@ wR AT
(finances) ¥t aff § frag @t
®¢ (High Court) av gfm a1

18 DECEMBER 1950

of Goods Bill 1900

(Supreme Court) & 91 #T a9+
foa #1§ A3 (redress) a1 IF |
I & fed A dTaw AT g § av
TR gew § 1 A wfax § AR
AT & 9 ¥ FEAT & 1 A0 A g
g ST g ae N a9 wev
o, BfpT o= w2y A A Fw Y
w9 feafsfadae a1 adf g wfg@@

(English translation of the above
speech)

Ch. Ranbir Singh: Sir, as my learned
friend Shri Tyagi has said, that he is
against controls, I would also like to
make it clear in the very beginning
that no doubt, I am opposed to con-
trols but so far as the present Bill
is concerned, I think it is a legacy and
result of the Essential Supplies
(Temporary Powers) Act of 1946
which we passed some time ago. 1f a
person does a certain thing he cannot
escape its consequences. It seems to
me that the view-point from which
these articles have been included in
this Bill and also in the Essential
Supplies Act is not proper. I object
to it. The Government seems to think
that only a small section of urban con-
sumers should be protected and that
no other person needs protection re-
garding any commodity. I will just
point out to the hon. Minister that, as
far as I think, in view of the present
economic situation he should have in-
cluded all those articles which should
have been included long before. But
they have been totally ignored even in
this Bill. T do not want to deal with
any other point but whatever I will
submit in this connection will let the
Government  understand my view-
point so that they may agree with me.
For this I will have to say many
-things and therefore I request, Sir, to
take this point into consideration be-
fore deciding the relevent or irrelevant
portions of my statement. I have sub-
mitted all this in view of our present
economic  situation which requires
serious consideration on our part. I
could understand the point of view of
my friend Shri Upadhyay. He holds
that control is necessary only on arti-
cles of food and is opposed to controls
on all other commodities. I think he
is wrong there.

It is entirely against the economic
standpoint as it should have been to-
day. The position at present is that
we cannot improve the eccnomic
position of the country until we
increase our agricultural production,
and agricultural production cannot be
increased unless the whole economy is
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controlled or there is no control at
all. Either the Government should
resort to decontrol when prices would
get fixed of their own accord or, if
they conmsider control to be essential
they should not be under the illusion
that food-control is all right but to go
beyond that would be inexpedient. I
do not consider this point of view to
be a correct approach. It is a princi-
ple of mercantile economy that if ycu
want to increase the supply and pro-
duce more, the cost price of the
marginal producer must also be taken
into  consideration while fixing the
price of the thing. I am in euntire dis-
agreement with what Shri Upadhyay
has said. As I have already said be-
fore, I am in favour of decontrol, but
it the Government want to impose
control, the policy of imposing controls
on food articles only and decontrolling
others cannot be successful. It is not
proper for a just Government like the
present one. The commodities that
are enlisted go to show that only the
interest of a few persons has been
taken into consideration. Just take
the case of bicycle. Generally it is
used by the middle-class people. The
same is true about electric bulbs.
Caustic soda, soda ash, tanning material
and raw rubber are meant entirely for
industrial purposes. This is rather
good that the Government have includ-
ed tanning material in the list for
it is an important item for cottage
industries also. There are some com-
modities which are of use to
the large scale industry also. But,
I believe, that inclusion of item No.
7 in the list would not be very
effective. I have always held that
controls should not be for a section
only. If we have been compelied to
resort to a controlled economy, we
must also be careful towards the
results that may follow as a conse-
quence. While the Government in
pursuance of the former Act controllea
the articles of food, they did not make
any provision to stimulate production
so that the producers could feel that
the law was advantageous to them _
also. Tractors may be taken for
instance. The price of the tractors
that used to be imported from the hard
currency areas went up by 40 per cent.
after devaluation. But the tractors
that were got from the soft currency
areas are also selling today at abot}t
40 per cent. higher rate while their
prices should have remained unchang-
ed. Other commodities that are not
controlled are small diesel engines and
electric motors for wells. I think they
should have been brought on the list.
If the Government want complete de-
control then, it is another thing, but if
they want to retain a _controlled
economy, they must make it a princi-
ple to control those commodities also
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which are essential to bring about an
improvement in the economic position
of the country and, secondly, whatever
the Government do should be practi-
cal. Control should not be imposed on

such commodities where it does no °
good just as it happened recently in
the case of control on gur. Let there
be control if they want to, but not in
the manner in which it was done in
case of cloth where there was control
first, then decontrol, control again and
then decontrol again. This rotation is
not gocd. The policy once formulated
must be firmly implemented. As
Shri Tyagi told us todgy, the hon.
Minister had said that the Government
wanted to pursue the policy of control
sweetly and safely. My addition to-
this is that they must pursue it firmly
also. The need to pursue it firmly is
more imperative than to pursue it
sweetly and safely. The policy once
formulated should not be subjected to
changes every now and then. I know
it is a legacy of democracy that no
Government can retain a particular
order of things for long. Their view-
point is  affected by press and other
things. Vested interests also raise
their voice.and influence the Govern-
ment. This effect, I suppose, is in-
herent in democracy, but I request the
Government to minimise that effect.
So I was submitting that agricultural
implements must be added to the list.
The hon. Minister may probably de-
clare in this regard that there is
already a sort of control over them,
for instance, there is control over iron.
The man who manufactures imple-
ments in the factory does get iron on

control rates—the controlled iron
reaches the factory all right—but what
happens beyond that stage nobody

cares to know. In the Punjab too, this’
issue was raised. My submission is
that the virtue or vice of the control
must be followed to the conclusive
end. They must not be under illusion
that only the city people are con-
.~ sumers. ese commodities ar> also
consumed by people living in villages.
I feel that if facilities are needed for
anybody these are the very persons.
They have neither press nor any
organisation to take wup their voice.
Hence it is they, as a matter of fact;
who need facilities. By extending
facilities to them, the Government
would not only be doing good to them
but would also be gaining _their own
objective of greater production since
they can produce more only when you
solve their problems with the right
perspective. Thus, so far control is
concerned, I would like that tractors
and their spare parts, agricultural
implements, pumps, diesel engines and
small electric éngines used fer lifting
water from wells may also be added to
the list. .
A )
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I do not wish to take more time of
the House. I would like to submit one
thing in the end. My able friend Shri
Tyagi had referred to the three. years’
period. I also remember well that
while the Essential Supplies Act was
bemg amended and the period was
being extended to 7 years, Shri Tyagi
had opposed it. If his is the same
point of view now also, I can well
understand him. But I think the dis-
crimination regarding the periods of
three years and seven years should be
done away with. If they want to keep
it seven yeats let it be seven years for
all. But the discrimination of pro-
viding only three years for a big cloth
merchant and seven years for one,
who has more than five maunds or a
little more than double the amount,
should not be there. Moreover big
persons take their cases to High Court
or Supreme Court in order to save
themselves from the clutches of law,
but these cultivators are poor pecple
who have not got sufficient finances to
go to High Court or Supreme Court
for redress. Only this House is the
place of their protection. So in the
end I have only to submit that either
the Government should reduce the
period of seven years, or if they do not,
at least this discrimination must be
.done away with.

Shri B. K. P, Sinha (Bihar): I am in
-perfect agreement with the policy of
«control, and I feel tnat especially in
regard to the commodities whose pro-
duction, supply and prices are now
sought to be controlled, the necessity
for control is rather great. But while
1 feel that we should have a policy of
control, I am also conscious that con-
trols are not working satisfactorily.
Rather, they are respected more in the
breach than in the observance. What
shall our policy be in the circum-
stances? Shall we throw away the
baby along with the bath water, or

shall we throw away the bath water.
and preserve the baby? When we are

forced to live in conditions of scarcity,

when things are in short supply, there

is no option for Government but to

pursue and pursue steadfastly a policy

of control.

But then we have to look to the
causes which lead to the nullification
of the policy of control, of the policy
of fixation of prices. The causes are,
I must say with some grief, the low
standard of morality observed in our
country., and a rather undeveloped
sense of civic consciousness. In those
countries where controls have been
successful, and admirably successful,
people have a high standard of
morality, and they have a highly
developed sense of civic consciousness.
We don’t have that in Jndia. More-
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over, we are operating in a particular
milieu, a miliey predominantly of
private property. In such an atmos-
phere, in such an economy, people
have a tendency to violate laws and
amass wealth, for, wealth, howsoever
ill-earned, brings with it social re-

cognition, fame and sometimes
political power. That is why I feel
that if we want to make controls

successful we should to a graat extent
modify the system in which we are
operating. We should advance to-
wards the socialist goal in a well~
planned manner and on a wide front.
Unless we substitute a socialist milieu
for this capitalist and private property
milieu, it is my conviction that con-
trols cannct be successful, especially in
a rcountry like India where there is so
much of ignorance. and wnere the
standard of morality is not very high.

But if we wait for that doy, I am
afraid we may have to wait for long.
And things don't stcp—they go on
in spite of us. I Lave aiways felt that
if Government were to pay the same
attention to things which are nearer to
them than deal only with producers or
manufacturers, things wouid improve
in a short time and improve admirably.
It is my experience that very often the
mischief starts at the executive end
of the stick. It is not enough only to
punish dealers, manufacturers or pro-
ducers. There must be a law tc punish
people who, in virtue of the executive
offices they hold, amass a large
amount of wealth. I come from a
small town where I have seen during
the past six or seven years—-the period
for which controls have now been in
operation—big palaces being built by
people who get salaries of Rs. 30 or
Rs. 60 a month in their offices, but who
spend over their buildings fifty or
sixty thousand rupees. These people
amass huge fortunes. Therefoce, un-
less we pay attention to this side of
the question things will not improve
because the mischief starts from here.
If we really want to stop black-
marketing and really want to check
the violation of control and supply
measures, we should have legislation
for punishing the guilty .among these
reople. 1 am reminded in this con-
nection of the bullock cart rim affair.
There was a control on bullozk
cart rims. And there was a small
violation of it in my town. People in
power—not exactly the people in
power. but rather the subordinate
officials—made it a pretext for enforc-
ing a certain rule. They made it
obligatory on everybody to run to the
Patna Secretariat to obtain a permit
for bullock cart rims. They fixed
rertain days in the week for rertain
districts. It cost five or six rupees to
purchase that rim but it took sixty
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rupees or more to go to and fro. Patna.
Sometimes the day fixed for a certain
district was Tuesday and a villager
from that district arrived there on
Wednesday. He was told that his turn
was on Tuesday. He had either to
wait till the next Tuesday spending
quite a lot of money in a city, or eise
he had to return to his villace and
reappear in Patna on the next Tues-
day, also spending quite 1 lot The
result was that few needy .p2ople couid
obtain those rims. A clique or a gang
was created wkhich obtained all the
permits and then inculged in bla~k-
marketing it. Similarly, the G.I. pipe
scandal is very weli-known. People
who were really in need of these pipes
could not get them whereas pipes were
given to those who did not necd them.
There was no effective contvol either
on supply or on price.

Therefore, I say that we should pay
more attention to the exerutive side of
this problem. If we try lo curb these
people, try to control them.—-and it is
my conviction that it is no: difficult
to control them—then 1 am sure all
your control measures shall be. if not
100 per cent. at least 75 per cent.
successful. In this very coanection I
would like to draw the attention of
the hon. Minister to another affair. I
went to a shop to buy something but
when I found he was charging me a
very high price I asked himn why he
was doing that. Ile said he had no
cther option. He said, “Wken I have
to go to the officers, I hava to go fifty
times to them. That puts me to some
cost. Moreover, I have to grease their
palm. Than the Government gives me
a very small percentage of legal profit.
By that profit I canngt live. There-
fcre, I have to resort to black-
marketing. I have to vivlate ceiling
prices.” If the hon. Minis*er therefo:e
pays the same attention to this end as
he has been paying to the dealer and
producer end, things ace likely to
improve in a short time.

5 P.M.

I now come ‘o the question of raw
rubber. The hon. Minister sail ihat
there are 1aws already to ceal with the
fixation of prices of raw rubbe~. That
is all the more reason why [ fecl that
I should bring certain thirgs to his
notice. The feeling in the «.€as a'Tect-
ed by the fixation of raw rubber prices
is that the mecasures taker by Govern-
ment are not consistent with tre
iuterests of the producers of raw
rubber. The price of rubber gocds is
not controlled. The rubber goods are
therefore fetching a verv goxd prize,
while the raw rubber p?ducers are
having a lean time. The pri‘es in the
world market are three or four times
higher than the prices of raw rubbar
in India. There is no reason why the
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producers shouid not get tn2 ‘tcneft
of the higher world prices. The
fubber producing industry is in a bad
way. It has not been developed with
the same speed with which it was
developed ten years ago. and this is
due to the stringent measures imposed
by Government in regard to raw
rubber price. If some latitude is given
in the matter of price fixation—if
prices are fixed at a higher rate,—
these producers will get some amount
of money more, and that they will
certainly put back that money in the
development of their rubber estates.
It has been our past experiznce that
whenever prices have gone up, these
rubber estate owners have extended
the acreage under cultivation. Rubber
today is in short supply in India. We
produce only three-fourths of what we
need. With the development of the
country during the next three or four
years, our needs are going to double
themselves. We need at oresent 20.000
tons. In three or four years, time,
we are going to need 40,000 tons, and
if at this juncture we do not take
steps to extend our acreage, I am
afraid our whole industrial expansion
will come to a dead stop. That is
why I think it is necessary to give a
higher margin of profit to the pro-
ducers. No doubt, Government came
to the rescue by controlling the prices
when the times were lean from the
producers’ point of view, but that is
no argument why they should not

* ‘permit them now to have a good time

when the world prices are rising.
Moreover, Government need not have
any anxiety about inflation. Even if
they get the full price which the other
rubber producers in the world are
getting. the inflation would be only to
the extent of Rs. 24 crores, while, if we
look at other commodities, the infla-
tion is much higher even if a small
percentage of them is permitted to be
sold at world prices. When Govern=
ment have not put a ceiling over these
prices. there is no reason why there
should be a special treatment so far as
the poor raw rubber producer is con=
cerned. Moreover, at least cne-third
of the rubber producers have not been
getting for the last three years the
prices that they ought to have got
under the price control regulations. In
the Report on Marketing Organisation

.of rubber, the Indian Rubber Board,

which is a Govarnment-sponsored
organisation, has itself admitted on
page 8 of the report that the small
producers—and 30 per cent. of the
total acreage remains with the small
producers—have not been getting the
control prices. So many hindrances
have been put in their way. There is
absence of fair grading. They have
not been able to sell certain grades
because of that. Now. if they have
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not been getting the prices which they
are expected to get, why should you
80 on.controlling the price when they
can get a better price in a free
market? Government can devise a
machinery to keep the excess money
which these people would be getting.
Tney can release that money only if
the rubber producers are ready to
proceed with the development of
their estates. This is a means by
which, while the raw rubber pro-
ducers will get a higher price imme-
diately, Government will be ensuring
for the future that the rubber pro-
ducing industry will expand and the
industrial needs of the country for
rubber would be met. I hope that the
hon. Minister would expeditiously con-
sider this whole question of raw
rubber prices, and if he docs not see
his way to decontrol the prices of raw
rubber, I hope that he will at least see
that these raw rubber producers get
an adequate price. There is no use
harping on the fact that there is a
stock-piling going on and when it is
over the demand would go down. I
may assure the hon. Minister that the
raw rubber prices are not likely to go
down at least for the next five years
and in the meantime, if no steps are
taken, the raw rubber producers of
India would be incurring a heavy loss
and they would not be able to expand
their plantations. That is why I again
stress this point: either decontrol raw
rubber prices, or.at least ensure the
raw rubber producers a price sub-
stantially higher than what they are
getting at present.

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): I beg to move:

“That the question be now put.”
Mr. Chairman: The question is:

“That the question be now put.”
The motion was adopted.

Shri Mahtab: I am really surprised
‘that on this occasion the question of
control versus decontrol has been rais-
ed. It has been said that popular
opinion is against control. So far as
I have been able to ascertain popular
opinion, it is for obtaining goods at a
reasonable price. I do not think that
this can be described as ‘“‘decontrol”.
In spite of so much discontent on
account of non-availability of con-
sumer goods, if there is peace in the
country it is because of the system of
control which is prevailing. Other-
wise, there would be riots and lawless-
ness everywhere as was the case in
1948. Now, I would make a ‘sporting
offer to my hon. friend Mr. Jaspat Roy
Kapoor. namely, that when we come
out of the House I shall put to him
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five questions and at the and of those
{ive questions, he will say that ccntrol
is necessary. I make bold to say that.

Shri Kamath (Madhya Pradesh):
Put them here in the House.

Shri Mahtab: If an occasion arises
for it, I will do so, but this is not the
occasion for it. The hon. Speaker has
already ruled that that point should
not be discussed here, although most
unfortunately control and decontrol
are working in our sub-conscious
minds. Whenever we are discussing
anything, they come up and our reason
also is being affected thereby.

Shri J. R. Kapoor: I hope the hon.
Minister, when putting me questions,
will have an open mind on the subject
anlcfi will agree to be convinced him-
self.

Shri Mahtab: I am not a dogmatic
person either for decontrol or for
control. Whatever is good in the
interests of the country in the existing
circumstances must be accepted, and
a thing should not be described as
bad because of some predilections of
ours.

Shri Kamath: The hon. Minister
says that our reason is being affected.
Whose reason? Does he refer to the
Members including himself?

Shri Mahtab: Including the hon.
aaember also, and the other Members
ere.

Now, some pcints have been raised.
I have carefully gone into them. So
far as the quantum of punishment is
concerned, it has been suggested that
it is very small and at east one Speaker
said that it is far less than what is
required. So far as punishment is
concerned, it should “be left to the
courts to decide, judging by the
circumstances in which a particular
offence has been committed. It is very
difficult - for the House to judge and
visualise every circumstance. If there
are extenuating circumstances, the
courts will come to the conclusion that
a simple fine or a small period of
imprisonment would do. If there is a
serious offence, they would impose a
heavy sentence. We must therefore
rely on the courts to judge the offence
of the culprits. If one were to go on
visualising the circumstances in which
offences can be committed, one is
likely to enter a blind alley and will
not be able to find one’s way out.

Shri A. C. Guha (West Bengal): If
the clauses of the Bill fix a maximum
punishment, how can the courts go
beyond that? ’

Shri Mahtab: My hon. friend, who
has got some experience of jail life
will agree with me that three years’
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punishment is as good as four years,
or four years as good as five years.
And one who can bear three years’
imprisonment. can easily bear four
years punishment. Therefore, I feel
that no useful purpose ‘would be
served by entering into hair-splitting
distinctions with regard to the number
of years.

Shri Tyagi: It was quite another
case in the case of political prisoners,
because there were released by
amnesties. The ordinary. convicts have
to pacs their whole term.

Shri Mahtab: In any event, hon.
Members will agree with me that the
class of persons for whom this law is
meant will be properly dealt with if
this punishment is properly administer-
ed by the courts. There should be
no doubt abhout that. In regard to
offences relating to uon-essential
commodities we have provided for
smaller punishments and in regard to
-offences relating to  essential com-
modities we have provided for heavier
punishments.

My hon. friend Shn Jaspat Roy
Kapocr raised a very ticklish pcint re-
garding Constitution. My hon. friend
is a lawyer, which I am not; therefore,
1 have got an open mind. According
to him the words “use or consumption”
should not be there. So far as I can
see it will nnt hit the Constitution in

any way. He has suggested that the
Supreme Court might set it aside. Not
being a lawyer the Supreme Court is
not an object of scare for me and I
can circumvent it in any way I like.
Being a lawyer he always sees the
Supreme Court whenever he comes to
consider any Bill or any subject.

So far as the practical consideration
-of the question is concerned, as I have
already told the House, the words ‘‘use
and consumption” are more or less the
same and I am prepared to accept
the amendment that the word “or
consumption” may be omitted, but the
word “use” must be there, because
there are several articles which are
used for various purposes. Take the
case of caustic soda, soda ash......

Shri J. R. Kapoor: I did not say
' that the word is unnecessary. What I
‘was submxttmg was that even the use
of the word ‘“use” in this Bill is
yond the scape of the resolution.

Shri Mahtab: It is not the word that
matters. Production and supply
implies use and consumption. To¢ me
it is very clear. I do not think it will
-ever hit the Constitution.

As 1 was saying, take for.instance
the case of soda ash. Suppos! sing there
is a complaint on behalf of the dhobies
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that they require soda ash for their
work. A State Government can issue
an order that so much quantity should
be set apart for dhobies for their con-
sumption. Otherwise they cannot do
it. But since, it has been taken to
mean as if it has something o0 do with
food-stuffs, I am prepared to with-
draw that word “or consumption”, but
the word ‘“use” should be there. So

far as our legal advice goes, it will not

ir any way go against the Consti-
tution.

Another point which Mrs. Durgabai
is likely to raise is the life of this Act

Shrimati Durgabai: I would like the
hon. Minister to throw some light on
clause 21. That clause says that the
Central Government may, by notified
order, exempt any person or any goods
or class of gooqs from all or any of
the provisions of this Act, or of any
order made thereunder. We can of
course understand goods being ex=-
empted; but we would like to know
who are these privileged persons who
are sought to be exempted by this pro-
vision. There is already a feeling
among some of us, who had no
opportunity to speak, that this pro-
vision might be wused to show
favouritism to some persons. I would,
therefore, like the hon. Minister to
throw some light on this and also to
assure the House that this provision
will not be used to exempt persons
not deserving; or at least tell the
house the class of persons who are
sought to be exempted.

Shri A. C. Guha: On this particular
point, I have tabled an amandment,
wherein I have asked for the deletion
of “any person”; or at least to substi-
tute the words ‘any class or category
of persons”. That may mecan some-
thmg reasonable but if you simplyv put
“any person” under it any individual
may also be exempted.

Shri Mahtab: In legal terminology,
a person does not really mean an
individual. I will give you a practival
case. Supposing there is a restrictive
order on the disposal of Iorlicks and
we want to exempt a charitable insti-
tution from that order.

“Person” does not necessarily mean
an individual; in legal terminology it
means a mumcmaht), it means a
district board; it means a charitable
institution: or it may even mean a
charitably disposed person.

Shrimati Durgabai has asked for an
assurance from me. I can assure the
House that all attempts will be made
and all steps taken to see that none of
these clauses is abused in any possitle
way. The administration of this law
lies with the State Governments, and
whenever there is any complaint of °
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abuse of any of its provisions, the
hon. Members have got ample oppor-
tunity .to raise that question here
and to make the life of the
Minister hell. But we should not go
so far as to'think that this provision
is made with a view to showing
favouritism to any individual or any
class of persons. As I told the House
earlier, we have copied this from the
previous laws.

Shri Sidhva: The (ntentions of the
hon. Minister are good, no doubt, but
what about the officials.

Shri Mahtab: So far as the ofticials
are concerned, let us rot put this idea
into their mmd Let us presume they
will work honestly. If any of them
does any wrong it is up to us to take
action against him.

Shri A. C. Guha: Our past experience
cannot give us the confiden:e that the
provisions in the Bill will not be
abused. '

Shri Mahtab: One of the hon Mem-
bers suggested that the morality of
our people is low in comparison with
the people of other countries. I have
made a study of the working of con-
trols here as well as elsewhere, and
barring one or two countries, we com-
pare very favourably with other
countries. Let us also not think that
officers here are not working well,
while in other ccuntries they are doing
very satisfactorily. Contrcls every-
where are irksome and difficult to
administer. We talk much about
black-marketing. Has any of the hon.
Members taken the trouble of
calculating how much of the total pro-
duce goes into black-market? It is a
fraction of the total production. The
major portion of the goods does not
go to the black-market. The major
portion goes to the open market and a
small portion goes to the black-market.
The difficulty arises because we make
much of that small portion which goes
to the black-market and ignore that
which goes into the open market, in a
general way. Take the case of any
article. I would request hon. Mem-
bers to make a personal investigation
into the matter. Wherever any report
of black-marketing in any goods comne
to their notice, let them take into con-
sideration the total amount of goods,
how much has gone into the black-
market and how much remains in the
open market.

Ch. Ranbir Singh: May I know
about gur, how much of it has gone
into the black-market?

Shri Mahtab: In any goods the
major porticn goes into the open
market and a very small portion goes
into the black market. Bu: that
should not be any consolation to Gov-
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ernment or to Members, and we should
strive to see that nothing goes to the
black-market. That should not how-
ever, lead us to believe as if we are
a very immoral people and as if our
officers are going always wrong. That
should not be the case and that shculd
not be our psychology. 1t is only to
emphasize that we should have the
correct frame of mind in these matters
that I am suggesting these things to:
the House. Let us not feel that we are
behavmg much worse than mary other
countries. A$ a matter of fact we are-
better than many other countries.
Barring one or two countries we are
much superior to other countries so
far as public morality is concerned.

I have nothing more to say. I have
already moved an amendment accept-
ing and mcorporatl:ng amendments
Nos. 12 to 17 in the list, with regard
to the corresponding sectlon of the
Criminal Procedure Code in Part B
States, and T hope the Horuse will
accept the amendment. I also accept
the amendment that the word “con-
sumption” should be omitted--I think
Mr. Tyagi has put in that amend-
ment. As regards other amend-
ments, if some of the amendments
are accepted I think it wili be very
difficult to carry on administration.
Some of the amendments wili really
hit the very purpose of this law also.
Some of the amendments suggest that
we should direct how the State Gov-
ernments should administer this law.
Take the case of the amendment which
provides that the reports should be
made to the sub-inspector of the
nearest police station. We do not
know what arrangements the State
Governments have. It is possible they
have their Supply Officers in various
places. So far as I am aware, in most
of the States the police organisation
has nothing to do with the supply and@
distribution of goods. They have a
separate organisation. Therefore, if
we direct them to connect this control
on supply and distribution of articles
to the police orgamsation. we will put
the State Governments in a very wrong
position. I would therefore most
earnestly request the House to take
into consideration all these factors and
pass this Bill as quickly a3 possible.

Shri T. N. Singh (Uttar Pradesh)::
I want to ask a question. With regard
to the Schedule I find that there are
certain articles which, are meant as
supplies to certain industries and there
are certain articles which come in for
direct consumption by individuals or
persons generally. Now, I want to
know firstly whether this list in the
Schedule is comprehensive or is only
as an illustration. Secondly. is. it
intended to cover both the raw
materials meant for industrial use and®
also articles for general consumption?®
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Shri Mahtab: I would give the
fnstance of {7 o’clock blades. The
price of 7 o’clock blades rose so high
that it was necessary tc control it.
Again, after the import of 7 o'clack

blades was allowed on a large scale,-

the Prices Advisory Committee
suggested .to us that this might be
taken out of the control. Whenever
the prices fall down we do not insist
upon control. We constantly keep a
strict eye on prices. I have a list of
figures to show, with regard to bicycles
and other things, how prices have
come down. Mr. Jaspat Roy Kapoor
made a suggestion wiih regard to
bicycles that the prices had risen after
this Ordinance was passed. I think he
is wrong. I can prove thut his state-
ment is not correct. The actual fact
is prices have gone down and .in many
cases they have been stabilised.

Shri Iyyunni (Travancore-Cochin):
I would like to be enligutened with
regard to one matter whi th is con-
nected with law, and that is that the
"basis of the Bill is a reso'uvticn passed
sometime . ago. The entry in List III
relates to ‘‘trade and corumerce in,
and the production, supply and distri-
bution of, the products of industries”.
Now, items 7 and 8 in the Schedule
are raw materials, tanning materials
and raw rubber. The question is
whether they could come under the
term “products of industry”. Unless
these things come under the term
“products of industry” they cannst
find a place here. And if it is so we
will be going beyond the scope of the
zesolution.

Pandit Balkrishna Sharma: Agri-
etfxlt_g’ral industry also produce<. What
of it?

Shri Iyyunni: My point is whether
they are “products of industry”.

Mr. Chairman: The qussti'n put by

the hon. Member is not clear to me.

Entry 33 in List III has to be read with

entries 26 and 27 of List I1. Then the

position will be quite clear. Those two

* entries, 26 and 27 in List II, are cen-
trolled by entry 33 in List ITI.

Shri Mahtab: May I explain how it
would read, because I have tried to
accept this amendment with regard to
use and consumption?

Mr. Chairman: The hon. Minister
has already explained the situation.
The words are “supply, production and
distribution”. The worcs ‘‘storage”
and “transport” are not also there, but
storage and transport are included in
“distribution”. It is only an amphﬂ('a-
tion of the word “distr'bution”. “Use”
is also included in “distribution The
dictionary meaning of ‘“consumption”
may be something else, bus it may also
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come within the purview of this
“‘distribution” to some ex.eat. So the
meanings, implications and denovations.
of these words overlap. The only
point is that so far as the three wcrds.
go, their content will include such.
matters as will come within the pur-
view of the meaning of these words.

Shri Santhanam: May I say that if
the words “use” and ‘“consumption”
are not there in entries 26 and 27 of’
List II, then by the residuary power
Parliament has got powers to legis-
late on them as on everything else. It.
is only when we are prevented by the
inclusion of the items in the State List
that we cannot legislate in respect of
them. This Parliament has got power
to legislate on everything else which
is not so included. If it is not.
mentioned in Ljst II it comes under
residuary powers. If it comes under
List I or List III it has specific powers.
Otherwise it has residuary powers.
Therefore, if the words ‘‘ccnsumpticn™
and “use” are not there in List II, we
have the power to legislate under the:
residuary powers. 1 do not think the-
constitutional objection has got any
leg to stand upon.

Shri Tyagi: I do not agree with Mr.
Santhanam. I agree this much that
we can legislate on things about which
we may not be specifically authorized,
but the legislation under which we are
legislating should also embody those-
words. Otherwise, we cannot bring.
them here.

Shrii Mahtab: Mr. Tyagi suggests.
that we should make it clear some--
how, that these words must relate to-
industry. I was gning to suggest that.
13 (c) would read like this

“regulate by licences, permits
or otherwise the production,
supply, storage, transport, distri-
bution of goods or the use of any
goods in any industry.”

Shri J. R. Kapoor: That will serve
the purpose.

Mr. Chairman: The question is:

“That the Bill to provide, in
pursuance of a resalution under
article 249 of the Constitution, for
the control of prices of certain
goods, and the sugply and distri-
bution  thereof, taken into
consideration.”

" The motion was adopted.

Clause 2 was added to the Bill
Clause 3.—(Goods to which this Act:
applies.)

Shri Iyyunni: There 1is an amend-
ment in my name.
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Mr. Chairman: There are certain
-amendments which I received today.
The rule in regard to these amend-
-ments, as the hon. Members are aware,
is that unless and until these amend-
ments are accepted . by the hon.
Minister in charge, they are not to be
allowed as they were received too late.

Shri A. C. Guba: I understand that

the hon. Minister was going to accept

my amendment. -

Mr. Chairman: The hon. Minister
has only put in an amendment, No. 11
in the list.

Shri A. C. Guha: I have given notice
of an amendment and just now I had
.some talk with the hon. Minister. I
like to know if he would be pleased to
-accept this amendment. My amend-
.ment reads as follows:

To clause 3, add the proviso:-

“Provided that in cases of such
other goods as will be specified

by notified order, the Central
Government shall seex the
approval of Parliament within

fifteen days if Parliament is

sitting or at the earliest not later

than two weeks in the next session

of Parliament.”

Shri Mahtab: It is an impossible
‘thing. How do you think that I will
accept the whole thing?

Mr. Chairman: The
-has not accepted that.

Shri Mahtab: The hon. Mumber is
.not right when he says that I have
accepted it.

Mr. Chairman: The question is:

«

That clause 3 stand part of the
Bill.”

hon. Minister

The motion was adopted.
Clause 3 was added to the Bill.
Clauses 4 to 8

Shri Tyagi: I only want to suggest
this to the hon. Minister. The words
in clause 8 are: “refuses to sell the
goods. or denies that he or his
employer has the goods or by words
-or conduct intentionally causes the
buyer to believe that he cr his
employer has not got the goods or will
not or cannot sell them.” In this
connection, I have only a verbal change
that I suggest to the hon. Minister.
“Causes the buyer to believe” means
that the buyer must believe and his
belief must emanate from the cause.
There can be no cause without an
effect. So unless the buyer believes
the dealer, there would be no offence.
If the buyer went with a belief, the
offence does not come to the court. If
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the buyer did not believe then he may
go to court, but the case will fall
through, because the offence would be
complete only when the shopkeeper
succeeds in causing the.buyer “to be-
lieve”. “Causes” means that the buyer
must have believed. I would, there-
fore suggest that the words such as
“attempts to make the buyer believe”
may be put in. Whether the buyer
believes or not is immaterial. This
may be looked into.

Shri Mahtab: Somebody must com-
plain. If the buyer complains that he
was led to believe a thing, it is all
right. Otherwise how can anybody
prove it in a court? If the buyer
says that he did not helieve it, then
the matter is ended. Otherwise, it is
very difficult to prove it in a court.

Shri Tyagi: If the buyer says ‘I did
not believe, it means that the buyer
suspects he had the goods but he re-
fused to give the goods. In that case
the offence is not committed. It is
only when the buyer does not believe
that he can come to the Court and say
that he had the goods but he denied it
to me. The case will fall through, be-
cause with the ‘belief’ being caused the
offence will not be complete. I there-
fore suggest that instead of the word
‘“causes” you may put some such words
as I suggest “attempts to make the
buyver believe”. Whether the buyer
believes or not is immaterial. His
attempts to make the buyer believe
should be an offence, irrespactive of
the fact whether the attempts are
successful or not.

Mr. Chairman: The hon. Minister
does not agree to this suggestion and
if the hon. Member gives it some more
thought, he will come to the conclusion
that if the words attempted by him to
be put in are put on the clause, this
will create more confusion.

Shri T. N. Singh: Clause 7, as it
stands, says:

“shall take such action as to
the storage, distribution or dis-
posal of the excess quantity as
may be prescribed or as the
Central Government or such officer
may direct.”

There is no time limit fixed in this,
because there are certain articles
which are of a perishable nature. I
would suggest that a certain exception
may be made in regard to the disposal
or storage of such articles which are
perishable in this clause. For instance,
take soda ash or caustic soda. If it
is allowed to remain for more than a
fortnight or 20 days in the rainy
season all of it may go to waste. A
similar incident happened some time
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ago when thousands of maunds of
edible flour was stored in a particular
place and the whole thing within
fifteen days went to waste. So I think
some sort of protection for perishable
commodity may be made.

Shri Tyagi: I am afraid my point
has not been fully appreciated by the
hon. Minister. I wanted him to con-
sider it.

Mr. Chairman: The point has been
discussed and no further argument is
necessary. The hon. Member did not
send any amendment. The only point
is that the hon. Member can speak cn
clause 8 and he has already spoken
and so the matter is finished.

Shri Tyagi: I want to know what
will be the position in case the shop-
keeper tries to make the buyer believe
that he has not got a certain com-
modity which is controlled. If the
buyer believes then there is no case.
It is only in the case when the buyer
does not beheve, that he comes to the
Court and says, “this man is trying to
make me believe that the goods do
not exist and I have not believed.”
Well! If he has not believed, then the
offence is not committed. Because the
offence will be committed only when
the shop-keeper succeeds to make the
buyer “believe”. I think there is an
anomaly which should be looked into,

Mr. Chairman: With regard to
clause 7, the hon. Minister wanted to
speak.

Shri Mahtab: With regard to clause
7. I do not think there is any confusion
about it. It says:

“Any  person having in his
possession a quantity of any
goods exceeding that permxtted by
or under this Act......

Goods would have been already
stored up and there is no question of
any deterioration. Suppose an order
is delayed and the goods are not
going out; the goods are in his
possession. Here the point is that he
must report that he has these goods
in addition in his possession. The
order will contain directions as to the
storage, distribution or disposal) of
the excess quantity. Therefore, that
question does not arise in regard to
clause 7.

=t G®o B0 I : AT off,
¥ qoe. © F qIX F TG FEAT AR
g1 F o F feargar & :

“Any person having in his

possession a quantity of any
goods exceeding that permitted
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by or under this Act shall forth-
with report the fact to the Central
Government or to any officer
appointed by it in this behalf and
shall take such action as to the
storage, distribution or disposal of
the excess quantity . as may be
prescribed or as the Central Gov-

ernment or such officer may
direct.” .

# 7g T wgan g R, G
wrifags e g fa sfe

(Shall forthwith report to the officer);
O F T gaes ¢ ! AW Afed
fF R & qm gy dEfes @R
T AT &, 3T IR SES T
g # afFSl F1 qES T §
R ag Rt f&@a  (receive)
F@I & X Ag IEA dorly
& e @ I9F 9w qrEr qIfES
frodr | TOY aeaT § S€ & 99
T Ifar Y gwar & fF ag anfea
a1 faad 21 9 fie 3@ #:
Aaed AT AT § | FT fRET
faw foeas % 2 ar Q9T wX@ SR
R N3 F) F ag oA aqmar
£ 5 =3 1 71 woeq dar €1

(English translation of the above
speech)

Shri S. N. Das (Bihar): Sir, I want
to say something about clause 7. B
says:

“Any person having in his
possession a  quantity of any
goods exceeding that permitted
by or under this Act shall forth-
with report the fact to the Central
Government or to any officer
appointed by it in this behalf and
shall take such action as to
storage, distribution or disposal of
the excess quantity as may be
prescribed or as the Central Gov-
ernment or such officer may
direct.”

I want to know as to what these
words, ‘shall forthwith report to the
officer’ mean. Suppose a dealer is
authorised to keep fifteen cycles. But
he receives a parcel of cycles in the
night. Now if a search is made in the
morning, naturally more cycles will be
found in his possession. Under these
circumstances how can he report the
fact to the officer? What is meant by
reporting? Does it mean cnly writing
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to the officer or taking an acknowledge-
ment of the same also. I want to
know what is meant by this.

Mr. Chairman: Order, order.

Shri A. C. Guba: Sir; I think clause
4 is now under discussion. I would
like to know whether the hon. Minister
would agree to the amendment in this
. way:
“Provided that all such notified

orders shall be laid on the Table
of Parliament.”

Mr. Chairman: No such amendment
bas been moved. I am allowing
discussion so that Members desirous
of speaking on this clause may speak.
If new amendments are proposed to
be moved, and they are not accepted
by the hon. Minister, certainly these
amendments are out of order. 1lf any
-suggestion is accepted by the hon.
Minister, I have no objection.
Further amendments are not allowed.

Shri Mahtab: There is no harm in
accepting this. All Gazettes are sent
to the Library Hall. I have no
objection to accept this.

Mr. Chairman: The question is:

“That clauses 4 to 8 stand part
of the Bill.”

The motion was adopted.
Clauses 4 to 8 were added to the Bill.
Clauses 9 to 12 were added to the Bill.

Clause 13.—(Power to regulate pro-
duction, etc.)

Shri Tyagi: I beg to move the
amendment which has been accepted
by the hon. Minister:

In sub-clause (c) of clause 13,
omit “consumption”.

1 also suggest that the word ‘or’
may be brought before the word ‘use’
so that the language may be complete.

Shri J. R. Kapoor: I think the hon.
Minister is moving an amecndment to
this effect.

. Shri Mahtab: I think this may go
in as an agreed amendment. Sub-
clause (c) may read as follows:

“(c) regulate by licences, per-
mits or otherwise the production,
supply, storage, transport, or
distribution of goods or the use
of any goods in any industry.”

Shri Tyagi: I accept this and this
may be treated as my amendment.

Mr. Chairman: The hon. Member
Mr. Tyagi. has moved an amendment
which reads like this...
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Shri Tyagi: I do hereby adopt the
language of the hon. Minister.

Shri Mahtab: I think the proper
course would be for him to withdraw
his amendment and this single amend-
ment agreed to, substituting clause (c)
as I have suggested.

Mr. Chairman: I want to know
whether the hon. Minister wants to
move any amendment to clause (c).

Shri Mahtab: I will move it, Sir. I
beg to move:

For sub-clause
substitute:

“(c) regulate by licences, per-
mits or otherwise the production,
supply, storage, transport or
distribution of any goods or the
use of any goods in any industry.”

Shri Tyagi: This is a paraphrase of
r_rg amendment, but I do not press
i

Mr. Chairman: .he question is:

For sub-clause (c) of clause 13,
substitute:

“(c) regulate by licences, per-
mits or otherwise the production.
supply, storage, transport or
distribution of any goods or the
use of any goods in any industry.”

The motion was adopted.

Ch. Ranbir Singh: I wanted to give
notice of an amendment which I know
cannot be allowed, as, probably, the
hon. Minister will not be able to accept
it. But, I have to place something on
record. The amendment that I want-
ed to move was this:

That the words “through producers”
and consumers’ co-operative societies
or associations” be added before the
words ‘“or in such circumstances” in
sub-clause (b) of clause 13.

My idea is that generally whatever
article is controlled,—it may be,
according to the hon. Minister, 40 per
cent. or 30 per cent, whatever that
percentage which goes to the black-
market, in order to decrease that
percentage,—it is necessary that the
distribution should be through co-
operative societies or associations.
Take, for example, the iron quota. It
is being distributed to the various
firms. It is an open secret that there
are many firms_which although they
exist on paper, in reality do not exist,
and the firms which are in existence
have to buy in black-market, because
they are not given the quota.

. §hrl Sidhva: How can all this come
in? '

Pandit Balkrishna Sharma: May
know, Sir, if this is in order?

(c) of clause 13,
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Ch. Ranbir Singh: My suggestion is
that' if the hon. Minister agrees or
gives an assurance that in the future,
he will take care to see that as far as
possible, consumers goods are distri-
huted through co-operative societies,
and in the case of industries, to the
associations, I think that would be the
right course.

Shri Mahatab: As a matter of fact, it
is the State Governments wbich will
administer this law. So far as I know,
all the State Governments prefer co-
operative societies and stores for the
distribution of controlled articles. That
js almost the rule in all the States.
Therefore, I do not think that the hon.
Member skould worry about it.

Ch. Ranbir Singh: That is not a
fact in many States.

Mr. Chairman: The question is:

“That clause 13,
stand part of the Bill.

The motion was adopted

Clause 13, as amended, was added to
the Bill,

as amended.

Clause 14.— (Penalties)’

Shri Shiv Charan Lal: May I re-
«quest, Sir, that in sub-clause (1) in-
stead of the"words ‘‘three years, or

Mr. Chairman: Which amendment is
the hon. Member moving?

Shri Shiv Charan Lal: I am suggest-
ing one, if the hon. Minister would
accept it. Instead of the wording
“three years or with fine” it may be
“three years and with fine...”.

I think that would be better.

Shri Satish Chandra (Uttar Pradesh):
1 want to enquire, Sir, what actually
is the difference between sub-clause
(1) of clause 14 and the proviso to
that sub-clause. The sub-clause reads
as follows:

“(1) Any person who contra-
venes any of the provisions of this
Act, or of any orders or rules
made thereunder, shall, if no other
punishment is speclﬁed therefor in
this Act, be punishable with
imprisonment for a term which
may extend to three years, or with
fine. or with both:

The proviso alsn carries more or less
the same meaning.

Shri Santhanam: Three years with
fine.

Mr. Chairman: May 1 puint out...
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Shri Satish Chandra: My point is...

Mr. Chairman: Order, order. I may
point out that in the proviso impri-
sonment is compulsory whereas in
clause 14 it is discretionary.

The question is:

“That clause 14 stand part of
the Bill.”

The motion was adopted.
Clause 14 was added to ihe Bill.
Clauses 15 and lg jﬁvere added to the

Clause 17.— (Procedure)

Shri T. N. Singh: In clause 17 it is
stated enquiry shall not be made by
“any person below the rank of an
inspector of police” and no one below
the rank of District Magistrate shall
try cases. I have to point out that in
most of the States it is mostly the
Supply Inspector who does this type
of work. I would like to xnow if this
specific provision that no one below
the rank of an inspector of olice will
not bar those who are now doing the
work from carrying out their duties.

Shri Mahtab: So far as I know in
all the provinces the Supply Depart-
ment is helped by what is called the
Enforcement Branch. There they have
put in police officers of various ranks,
and I am sure this will not create any
difficulty of the kind mentioned by
the hon. Member. This point has
already been considered. So far as
giving the power of sanction to
District Magistrate is concerned,
we make the rank any lower, various
other things may happen which I
need not mention here.

Shri T. N. Singh: In the case ¢f the
Supply Inspector, he will not be of
the rank of District Magistrate, he

. may be an ordinary S.D.O. rank-wala.

Shri Mahtab: In that case he will
secure the sanction of *he District
Magistrate. The Supply Officer is
under the District Magistrate and so
he can report to him and get his
sanction. The District Magistrate can
satisfy himself if a vprosecution is
necessary or not.

Prof. K. K. Bhattacharya: This
clause says:

“..and no prosecution fe: any
such offence shall be instituted
except with the previous sanction
of the Central Government or of
an officer not below the rank of a
district magistrate empowered by
the Ceniral Government to grant
such sanction.”
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[Prof. K. K. Bhattacharya)

What does this mean? 1f one has
to get the sanction of the Central Gov-
ernment, that will be making the pro-
cedure very cumbersome. After all
the enforcement of the law will be in
charge of the District Magistrate.

Mr. Chairman: The oosition is
absolutely clear and there need not be
any doubt. So far as the question of
sanction is concerned, it has to be that
of the Central Government. So far
as the question of actual enquiry is
concerned, it is the police officer not
below the rank of an inspector of
police who is competent to enquire.

Prof. K. K. Bhattacharya: Why not
authorise the Provincial Govern-
ment concerned to sanction the pro-
secution? Otherwise the procedure
will be very cumbersome. And i.nstead
of having the officer as the Magistrate.
I suggest he may be of the rank of
Sub-Deputy Magistrate.

Shri Mahtab: The powers will be
delegated and all the powers are dele-
gated to the State Governments, and
they have to delegate the powers to
their officers. Here we simply lay it
down that they cannot delegate it to
any officer lower than the District
Magistrate.

Mr. Chairman: The question is:

“That clause 17 stand part of
the Bill.”

The motion was adopted.
Clause 17 was added to the Bill.

Clause 18. (Summary trials)

Mr. Chairman: Then we come to
clause 18. Does Mr. Vaidya propose
to move his amendments?

Shri K. Vaidya (Hyderabad): I
understand the hon. Minister has
agreed to accept them.

Mr. Chairman: The hon. Member
has first to move them.

Shri K. Vaidya: I beg to move:

(i) In sub-clause (1) of clause 18,
after “(Act V of 1898)” insert:
“or the corresponding se-tion of
the Code of Criminal Procedure
in Part B States”.

(ii) In sub-clause (1) of clause 18,
llJl!l:el' “Chapter XXII of the said Code”
sert:

“or the corresponding Chapter
of the corresponding Code in Part
- B States”.

(iii) 'In sub-clause (2) of clause 18,
after “section 362 of the said Code”
insert “or the corresponding section of
the corresponding Code in Part B
States”.
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(@iv) In sub-clause (2) of clause 18,
after “sections 404 and 411 of the said
Code” insert “the corresponding
sections of the Criminal Procedure
Code in Part B States”.

(v) In the Proviso to sub-clause (2).
of clause 18, after ‘“‘section 362” insert
“or the corresponding section of the
Criminal Procedure Code -in Part B
States”.

(vi) In sub-clause (3) of clause 18,
after “section 526 of the said Code”
insert “or the corresponding section of
the Criminal Procedure Code in Part
B states”.

Mr. Chairman: These are the amend-
ments. Does the hon. Minister in
charge accept them? Does his amend-
ment cover the same points?

Shri Mahtab: Yes, I shall move my
amendment:

In clause 18, after sub-clause (3)
add:

“(4) References in this section
to the Code of Criminal Pro-
cedure, 1898, or to any provision
thereof shall in relation to any
Part B State to which this Act
extends, be construed as references
to the corresponding law or to the
corresponding provision thereof in
force in that State.”

Mr. Chairman: Does this amend-
ment cover those of Mr. Vaidya?

Shri K. Vaidya: Yes, Sir. I do not
press my amendments.

Mr. Chairman: The question is:

In clause 18, after sub-clause (3)
add:

‘“(4) References in this section
to the Code of Criminal Pro-
cedure, 1898, or to any provision
thereof shall in relation to any
Part B State to which this Act
extends, be construed as references
to the corresponding law or to the
corresponding provision thereof
in force in that State.”

The motion was adopted.
Mr. Chairman: The question is:
“That clause 18, as amended,
stand part of the Bill.”

The motion was adopted.
Clause 18 as amended was added to
the Bill.

Clauses 19 to -27.

Shri T. N. Singh: Regarding sub-
clause (2) of clause 19, it is stated
that the books of a dealer can be ex-
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examined by “a person”. That means
that Government can appoint any
man, a non-official also to examine the
accounts of the dealer. This, I feel,
is leaving a dangerous loop-hole and
I think it is desirable that it should
be definitely made clear as to who
could examine these accounts, whether
they should not be chartered
accountants or officials of such and
such rank. Some such modification
may be necessary, as otherwise it may
lead to abuse against which protection
should be given.

6 P.M.

Shri Mahtab: I take note of that.
The hon. Member will find that under
clause 26 the Central Government
have got power to make rules. We
cannot define these in the Act itself.

Mr. Chairman: Under the pro-
visions of Civil Procedure Code, any
non-official can be appointed by the
Court to examine the accounts.

Shri A. C. Guha: As for clause 21, I
like to draw his attention to the words
“any person”. Only a few minutes
ago, he gave an explanation and
purpose of the words. I think that
will be covered even if he accepts the
words “any category or class of
persons’ instead of leaving it as “any
person” which is misleading.

Shri Mahtab: As I have already ex-

plained, “person” is a legal term
which means association also. It
may not be a category, it may be a
single institution. But I don’t know
how that can be done here.

Shri A. C. Guha: Our apprehension
1s it also means an individual.

Shri T. N. Singh: I feel that “a
person” may be misconstrued because
in the course of this measure, the
words ‘dealer’ and ‘person’ occur for
instance in clause 7. It denotes a
single individual who may be carrying
on business in his own capacity as an
individual. So the word ‘a person’
may not actually mean a corporate
person, as the Minister thinks. There-
fore probably the word ‘pérson’ in
clause 21 requires a clearer definition.
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Mr. Chairman: The question is:

“That clauses 19 to 27 stand
part of the Bill”.

The motion was adopted.
Clauses 19 to 27 were added to the
Bill.

The Schedule was added to the Bill.

Shri_ Sivan _Pillay (Travanccre-
Cochin): There is an amendment in
my name.

Mr. Chairman: It is over.

Shri Sivan Pillay: I wanted to say
one or two words.

Mr. Chairman: The hon. Member
sho;xld have stood up earlier in his
seat.

Shri Sivan Pillay: I stood.

Mr. Chairman: When I put it to
vote, the hon. Member should have
stood up.

Shri Sivan Pillay: On a point of
order. I did stand up at that time...

Mr. Chairman: This is not a point
of order.

Clause 1 was added to the Bill.

The Title and the Enacting Formula.
were added to the Bill.

Shri Mahtab: I beg to move:
“That the Bill, as amended, be.

passed.”

Mr. Chairman: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.
The House then adjourned till @

Quarter to Eleven of the Clock on
Tuesday, the 19th December, 1950.





